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RAJYA SABHA
Thursday, the 8" December, 2024 / 14 Agrahayana, 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | am pleased to extend greetings to hon. Members
of Parliament, Shrimati Rajani Ashokrao Patil and Shri Subhash Barala, on their
birthday today.

Shrimati Rajni Ashokrao Patil is currently serving her second term in this
House, since September 2021. She has earlier served as Member of this House from
2013 to 2018. Joining electoral politics in 1992, she came to be elected to the Beed
Zila Prishad, and later, in 1996, winning from the Beed Lok Sabha Constituency. She
hails from a renowned family of freedom fighters. Her grandfather, late Shri Vishnu
Ganesh Pingle, was a founding member of the Ghadar Movement. And, her father,
Shri Atmaram Bapu Patil, a distinguished freedom fighter, was elected as a Member
of the Central Legislative Assembly in 1937, and was later also elected to the
Maharashtra Legislative Council.

Shrimati Rajani Patil holds a BA degree in German language from the University
of Pune. Over the years, she has represented India at various international fora,
including the United Nations. Married to Shri Ashok Patil, the couple is blessed with
sons, Aditya and Amit, and daughter, Tejasvini.

Hon. Members, on my own and your behalf, | wish her a long, healthy and
happy life.

Shri Subhash Barala, in his first term in this August House, representing the
State of Haryana since April 2024, has also represented the Tohana Constituency
from 2014-2019 in the Haryana Legislative Assembly. Shri Ramnath Educational and
Welfare Society, an organisation founded by him, is taking commendable initiatives in
welfare activities in rural Haryana. Shri Barala was President of the BJP in Haryana,
2014-2020, and also served as Chairman of Haryana Bureau of Public Enterprises
from 2020-2023. Married to Shrimati Darshana, the couple is blessed with son, Vikas,
and daughter, Tamanna.

Hon. Members, on my own and your behalf, | wish him a happy, long and
healthy life, and extend greetings to his family Members.
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[RAJYA SABHA]

PAPERS LAID ON THE TABLE

Reports and Accounts (2022-23) of NNM, Nalanda, Bihar; SCZCC, Nagpur,
Maharashtra and IBC, New Delhi and related papers

MR. CHAIRMAN: Now, Papers to be laid on the Table.

THE MINISTER OF CULTURE (SHRI GAJENDRA SINGH SHEKHAWAT): Sir, |
lay on the Table, a copy each (in English and Hindi) of the following papers: -
(i) (a) Annual Report of the Nava Nalanda Mahavihara (NNM), Nalanda, Bihar,
for the year 2022-23.
(b) Annual Accounts of the Nava Nalanda Mahavihara (NNM), Nalanda,
Bihar, for the year 2022-23, and the Audit Report thereon.
(c) Review by Government on the working of the above Institute.
(d) Statement giving reasons for the delay in laying the papers mentioned at
(a) & (b) above.

[Placed in Library. SeeNo. L. T. 702/18/24]

(i) (a) Annual Report and Accounts of the South Central Zone Cultural Centre
(SCZCC), Nagpur, Maharashtra, for the year 2022-23, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. SeeNo. L. T. 795/18/24]

(i) (a) Annual Report and Accounts of the International Buddhist Confederation
(IBC), New Delhi, for the year 2022-23, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Confederation.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. SeeNo. L. T.703/18/24]

I.  Notification of the Ministry of Earth Sciences
Il. Reports and Accounts (2023-24) of ECIL, Hyderabad; IREL, Mumbai;
BIRAC, New Delhi; UCIL, Singhbhum, Jharkhand and related papers
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[ 05 December, 2024 ] 3

lll. Reports and Accounts (2023-24) of various Institues, Centre, Council,
Association, Academy and Foundation and related papers

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY
AND THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): Sir, | lay on the Table:—

. A copy (in English and Hindi) of the Ministry of Earth Sciences Notification No.
S.0. 1437(E)., dated the July 21 — July 27, 2024 (Weekly Gazette), designating Dr.
Aparna Shukla, Scientist, Ministry of Earth Sciences, New Delhi and Dr. Avinash
Kumar, Scientist, National Centre for Polar and Ocean Research, Goa as Inspectors
for performing the duties and exercising the powers of inspections in India under the

provisions of the Indian Antarctic Act, 2022, under Section 57 of the said Act.
[Placed in Library. See No. L. T. 1005/18/24]

Il. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: -

(i) (a) Fifty-seventh Annual Report and Accounts of the Electronics Corporation
of India Limited (ECIL), Hyderabad, Telangana, for the year 2023-24,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 1001/18/24]

(i) (a) Seventy-fourth Annual Report and Accounts of the IREL (India) Limited
(IREL), Mumbai, Maharashtra, for the year 2023-24, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 1002/18/24]

(i) (a) Twelfth Annual Report and Accounts of the Biotechnology Industry
Research Assistance Council (BIRAC), New Delhi, for the year 2023-24,
together with the Revised Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 1003/18/24]
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[RAJYA SABHA]

(iv) (a) Fifty-seventh Annual Report and Accounts of the Uranium Corporation of
India Limited (UCIL), Singhbhum, Jharkhand, for the year 2023-24,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company .
[Placed in Library. See No. L. T. 1000/18/24]

lll. A copy each (in English and Hindi) of the following papers:-

(i) (a) Annual Report and Accounts of the Maharashtra Association for the
Cultivation of Science (MACS) - Agharkar Research Institute, Pune,
Maharashtra, for the year 2023-24, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L. T. 993/18/24]

(i) (a) Annual Report and Accounts of the Bose Institute (BI), Kolkata, West
Bengal, for the year 2023-24, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working the above Institute.
[Placed in Library. SeeNo. L. T. 997/18/24]

(i) ~ (a) Annual Report and Accounts of the Centre for Nano and Soft Matter
Sciences (CeNS), Bengaluru, Karnataka, for the year 2023-24, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L. T. 998/18/24]

(iv) (a) Annual Report and Accounts of the Technology Information, Forecasting
and Assessment Council (TIFAC), New Delhi, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. SeeNo. L. T. 999/18/24]

(v) (a) Annual Report and Accounts of the Indian Science Congress Association
(ISCA) Kolkata, West Bengal, for the year 2023-24, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working the above Association.
[Placed in Library. See No. L. T. 996/18/24]
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[ 05 December, 2024 ] 5

(vi) (a) Annual Report and Accounts of the Indian Academy of Sciences (IASc),
Bengaluru, Karnataka, for the year 2023-24, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Academy.
[Placed in Library. SeeNo. L. T. 995/18/24]

(vi) (a) Annual Report and Accounts of the Anusandhan National Research
Foundation (ANRF), New Delhi, for the year 2023-24, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Foundation.
[Placed in Library. See No. L. T.994/18/24]

(vii) (a) Annual Report and Accounts of the Homi Bhabha National Institute,
Mumbai, Maharashtra, for the year 2023-24, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L. T. 992/18/24]

I Various Reports of the Law Commission of India
Il. Report and Accounts (2023-24) of Indian Law Institute (ILI), New Delhi and
related papers

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE (SHRI ARJUN
RAM I\/IEGHWAL): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following Papers:-

(i) Two Hundred Seventy-eighth Report of the Law Commission of India on the
Urgent need to amend rule 14(4) of Order VII of the Code of Civil Procedure,
1908 (March, 2023).

(i)  Two Hundred Seventy-ninth Report of the Law Commission of India on Usage
of the Law of Sedition (April, 2023).

(i)  Two Hundred Eightieth Report of the Law Commission of India on the Law on
the Adverse Possession (May, 2023).

(iv) Two Hundred Eighty-first Report of the Law Commission of India on the
Compensation for damage due to installation of towers and transmission lines
under the Indian Telegram Act, 1885 and the Electricity Act, 2003 (August,
2023).
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[RAJYA SABHA]

(v) Two Hundred Eighty-second Report of the Law Commission of India on the
Amendment in section 154 of the Code of Criminal procedure, 1973 for
enabling online registration of FIR (September, 2023).

(vi) Two Hundred Eighty-third Report of the Law Commission of India on the Age
of Consent under the Protection of Children from Sexual Offences Act, 2012
(September, 2023).

(vii) Two Hundred Eighty-fourth Report of the Law Commission of India on the
Revisiting the Law on Prevention of Damage to Public Property (January,
2024).

(viii) Two Hundred Eighty-fifth Report of the Law Commission of India on the Law
on Criminal Defamation (January, 2024).

(ix) Two Hundred Eighty-sixth Report of the Law Commission of India on the
Comprehensive Review of the Epidemic Diseases Act, 1897 (February, 2024).

(x) Two Hundred Eighty-seventh Report of the Law Commission of India on the
Law on Matrimonial Issues relating to Non-Resident Indians and Overseas
Citizens of India (February, 2024).

(xi) Two Hundred Eighty-ninth Report of the Law Commission of India on the

Trade Secrets and Economic Espionage (March, 2024).
[Placed in Library. For (i) to (xi), see No. L. T. 1625/18/24]

. (a) Sixty-seventh Annual Report and Accounts of the Indian Law Institute
(ILI), New Delni, for the year 2023-24, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L. T. 1625/18/24]

Reports and Accounts (2023-24) of SJVN Limited, Shimla, Himachal Pradesh and
POWERGRID, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI SHRIPAD YESSO
NAIK): Sir, | lay on the Table, a copy each (in English and Hindi) of the following
papers, under sub-section (1) (b) of Section 394 of the Companies Act, 2013:-
(i) (a) Annual Report and Accounts of the SJVN Limited, Shimla, Himachal
Pradesh, for the year 2023-24, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 1030/18/24]
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(i) (a) Annual Report and Accounts of the Power Grid Corporation of India
Limited (POWERGRID), New Delhi, for the year 2023-24, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 1026/18/24]

I. Notifications of the Ministry of Communications
Il. Reports and Accounts (2023-24) of the ITI Limited, Bengaluru and TCIL, New
Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (DR.
CHANDRA SEKHAR PEMMASANI): Sir, | lay on the Table—

I. (a) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Communications (Department of Telecommunications), under Section 37
of the Telecom Regulatory Authority of India Act, 1997 -

(1) No. RG-8/1/(9)/2021-B AND CS(1 AND 3)., dated the 8" July, 2024,
publishing the Telecommunication (Broadcasting and Cable) Services
Standards of Quality of Service and Consumer Protection (Addressable
Systems) (Fourth Amendment) Regulations, 2024.

(2) No. RG-8/1/(9)/2021-B AND CS(1 AND 3)., dated the 8" July, 2024,
publishing the Telecommunication (Broadcasting and Cable) Services
Interconnection  (Addressable ~ Systems)  (Sixth ~ Amendment)
Regulations, 2024.

(3) No.RG-10/2/(1)/2023 [E-10742]., dated the 25" July, 2024, publishing
the Registration of Consumer Organisations (Amendment) Regulations,
2024.

(4) No. RG-17/(3)/2022-Q0S., dated the 5" August, 2024, publishing the
Standards of Quality of Service of Access (Wireline and Wireless) and
Broadband (Wireline and Wireless) Service Regulations, 2024.

(5) No. RG-8/1/(9)/2021-B AND CS(1 AND 3)., dated the 14" August,
2024, publishing a Corrigendum to the Notification No. RG-8/1(9)/2021-
B AND CS(1AND 3), dated the 8" July, 2024.

(6) No.C-2/3/(2)/2021-QoS., dated the 28" October, 2024, publishing the

Rating of Properties for Digital Connectivity Regulations, 2024.
[Placed in Library. For (1) to (6), seeNo. L. T. 1010/18/24]
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[RAJYA SABHA]

(b) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Communications (Department of Telecommunications), under sub-section (3) of
Section 56 of the Telecommunications Act, 2023:-

(1) G.S.R. 530(E)., dated the 30" August, 2024, publishing the
Telecommunications (Administration of Digital Bharat Nidhi) Rules,
2024.

(2) G.S.R. 576(E)., dated the 17" September, 2024, publishing the
Telecommunications (Right of Way) Rules, 2024.

(3) G.S.R. 674(E)., dated the 30" October, 2024, publishing the
Telecommunications (Commercial Radio Operator Certificate  of
Proficiency to Operate Global Maritime Distress and Safety System)
Rules, 2024.

(4) G.S.R. 675(E)., dated the 30" October, 2024, publishing the

Telecommunications (Amateur Services) Rules, 2024.
[Placed in Library. For (1) to (4), seeNo. L. T. 1011/18/24]

(c) A copy (in English and Hindi) of the Ministry of Communications (Department
of Telecommunications) Notification No. S.0. 3948(E)., dated the 14" September,
2024, publishing the Telecommunications (Removal of Difficulties) Order, 2024,

under sub-section (2) of Section 58 of the Telecommunications Act, 2023.
[Placed in Library. SeeNo. L. T. 1012/18/24]

Il. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: -
(i) (a) Seventy-fourth Annual Report and Accounts of the [Tl Limited,
Bengaluru, Karnataka, for the year 2023-24, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2023-24.
[Placed in Library. SeeNo. L. T. 1009/18/24]

(i) (a) Annual Report and Accounts of the Telecommunications Consultants
India Limited (TCIL), New Delhi, for the year 2023-24, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2023-24.
[Placed in Library. SeeNo. L. T. 1311/18/24]

Contents Page t



[ 05 December, 2024 ] 9

Notification of the Ministry of Labour and Employment

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SUSHRI SHOBHA KARANDLAJE): Sir, | lay on the Table, a copy (in English and
Hindi) of the Ministry of Labour and Employment Notification No. G.S.R. 715(E).,
dated the 19" November, 2024, publishing the Employees' Deposit-Linked Insurance
(Second Amendment) Scheme 2024, under sub-section (2) of Section 7 of the

Employees’ Provident Funds and Miscellaneous Provisions Act, 1952.
[Placed in Library. See No. L. T. 1152/18/24]

Notifications of the Ministry of Environment, Forest and Climate Change

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI KIRTIVARDHAN SINGH): Sir, | lay on the Table:—

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. G.S.R. 690(E)., dated the 6" November, 2024, publishing
the Commission for Air Quality Management in National Capital Region and Adjoining
Areas (Imposition, Collection and Utilization of Environmental Compensation for
Stubble Burning) Amendment Rules, 2024, under sub-section (3) of Section 25 of
the Commission for Air Quality Management in National Capital Region and Adjoining

Areas Act, 2021.
[Placed in Library. SeeNo. L. T. 871/18/24]

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. G.S.R. 696 (E)., dated the 11" November, 2024, publishing
the Water (Prevention and Control of Pollution) (Manner of Holding Inquiry and
Imposition of Penalty) Rules, 2024, under sub-section (3) of Section 63 of the Water

(Prevention and Control of Pollution) Act, 1974.
[Placed in Library. SeeNo. L. T. 872/18/24]

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. G.S.R. 701(E)., dated the 12" November, 2024, publishing
the Air (Prevention and Control of Pollution) (Manner of Holding Inquiry and
Imposition of Penalty) Rules, 2024, under sub-section (2) of Section 53 of the Air
(Prevention and Control of Pollution) Act, 1981.
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(iv) A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. G.S.R. 702(E)., dated the 12" November, 2024, exempting
the categories of industrial plants, as mentioned therein, from the application of the
provisions of sub-section (1) of Section 21 of the Air (Prevention and Control of

Pollution) Act, 1981, issued under the said sub-section of the said Act.
[Placed in Library. For (i) and (iv), see No. L. T. 873/18/24]

(v) A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. G.S.R. 703(E)., dated the 12" November, 2024, exempting
the categories of industrial plants, as mentioned therein, from the application of the
provisions of sub-section (1) of Section 25 of the Water (Prevention and Control of

Pollution) Act, 1974, issued under the said sub-section of the said Act.
[Placed in Library. SeeNo. L. T. 872/18/24]

Report and Accounts (2022-23) of LNIPE, Gwalior, Madhya Pradesh and related
papers

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, on behalf of my colleague,
Shrimati Raksha Nikhil Khadse, | lay on the Table a copy each (in English and Hindi)
of the following papers: -
(a) Annual Report and Accounts of the Lakshmibai National Institute of
Physical Education (LNIPE), Gwalior, Madhya Pradesh, for the year
2022-23, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.
(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L. T. 1626/18/24]

REPORTS OF THE COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES
(2024-25)

gt HfAar IR (T yow): weledy, H 3 fUss vl & doarv daedt i
(2024-25) & FR=ITIRIT @Y 75 HRATs Aadl Ulcrda1 & Uh-Tdb Ul (IS a2
fEdl ) FHT ye el U= Il §:-
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(i) First Report on Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-Sixth Report
(Seventeenth Lok Sabha) of the Committee on ‘Measures undertaken to
secure representation of OBCs in employment and for their welfare in All India
Institute of Medical Sciences (AlIMS)’ pertaining to the Ministry of Health and
Family Welfare;

(i) Second Report on Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-Seventh Report
(Seventeenth Lok Sabha) of the Committee on ‘Measures undertaken to
secure representation of OBCs in employment and for their welfare in Steel
Authority of India Limited (SAIL) and Rashtriya Ispat Nigam Limited (RINL)’
pertaining to the Ministry of Steel;

(iii) Third Report on Action Taken by the Government on the
Observations/Recommendations  contained in the Thirtieth  Report
(Seventeenth Lok Sabha) of the Committee on ‘Measures undertaken to
secure representation of OBCs in employment and for their welfare in various
Departments/ Organisations/ Institutions under Department of Personnel and
Training (DoPT)’ pertaining to the Ministry of Personnel, Public Grievances
and Pensions; and

(iv) Fourth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Thirty-Third Report
(Seventeenth Lok Sabha) of the Committee on ‘Measures undertaken to
secure representation of OBCs in employment and for their welfare in Central
Reserve Police Force (CRPF)” under the Ministry of Home Affairs.

STATEMENTS BY MINISTER

Status of implementation of the recommendations contained in the 15th, 20th and
22nd Reports of the Department-Related Parliamentary Standing committee on
External Affairs

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE; AND THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI KIRTIVARDHAN SINGH):  Sir, | lay the following
statements regarding:—
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(i)  Status of implementation of the recommendations contained in the 15" Report
of the Department-related Parliamentary Standing Committee on External
Affairs on ‘Welfare of Indian Diaspora; Policies/ Schemes’.

(ii) Status of implementation of the recommendations contained in the 20" Report
of the Department-related Parliamentary Standing Committee on External
Affairs on ‘Demands for Grants for the year 2023-24’.

(iii) Status of implementation of the recommendations contained in the 22" Report
of the Department-related Parliamentary Standing Committee on External
Affairs on ‘India’s Neighbourhood First Policy’.

MR. CHAIRMAN: Hon. Members, | have received one notice under Rule 267 from
Shri Tiruchi Siva seeking discussion over the recent Cyclone Fengal in Tamil Nadu.
While a detailed ruling need not be reiterated, this issue has been raised earlier also
by way of Rule 267 and otherwise in the House. Dr. Thambidurai, hon. Member, had
also spoken to me on this on several occasions. | will accommodate Shri Tiruchi Siva
during the Zero Hour on this issue today. | will accommodate. Now, let us take up
Zero Hour submissions. Dr. Sudhanshu Trivedi.

MATTERS RAISED WITH PERMISSION

Concern over suspicious and conspicuous attacks on national interest from abroad

S1. gy Pradl (SR uaen): wufd #gied, § e aid TR, eyl SR
AT fwy &1 SR Fa D1 €T AP BRAT ATGIN SF I 9K & s dlal
ST & ~IJcd H Udh SR §8 AFIR, 3MfI® IR Heiifiad Afth I7d: IWRT &, 99 9
g 9 Wl ©U 9 ST S o 2, faRIveR faud 9 aul o, 519 | 9Rd &l
eI AR I BT A& @1 AT &1 fa<er &l aga - QT wffaferi 8, S 9Rd
P FIRAT P3NP &1, R DI FARAT &b AfcTdh Tl 3R ATHINTS YeT IR 3MTehH0T
PR I 2l 39 IS¥ A Th Riie TR oTe 8, 9 89 &8 Iad & - Organised
Crime and Corruption Reporting Project (OCCRP). A French publication has recently

published its own report based on its own investigation on Sarajevo-based OCCRP.
This media report has claimed ... (Interruptions)...

MR. CHAIRMAN' : You will lay the report on the Table of the House.

DR. SUDHANSHU TRIVEDI: Okay, Sir.
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MR. CHAIRMAN': Please go ahead.

S1. guig) Brac): 39 RUIE & AR I8 B8] AT ¢ 6 59 UIoTae bl BT TaHe A
DI HBIST B 3R IHDT BIHd ST B HUR Al 51 39 BIRT TITHE B HIST & A1Y-
T George Soros & AT Wl IHT HGR g1 I8 H hdel RUIE & MYR TR 8] hg
BT E| H G &1 &I MNP HIAT AR [ O i aui | =1 98 U WanT &
T T YRT &1 WS BT 93 doil] ol H % Teb 8 & IR | a7l ¥81 1 R
BIHA b IR H 3 BRaER], 2021 Bl U RUIS AT & AR 29 ST, 2021 H TolC
Y% 81 SIAl 81 Wi &t RUIE 18 Jl18, 2021 & 3l § 3R 19 Jalrs, 2021 4
AT 3 P BId1 &1 b 918 31 AR, 2023 ¥ HRA I GG BT goic 95 YO
BIT & MR 24 STaRT, 2023 Bl fesa7 RUIS 311l 51 STaRT, 2023 H R B 9
B FF YD B & AR 17 SaR, 2023 DI IR BT India: The Modi Question’
STagHST 3Tl 81 3899 Al TR 3R Hec@qul a1d & b 20 Jls, 2023 HI 4R Bl
S BT T Y6 B & 3R ANYR 1l BT dIfSAT 19 Sells, 2023 BI Sl U o
TEel SIRT BIcll &1 3R &9 qX Aide¥y | =red, 1 § A1 faerr = =mgan fb 10 7, 2024
D! Bifde JRAE & IR | geb RUIS B &, [T FHI 4R BT AT TAR A9 IR
OR 7| R 379} AT o Dl TS| & ST AT8d & fob AT ol 22 J[ells H 9
3T & &1 H YR BIAT & AR 10 IR Bl g7 Bl RUIS ATH 51 aciq A 25
TdgR W YRY BIAT § 3R 20 IR Bl [I99 B9 &b G&H H FRBA PIc b U
3CT=l &I RIS 37l 81 # Ryth <21 & AR I8 91l @1 A8l &l ... (FIEH)...

MR. CHAIRMAN: Nothing will go on record except. ...(Interruptions)... Hon.
Members, | will give time, please listen to me. This is a very serious issue and we
need to have opinion of everyone. ...(Interruptions)... We cannot allow the largest
democracy to be made dysfunctional by deep state anywhere. ...(Interruptions)...
This House should be united in neutralizing any trend, any initiative, that is pernicious
and dangerous to our sovereignty. ...(Interruptions )... | allow Dr. Sudhanshu Trivedi
to continue. ...(Interruptions)...

S1. Uiy Brach: § R g8 garn grgarn g & v g, 9Ra & ofae gioerd
& UHHH gAE A ...(FILH)...

MR. CHAIRMAN: | will give you also time. ...(Interruptions)...

S1. guiy] Brac): o9 faqw 4 @ig Rulc 721 ... (agm™)... # fquer & 9awi | He
BT § b AR b TSI BT UHHTH gATd AT ...(FAHH)... 59 [Ia Bl U IR
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TdTHe -1 U@ SifhRrd Tede 4 fh wRa & gamai 7 faqefl g%ey 81 3@ 2
.(FALT)... VAT UR P Sicrerd H BT e gatll .. (FL)... 3T I1 G-I DR
P GRI IGH] s [l M1l ...(Fag)... {e1ed, § (0 fque & A1l | qo-r
ATEdT § & I8 STSId 81 ¥l  I7 o 4 81 ¥&T 21 .. (FIE)... 3R ol 4
1 Y81 B, Ol SAMGRI 9 373 3R YD Fa! Byl IS STHgeTas 8 <&l &, d §
3TRIY HRAT AT b $b N H T8 ST 11 AR .. (FALTH)... GHIT HE IS,
A9 Pls "l Fdic T8l Bl gl ...(FGIM)... 9 hdd T RUIc Fdie 81 & 2, gfop
9 9 a9l o1 A (S1 21 ...(FIIH)... F& 3 407 g3l 8% Ffh U MY I
ATH -6 G Tl 8 ...(FQHM)... GHYT Falqd, H I8 A1 He-1 ar8dl g, I8 9gd
Heol, WHIde H-a1d 2 & N1 ANl & fod 9 I8 a9 © b 9 9Rd Bl 3] <1,
1 H I FHE1 FAredl § 1 &0 W A= Alal S & Aged 3 79 ThR 4§ 31 9¢ 7
g, ...(AYH)... AT g Ad AN {6 31T {4 F {1t &1 991 v arefl g
3ITST WIR AU WIHAT b A1 AT 9 8T 2

AR, H B9 AN P Qg He1 =g, S f4esr § S R a-d 8, Sl I8
HEd © [P (Shed s SHIKBAT T8I R i $Y T8l B I8 ol § I [l Hel
aredl § fob 9 e fShed 3ifth SaIh¥! ded U, d < W FTHT Sl 6l dRIB HR
T 21 3afory facer &1 A v, faewr @) B dax St wRd ® 81 %1 7, # 39 foy
Teh Gfth a1 ATgI,

'$79 I Y Hlqd] TP V&1 & AT IR Bl
clfehT & FEv] U¥ 39 b & g 37 Uv] bl

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by Dr. Sudhanshu Trivedi:- Dr. Bhim Singh (Bihar), Shri Sadanand Mhalu Shet
Tanavade (Goa), Shri Samik Bhattacharya (West Bengal), Shri Devendra Pratap
Singh (Chhattisgarh), Shri Chunnilal Garasiya (Rajasthan), Shri Banshilal Gurjar
(Madhya Pradesh), Shri Govindbhai Laljibhai Dholakia (Gujarat), Shri Dorjee
Tshering Lepcha (Sikkim), Shrimati Sangeeta Yadav (Uttar Pradesh), Shri Mission
Ranjan Das (Assam), Shri Rameswar Teli (Assam), Shri Mithlesh Kumar (Uttar
Pradesh), Shri Rajib Bhattacharjee (Tripura) and Dr. Sumer Singh Solanki (Madhya
Pradesh). Shri Derek O’Brien ... (Interruptions). ..

SHRI DEREK O'BRIEN: Sir...(Interruptions)...
MR. CHAIRMAN: The House stands adjourned to meet at 12 noon today.

The House then adjourned at seventeen minutes past eleven of the clock.
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The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Q. No. 106.
* Q. No. 106 [The questioner was absent. |
Safety of nuclear power plants
*106. SHRIC. VE. SHANMUGAM: Will the PRIME MINISTER be pleased to state:-

(a) whether Government is aware that nuclear power plants pose great threat to hum
an lives and property in case of leaks in the reactors etc.;

(b) if so, the details thereof;

(c) whether Government has taken adequate measures for the safety of the nuclear
power plants in the country;

(d) if so, the details thereof; and

(e) further steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH) (a) to (e) A statement is placed on the Table of the House.

Statement
(a) and (b) Nuclear power plants are designed, constructed and operated adopting
highest safety standards and the probability of leak of radioactivity is extremely low.
Even in the highly unlikely event of leak of radioactivity in the public domain,

emergency preparedness plans are in place to ensure that no major threat is posed to
human lives.

(c) Yes

(d) Highest priority is accorded to safety in all aspects of nuclear power viz. siting,
design, construction, commissioning, and operation. Nuclear power plants are
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designed adopting safety principles of redundancy, diversity and provided fail-safe
design features following an overlapping defence-in-depth approach, in line with
codes and guides of Atomic Energy Regulatory Board (AERB). Nuclear power plants
are constructed to highest quality standards and the operations are performed
adopting well laid out procedures by highly qualified, trained and licensed personnel.
There is a robust regulatory mechanism of safety reviews at multiple levels. The safety
of nuclear power plants is continuously monitored and reviewed by the AERB. A
detailed emergency preparedness plan in line with the guidelines of the Atomic Energy
Regulatory Board (AERB) is put in place at each of the nuclear power plant sites
before start of their operation. Environmental Survey Laboratories (ESLs) of Bhabha
Atomic Research Centre, established at Nuclear Power Plants (NPP) regularly
monitor different environmental matrices around NPP sites and demonstrate
compliance of regulatory limits stipulated by Atomic Energy Regulatory Board,
ensuring safe operation of NPPs. The methodology adopted for radiological
assessment is at par with international standard recommended by IAEA.

Also, a twenty-year study, carried out by BARC, around NPP sites concluded
that the public doses around NPPs are considerably below the regulatory limits,
ensuring safe, efficient operations, and strict regulatory compliance. The findings are
published in “Science of Total Environment”, a reputed international journal.

(e) Safety is not static and improvements/ upgrades are effected in nuclear power
plants based on evolving global standards, events and operating experience
feedback.

MR. CHAIRMAN: Shri C. Ve. Shanmugam. Not present. Now, supplementaries.
Prof. Manoj Kumar Jha.

SHRI MANOJ KUMAR JHA: Through you, Sir, | request the hon. Minister to let us
know whether the Government plans to review the Civil Liability for Nuclear Damage
Act, 2010 to address any gaps like limited liability, ecological consequences, etc.

DR. JITENDRA SINGH: Sir, although the question is not related to the original
question asked, nevertheless, | would like to mention that as far as the civil nuclear
liabilities are concerned, there is already a treaty in place. India is a part of that and all
the safeguards have been taken care of and in no way will the supplier be affected,
which was actually the apprehension in the early phases, which led to some amount
of disenchantment on account of the foreign supply. Let me read it out for the benefit
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of hon. Member. The Civil Liability for Nuclear Damage Act, 2010 prescribe that in
case of accident, the first liability is on the operator. In case of operator proving the
supplier's fault, then it is the second one. Supplier plus operator insured for Rs.
1,500 crore and the operator, that is the NPCL, pays a premium of Rs. 120 crore
approximately. Beyond Rs. 1,500 crore and upto Rs. 3,000 crore, the Government of
India pays. And, beyond that, as per the Convention on Supplementary
Compensation for Nuclear Damage, to which India is a signatory, it is taken care of as
far as the nuclear damage is concerned. So, all the apprehensions have been
addressed from time to time, and, | think, this debate is now no longer alive because
it had been taken care of several years ago. At the same time, | am sure that the hon.
Member would be glad to know that in the recent few years, the Department of
Atomic Energy, the Department of Space has acquired an extreme degree of esteem
at the world platform. Just as in the case of the space sector, in the last three years,
after it was open to the private sector, it has made a quantum leap, and, from just
one digit startup, now, we have 300 startups. In the space sector also -- the question
pertains to the atomic energy, | would rather stick to that — we have certain world
records achieved in the last few years, particularly, in the last 10 years, ever since
Prime Minister Modi took over.

The Kaiga Generating Station, KGS-1, in Karnataka, has completed a record
number of 962 days of continuous operation. So, India, which was considered to be
having a very dismal capacity as far as nuclear energy is concerned, is now setting
also role parameters for other countries. Similarly, our Tarapur plant has completed
50 years of operation, which itself is also a record. And, the first indigenous
pressurized water reactor is coming up at Kakrapar, Gujarat. All the four units have
been made functional. The Kudankulam plant, which was envisaged somewhere in
1989 and which was lying pending, is also now functional. And besides that, | think,
living up to Homi J. Bhabha's declaration of using atomic energy for peaceful
purposes, today, it is no longer confined only to the limited functions or limited
applications. We have atomic energy being applied in a large scale in agriculture, in
food preservatives, in developing jackets for security persons, etc. So, | can go on
and on. But having said that, | think now is the time when instead of being led, as far
as the scientific initiatives are concerned, India is also in a position to lead in certain
ways and also offer cues to others.

MR. CHAIRMAN: Now, Shri Jairam Ramesh.
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SHRI JAIRAM RAMESH: Sir, | would like to remind the hon. Minister that it takes over
10 years to commission a nuclear plant. So, if nuclear plants are being commissioned
now, they had been set up over 10 years ago. So, let us not get into that subject. My
question to the hon. Minister is very simple. Over 40 years ago, the Atomic Energy
Regulatory Board was established to enforce safety standards in the functioning of
nuclear plants. The hon. External Affairs Minister is here. In one of his previous
avatars, he has dealt with this issue. My question to the hon. Minister is, is the
Government thinking of creating an independent statutory atomic energy regulator or
will you allow the regulator to be a part of the nuclear establishment itself, which is
somewhat unique to India? So, the question is very straight. Will you bring a law in
Parliament to set up an atomic energy regulator?

DR. JITENDRA SINGH: Sir, | will give a very straight answer to that. But before that,
picking up from his opening remark that it takes 10 years, and that left-handed
compliment, Chairman, Sir, | need your protection, your indulgence and your
permission to make one observation, precisely replying to the first remark. The hon.
Member often accuses the Government of pre-celebrations. But sometimes it
appears, in his haste to corner the Government, he tends to get the facts wrong. And
| am carrying with me, because | knew he would ask somewhere. Only yesterday...

MR. CHAIRMAN: | greatly appreciate the rapport between the two of you. He asked
a supplementary and you have a written note.

DR. JITENDRA SINGH: No, Sir.
MR. CHAIRMAN: | appreciate this synergy between you.

DR. JITENDRA SINGH: Only yesterday, he went to the media to say that the Minister
gives contradictory figures in his replies. | am glad that he has given me an occasion
to talk. But in his haste to corner the Minister or the Modi Government, what he
mistook, in spite of all his intellectual pretensions, was that in one of my questions,
the amount mentioned was related to the construction cost of the nuclear plant and in
the other question, it related to the cost for power generation. He had mixed up the
two and tried to find fault. So, | don't know whether the hon. Member has done a
very honourable job in doing so, but nevertheless, if you are in a compulsive habit of
doing this, please try to avoid mischief with me. ...(Interruptions)...
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SHRI JAIRAM RAMESH: Give reply to the question.

DR. JITENDRA SINGH: And now, | come to the answer. ...(Interruptions)... | was
responding to his opening remark. ...(/m‘errupz‘/ons)... | have a right to respond to
his opening remark. Now | will reply the question per se. ...(/nterrupt/ons)...

SHRI SHAKTISINH GOHIL: Why are you not replying to the question?
...(Interruptions )...

DR. JITENDRA SINGH: Why did he make that opening remark then? Why did he have
to make that under-the-cuff remark? So, | have responded to his opening remark
and | will now respond to the question per se. Chairman, Sir, in the Department of
Atomic Energy, we follow the rule of safety first, production next. The hon. Member
himself says that it takes 10 years to set up a plant. This Government has been in
place for nearly 11 years. We have not only set up new plants, but we have also made
those plants functional which were left unfinished by them, which includes the
Kundankulam plant, which belongs to the District where the hon. Member, who is not
here, has put the question.

SHRI JAIRAM RAMESH: Sir, it was set up during the Manmohan Singh Government.

DR. JITENDRA SINGH: It did not become functional. ...(Interruptions)... Noj; it did
not become functional. You can ask anybody in Tamil Nadu. It was lying, but it was
not made functional. Secondly, as far as safety is concerned, ...(Interruptions)...
No, it was not made functional. It is only now. Please get your facts right. You may
indulge in this mischief with others, but please spare me because | am equally good at
doing so. We belong to the same school of learning. Now, coming back, Sir, as far as
the safety is concerned, for the benefit of the rest of the House ... (Interruptions)...
because that is an important question, it is for the benefit of all.

MR. CHAIRMAN: | hope there are not many people from the same school in the
House. We can suffer the two of you.

DR. JITENDRA SINGH: But this is important as far as safety is concerned. | am sure
the entire House would be eager to learn about this. Of course, | will come to that.
At the time of selection of site itself, the Atomic Energy Regulatory Board Guidelines
are followed. Then every three months during the construction, there is an inspection.
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After the plant becomes functional, then it is done every six months. After five years,
there is renewal of the licence. It is not limited only to the Atomic Energy Regulatory
Board which, of course, is in place as the hon. Member rightly mentioned. We have
international organisations also supervising it. For example, the World Association of
Nuclear Operations (WANO) makes periodic reviews. Similarly, for the safety
purpose, we have evidence now which was not done earlier. It is done only now. We
have measured it. | think all of us, including the hon. Member, would learn not to talk
without evidence which he did yesterday. The measure is in microsieverts. We have
done a small survey in all the Indian plants. The critical value of radiation safety from
any plant is 1,000 microsieverts. But in none of the Indian plants, it crosses even two
digits. In some of the plants, including the Kudankulam, it is 0.081. My next
observation may not be very pleasant for the hon. Member.

In the last ten years, the level of radiation has gone down tremendously. For
example, in Kudankulam itself, if it was 0.081 microsieverts, today it is 0.002. In case
of Kalpakkam, it was 23.140 in 2014 when you left the Department of Atomic Energy
and now it is 15.961. | think progressively there has been a decline in radiation emitted
which is based on evidence. Furthermore, the safety part has also been taken care
of. We have learned from the experience of others. For example, if you go by the
location, our eastern coast is located about 1,300 km away from the tsunami zone
which is in Indonesia and our western coast where we have Tarapur and other plants
is located nearly 900 km from tsunami zone of Pakistan. We also follow other
parameters. We take the highest level of flood in case of sea level and then go beyond
that to locate the plant above. We also measure high tide levels. | think there is
enough reason to be reassured.

MR. CHAIRMAN: Hon. Minister, you said that he gave you the opportunity which you
were thinking of. Actually, give me the credit | deserve. | gave you the opportunity by
calling upon the hon. Member to ask the supplementary question.

. I MT 184 : T, I8 el &, Sl A1 7241 Sff 71 370 written SR # fam ©
fh 519 SHSB! I ST 8, AT GRET BT 98 ST W] ST 81 7] Sl JaTd 2, 98
GRET | B G, cifchT g% AR &1 &1 heluadhH, Sl 3TUDI Fast Breeder Nuclear
Reactor %\’, which is the only Fast Breeder Nuclear Reactor, dg ﬁl?g)'_v[ CHIGE: Eﬂ@?r
& PR € 51 9 28 AR 8 3R U o' ol AR 2| 939 I8 & f6 9gd 93
U R el | HI 3R 99 &1 Yge MTHR 3BT damage H, Al SHDI A &
foTg SITOT T gaRen &1 27 d81 89 Al &l Hic! 18 off, a9 A g5 <@ o1 &
D! FHTY SGRIAT &1 TE TP A Ug-1Y o {3, 981 oo el @ &4
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g1 They cannot protect it. T8 &I Wahdll &1 STALHR SiT 93 Y &, 3Td IRI A M
AT A <91 981 §1 WRT 99T I8 © B I MY deAuddH SN important Fast
Breeder Nuclear Reactor 1 gRIard Y& & ol Bl naval warship IT 1 TTge
D! GReAT & foIy S, A1 98 I PR el 82

g1, g frg: gumfa i, mmure ared S g9 g5 SR 3R gt 9ew 2l
S g1 HagTefier fawy I 21 S8l I 39 Hiolde &1 I1 9 Wiic dl GRelT &l
e B, T8 1 H T B GBI g [ IS9P oY T gl &1 718 B

SRl I 39 favy &1 9dy g, gTallfe I8 Jord: 39 99T 3 9dfda 728 2,
ATST-98d el #3Ted 9 7 3R ATST-98d &1 #aA1eg 9 1 2, offdhd a8 9 & fh
DT GRE FIRAT § el SN SR 317 =& TRt w1 WY wEanT foran Sy 7
TAT VSR ST & H1eg¥ | A 396 HUR vigil W&dT 81 I8 RIa=r I9a 81 I, a1
T 1T 2, IR 3MUehT dHa1 Hl Sl 8 b [ YR | caiars! fas-uffad agd
ST 8l 8, 99 UYhR I g8 Wl SUH ¢ YTgy AR T Faveqali &t Ao €Y g9+
TSl & 3R IGd oY AT 9 gedr &1 374l I $9 UBR Bl Dls "l gg T8l ol
?ﬂ&lé%ﬁw 0 8T W) %\T 3R external threats & ]%FE’ ﬁ?ﬂ%ﬂ AT aero crash & %IQ
A1 Ry IET 715 © b how to counter that possibility. ST8T ddh Sb! FRET Bl
dTec] 8, el &1 FHreR g3l § 3177 o1 fh B8R $ovd dreides & b Bb |
319 e AR TSR T8 4 &, Al H I aall g [ TSR § $B Aloided B Y,
Pel IR M b TV fh 399 HOR Herdl g, s 99 I9& forw Y uss 94 forar
3R TR 3fihs I TN oI fh cancer 3R birth defects, @ ST A BH @
3NTIBHAR FHATIAT V& &, SHDI prevalence HIEST H, 39 WA H 3R g7 whicd H
BT B dTel BRI § HH AT, G ST N I TR WX A1, d STBT Y

e $9 BRI A B ST &

MR. CHAIRMAN: Hon. Members, since the hon. Member asking the question was
not present, | will accommodate two more Members so that the number of
supplementaries is five.

7t ST IS TR, H HA! ST W b ATST 3T HaTel YS1 AT8dl gl I8 Sl etk
IR WIIE 8, U8 9 & (91 &b (oY 9gd Feayul slar 21 sl Irgiad & wra=n 4
HERTS H TRMYR AR qTaR @Iie o 81 ISP [l TAR BRI [BAM = (91
IS, STHIA, T 3R BR B (| fHAM1 & A1Y-\iY a8] 995 [HIR I8 1ol Sl
HPIAR &, IThT W FIAR, HTH-HIT & 81 11, I8+ W FHSAIIT DR o] oifp
31T Y 39 TRAT & YfaFeraR wiie | gHifad it 2,000 TRAR €, S96T J7aT4 781 &
FHT 21 Y 2,000 I W SATGT IRAR &1 I IR H Sl 9 Y & fob I yRART Pl
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AR Frerlt, S9d! B e, Udp Jd el U1 vdh ff a1 99 uRaRi & IR §
ORT 81 3N SHD! YT A3l Teb RIbTId &l T 21 H3il Sif 319y I SetlIer fAer
g1 #3T S A IRT a1 & o6 3 S AT &, S ST A gea &b fY ST @1 vE g,
ITDT THRIT 6 IR H 7 MY TR F fIaR dear?

S1. foraws Rig: 99ulc w81ey, I8 U g1 A1d Haa-Teiierd ¥ Sl g7 © 3R I8
9 2 fp ReR 1 9 39 Ivy ) wic wnfid o= & 9897 9 8 fIaR o)A Ry
R T o1l orF A1 &A1 39H povd MIHTdelt W wifid & 4 81 S9H $% R&R
provisions & b 3R I9®! T YT STHIF Ble! TSN, S8 Bl IS AT land
vacate AT IS, A1 I2 Y: P8l W settle fhIT SY, Y& 91d AT IT &l SHD
3YfIRTh BHIRT S CSR fund AT 2, 94 I W1 770 foI¢ Faeiy & Sl &, el
At < STt 81 S8R0 & AR R Ife foxft ug & forw 12d} wer fofeem aarfafeae=
g, dl 59 IRART & TSl & foTv e9di et &= <1 TS, Bl age relaxation R & TS|
BIAT I8 & o ATe Yo+ & H1eI-91Y YRAR 9gd I & 31X Feivicd Hl 9d 9 &,
SAfTU ITH U9 &l MEiRT &R § ATST-9T 99T AT ©, oifdh I8 i R
STRI 2

MR. CHAIRMAN: Dr. Kanimozhi NVN Somu; fifth Supplementary.

DR. KANIMOZHI NVN SOMU: Mr. Chairman, Sir, through you, | would like to ask the
Minister as to how the proposed Away-From-Reactor Facility at Kudankulam Nuclear
Power Plant aims to manage spent nuclear fuel and what the safety assurances
towards it are.

DR. JITENDRA SINGH: Actually, this question arose earlier also in the context of
Kalpakkam and the hon. Member has, | think, earlier also expressed her concern. It is
because there was dumping of used fuel happening and some apprehension arose
that this might create some problems. But, it is not so. Actually, this is a known
practice. It is not even the waste as such. It is again used. ‘Away From Reactor’
means that for a certain period of time, you store it at the same location. Then, ‘Away
From Reactor’ means a few metres away. It is kept there for a few months. Then it is
taken away. So, this is a normal practice and the containers are such that there is no
room for radiation to escape out and cause any damage to the surroundings. This is
an in-built mechanism in every plant. Somehow, this apprehension arose from
Kalpakkam a couple of years ago. But it is, actually, being done. And, through the
hon. Member, because she also hails from that area, | would also like her to convey
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to others that at one point in time, there was some news reports somewhere in the
media last year that this re-used fuel from other plants would also be dumped at
Kalpakkam which is, actually, unfounded. Each of the plant has its own such
mechanism.

MR. CHAIRMAN: Now, Q. No. 107
Modernization of Post Offices

#%107. SHRI NARHARI AMIN: Will the Minister of COMMUNICATIONS be pleased to
state:

(a) whether any scheme has been contemplated upon, in order to modernize the
post offices in the country and provide modern facilities therein; and

(b) if so, the details of facilities that are being commenced in post offices under
these schemes?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (DR.
CHANDRA SEKHAR PEMMASANI): (a) and (b) A statement is laid on the Table of
the House.

Statement

(a) No new scheme has been contemplated. However, the approved schemes
aimed at modernization of post offices and provision of modern facilities are as
follows:

) Postal Operations

(i) Setting up of India Post Payments Bank

(i) IT Modernization Project 2.0.

(b)  The facilities provided under the schemes for modernization of post offices and
provision of modern facilities include the following.

(i) For mail and parcel services, track and trace facility is available and delivery
status is updated through the Postman Mobile Application. E-Clearance of letter
boxes through a mobile app has been implemented.

# Original notice of the question was received in Hindi.
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(i)  Dakghar Niryat Kendras (DNKs) have been established to support commercial
export through the postal channel to facilitate online filing of postal bill of export and
self-booking of commercial items.

(i)  Core banking services have been provided for Post Office Savings Bank
(POSB), with 1000 Automated Teller Machines (ATMs) interoperable with other
banks and online fund transfer facilities.

(iv) The India Post Payments Bank (IPPB) has been established, which is a
paperless and fully digital payments bank.

(v) The Core Insurance Solution has been implemented for Postal Life Insurance.

#it AEd 3 A WU HEIGY, AT U HAT 87 AR ARl St Bl
ARBR b GRT 1,64,000 STHERT P SIRY B 4, B BR, B Alh b citizen centric
services & Y&l Bl...(AY)... 2014 ¥ 2024 TP 5,000 H RTGT T[GER @it Y &,
1,28,000 @RI DI ISTIRT el 7, 13,500 H SATGT STHERT H YR HdT g a1 T, I
RIS W SATGT b=aT GYlg @I Wiel Y AR I974 1,41,000 BRIS BUYY FSUMIC Y
]

HeIed, § IS HA1EgH I AT {3 Sl I I8 ST =18 § (b ARBR gRI
g fEUTCHE 1 Iy 98 & oy Ul fSUTcHe & icdd & STRY $-BHid 31%
31 value added HaT3I BT IR B &b foTY RIT H&H IS MY &7 ...(FILH)...

Y wurafer: A e, &g w3 St 9 S gee @med €, 98 U9, ardt A7 S @l
AT ST ... (FEHH).... A HHA S . (TaHT). ..

it wrfplRrE Miger: ¥R, I8 IS I 81 2l ... (FAEH). ..

it [uTafcr: w31 Sl W IRIY 7 S8Yl Y H3T &, AT HAl &l ... (FALH). .. Yes,

hon. Minister.

DR. CHANDRA SEKHAR PEMMASANI: Sir, from stamps to savings, post card to
payment banks, letter to livelihoods, post offices have been transformed, under the
visionary leadership of Shri Narendra Modi, to be a backbone of financial inclusion for
rural communities, especially, women. Sir, we provide services from post card, mail
to savings bank, payments bank and everything that you can imagine in a rural
community; more than 80 services, Government to citizen, business to citizen
services, whether you call it paying the bills, buying train tickets or receiving
Government beneficiary schemes such as MGNREGA or PM-KISAN. Sir, the Post
Office must be looked at the larger construct of what we want to do for rural
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communities, especially, women because if you look at it, on an average the national
banks have around 20 per cent of women accounts. Ever since Modiji envisioned the
development of women and the initiation of India Post Payments bank, we have
opened more than 45 per cent of women accounts. It was never in the history.
..(Interruptions ).... | am coming to that one-by-one. Please. ...(Interruptions).. Let
me answer, Madam. | respect all of you. Let me answer. You can put
supplementaries. | am happy to answer. Sir, under IT modernization, we spent
Rs.5,700 crores and we have given 1.4 lakh mobile phones, 1.4 lakh thermal printers,
three lakh biometric devices to make every postman a mobile ATM so that they can
go to the doorsteps of every rural household and deliver banking services. What can
we charge for this and how we can account the amount of money that we spend on
these people! Sir, not everything that the Government provides should be considered
as part of business. There is a moral, social responsibility that we make our services
not only achievable but also affordable for everybody.

MR. CHAIRMAN: Second supplementary; Shri Narhari Amin.

it AR} 3rfi=: 9 ATy Sft, SRR gRT <9 R H fhde 'STaeR faid &’
DI WU a1 T & 3R 371 sl ¥ [ -1 a3l bl YaquIc fhaT ST RET 872

MR. CHAIRMAN: Now the hon. Minister. ...(Interruptions ).. Hon. Minister is a young
Minister.

DR. CHANDRA SEKHAR PEMMASANI: | can also answer without looking at him.
..(Interruptions )...

MR. CHAIRMAN: He is doing a good job. Kindly lend your ears to him. Let us have
some positive approach. If he reflects to his leader, well, everyone does. It is a
matter of pride for him also, for all of us also. Come on, go ahead !

DR. CHANDRA SEKHAR PEMMASANI: Sir, again, the Post Offices have been there
since 1800. No one ever imagined that there should be an export centre other than
Modiji. We have envisioned how to help our rural women, especially, self-help group
people and we designed one product for one district. In that context, how to export
these exceptionally well done innovative rural products across the world! We
designed one DNK for each district. Sir, there are close to 719 districts. However, the
programme was so successful that we expanded to more than 1,000 DNKs. With that
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process, we spent so much money and it is a kind of a continuous handholding for
these rural women so that their lives can be better. And, in that process, DNKs, what
they have achieved is 2.2 lakh shipments and Rs.54 crores as of today. And, the
beauty of this is, all they need is one-time registration and it is integrated with the
customs of all the countries; it is APl integrated and it can be done at the local post
offices. When you look at the rural women, they cannot go to the custom houses and
all those places as it would be difficult. So, that is the beauty of these DNKs. Thank
you.

MR. CHAIRMAN: Third supplementary, Dr. V. Sivadasan.

DR. V. SIVADASAN: Sir, the people of the country expect very good service, effective
service from the Postal Department, but sad to say that due to shortage of employees
in post offices, the service is very pathetic in our nation. Sir, in my district, Kannur, |
have participated in the struggle of postal employees. They raised slogans against
shutdown of post offices. So, my question is this. How many post offices have been
shut down by this Government since 20197 And, what is the number of employees
reduced by this Government since 20197 This is my question. | am expecting a very
clear answer from our young Minister.

MR. CHAIRMAN: Hon. Member, first, the hon. Minister has enlightened through us,
to everyone that post offices are virtually emerging as nerve-center for rural people.
And, | quite appreciate, going to a custom house for anyone, particularly a rural
woman, is a challenge. She will give up. So, we have high expectations from the
Minister.

DR. CHANDRA SEKHAR PEMMASANI: Sir, | am happy to answer. To give
background, by the time the UPA Government came, from 2004 to 2014, -- we used
to have 1,585,000 post offices earlier -- they reduced it to 700 post offices in their 10
year tenure. After we came, since the Government envisioned post office is not for
letters, that this is for the complete upliftment, we have increased the number of post
offices to about 10,500, namely, from 1,55,000 to 1,65,000. Out of these, 90.1 per
cent, that is close to 1,50,000 post offices, is located in rural places and far-reached
places. Out of these 10,000 new post offices, more than 5,000 were created at Left-
Wing Extremism (LWE) affected areas and the other post offices, approximately
around 4,700 to 4,800, were constructed where people do not have any post office
within five kilometer range. So, the goal of the Government of India is to have one
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post office minimum in a three kilometer radius and in worst case, within five
kilometers. So, with all these 1,65,000 post offices, we connected every village.
And, there are no post offices that were closed, as far as | know. Thank you.

MR. CHAIRMAN: Now, Ms. Dola Sen, fourth supplementary.

MS. DOLA SEN: Sir, through you, | want to know from the hon. Minister, given the
modernization process of post offices under Viksit Bharat, whether the law of the
land, the labour laws as per the Constitution, is being maintained by the Ministry or
the Department. Incidentally, the citizens of our country, that is, we the people of
India, according to the Constitution, got service or job in post office through or by
passing the UPSC examination. And then they are being deprived now with
disinvestment and corporatization process. | would like to ask whether this is called
modernization.

MR. CHAIRMAN: Ms. Dola Sen is a very experienced Member of this House.

DR. CHANDRA SEKHAR PEMMASANI: Madam, thank you for your concern. Sir, | will
use the round figures so that it will become easier for everyone to understand. In
2013-14, the number of total employees that we had was around 4,50,000, out of
which Departmental employees were 2 lakhs and GDS were 2,50,000. Today also, we
maintain the exact same number--4,50,000. So, the number of employees have not
been downsized. Sir, when it comes to modernization, before 2014, recruitment of
employees, especially the GDS (Gramin Dak Sevaks), or transfer of employees or
compassionate appointments would be at the discretion of the competent authority.
Ever since we came to power, we made the whole process completely transparent
and online. The recruitment process is merit-based. | have to tell you that this is my
first term as a Member of Parliament from local area. A lot of people come and ask
me, ‘can you transfer an employee in your Postal Department’? Sir, | myself cannot
transfer even a single employee. What does that mean? It means, it is completely a
transparent mechanism. And the process of compassionate appointment is also
highly transparent. So, the entire modernization process is extremely well done and
rest can be assured. ...(Interruptions)...

MR. CHAIRMAN: Hon. Minister, you can respond only when the Member rises and

ask some question. Ms. Dola Sen was sitting on her seat and, therefore, she will have
to seek an appointment to interact. Now, last supplementary by Shri P. Wilson.
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SHRI P. WILSON: Sir, from birth to death, no doubt, Postal Department played a very
crucial role in conveying the messages to the citizens once upon a time. Sir, now, we
have to see how the quality of the Postal Department is affected. One of the reasons
is not filling up of various vacancies in the Postal Department, particularly vacancies
meant for Scheduled Castes, Scheduled Tribes and OBCs which are lying vacant for
years together. The filling up of vacancies would take care of manpower. Sir, another
problem is that the postal Pin Codes change very often. Today, | am residing in a
postal Pin Code of 600029, suddenly, one day they come and say your postal Pin
Code has changed to 600030. This creates a lot of confusion. Sir, there are other
problems like infrastructure challenges, technological issues, high volume operations,
bureaucratic challenges due to their inefficiency, budget constraints, private courier
service challenges and lack of internet in rural areas. How are you going to handle
these problems? Once these problems are solved, then only, you can say that there
is modernization in the Postal Department.

MR. CHAIRMAN: Shri P. Wilson is a distinguished lawyer, he has raised many issues
at a time.

DR. CHANDRA SEKHAR PEMMASANI: Sir, you have asked multiple questions.
Firstly, the recruitment of the people is according to the Governmental norms. As |
said, it is according to a routine employment process. So, | cannot comment on that.
Secondly, he has raised the issue of introduction of online services, the internet. Sir,
there used to be no internet before 2014. Then with IT modernization, we have
provided not one, minimum two internet connections to every post office so that there
will be some redundancy. And, number three, as | said earlier, we bought 1.4 lakh
mobile phones because more than 95 per cent of all rural areas are 4G-connected.
All these new phones are compatible with 4G and 5G. And, most of these postal
services are being implemented at the doorstep through mobile phones. In addition,
we upgraded 22,000 computers and all the hardware. Sir, technology upgradation is
a continuous process. As you know, desktops get outdated, the infrastructure has to
be updated, cloud services will be coming. So, this will be a continuous process. If
there are any specific one or two areas, we will be happy to address. Please come to
our office and tell us. We have a mechanism to address them.

MR. CHAIRMAN: For that, you have to invite.
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DR. CHANDRA SEKHAR PEMMASANI: Of course, Sir.

MR. CHAIRMAN: Well, | think, the sense of the House would be that the honourable
young Minister faced bouncers, but he has performed well. We must appreciate the
level of preparation. Q.No. 108.

India’s Position on Palestine

*108. SHRI P. P. SUNEER: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) the number of resolutions concerning Palestine that came up for consideration
in the United Nations (UN) and related bodies since the beginning of Israel-Hamas
conflict;

(b) the details of the position India took on each of such resolutions in the UN and
other UN related bodies;

(c) the details of the aid India has sent to Palestine during the period directly and
through UN and other related bodies, yearly data since 2021; and

(d)  whether India is considering any proposal to shape global opinion to affect a
ceasefire in Palestine ?

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR): (a)
to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) India’s policy towards Palestine has been long standing and we have
always supported a negotiated two State solution, towards establishment of a
sovereign, independent and viable State of Palestine within secure and recognized
borders, living side by side in peace with Israel. India has strongly condemned the
terror attacks on Israel on 7 October 2023 and also the loss of civilian lives in the
ongoing lsrael-Hamas conflict. We remain concerned at the security situation and
have called for a ceasefire, release of all hostages and peaceful resolution of conflict
through dialogue and diplomacy. We emphasized the need for safe, timely and
sustained delivery of humanitarian assitance to the people of Palestine. Our voting on
UN resolutions on the issue of Israel Palestine have been in line with our stated policy.
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Since the beginning of Israel- Hamas conflict, 13 resolutions concerning
Palestine were brought in UNGA out of which India voted in favour in 10 resolutions
and abstained on 3 resolutions. Details of India’s voting position in UN and other
related bodies since Israel Hamas conflict, are placed at Annexure- /.

The Prime Minister and the Minister of External Affairs have spoken to several
leaders in the region and across the globe, including President, Prime Minister and
Foreign Minister of Israel and President and Foreign Minister of Palestine. We have
also reiterated our position in various bilateral and multilateral forums such as UN,
BRICS, NAM, Voice of Global South, etc. Prime Minister met Palestine President on
the sidelines of Summit of the Future in New York on 22 September 2024 and called
for ceasefire, release of hostages and return to path of dialogue and diplomacy.

India extends humanitarian assistance to the people of Palestine both
bilaterally and through United Nations Relief and Works Agency for Palestinian
refugees in Near East (UNRWA). Since the beginning of the conflict, we have
provided around 70 MT of humanitarian aid, including 16.5 MT of medicines and
medical supplies in 2 tranches. We released $ 5 million last year and we have
disbursed another $ 5 million this year to UNRWA. Recently, we also sent 65 tonnes
of medicines to UNRWA and Palestine Ministry of Health in October and November
2024. Details of our aid to Palestine are at Annexure- //.

Annexure-/

Details of India’s voting position on resolutions concerning Palestine in UNGA since
beginning of Israel-Hamas conflict

Voted in
favour-Y/ Resolution , Date of
S.N. ) Subject ]
Abstained- Number resolution
A
1 A A/RES/ES-10/21 |Protection of civilians and 27/10/2023
upholding legal and humanitarian
obligations
2 A A/RES/78/76 Work of the Special Committee to | 07/12/2023
Investigate Israeli Practices
Affecting the Human Rights of the
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Palestinian People and Other
Arabs of the Occupied Territories
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A/RES/78/78

Israeli settlements in the
Occupied Palestinian Territory,
including East Jerusalem, and the
occupied Syrian Golan

07/12/2023

A/RES/78/77

The occupied Syrian Golan

07/12/2023

A/RES/78/74

Assistance to Palestine refugees

07/12/2023

A/RES/78/73

Operations of the United Nations
Relief and Works Agency for
Palestine Refugees in the Near
East

07/12/2023

A/RES/78/75

Palestine refugees' properties
and their revenues

07/12/2023

A/RES/ES-10/22

Protection of civilians and
upholding legal and humanitarian
obligations

12/12/2023

A/RES/78/170

Permanent sovereignty of the
Palestinian people in the
Occupied Palestinian Territory,
including East Jerusalem, and of
the Arab population in the
occupied Syrian Golan over their
natural resources

19/12/2023

10

A/RES/78/192

The right of the Palestinian people

to self-determination

19/12/2023

1

A/RES/78/251

Proposed programme budget for
2024 Section 26, Palestine
refugees

22/12/2023

12

A/RES/ES-10/23

Admission of new Members to the

United Nations

10/05/2024
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13 A A/RES/ES-10/24 |Advisory opinion of the 18/09/2024
International Court of Justice on
the legal consequences arising
from Israel's policies and
practices in the Occupied
Palestinian Territory, including
East Jerusalem, and from the
illegality of Israel's continued
presence in the Occupied
Palestinian Territory : resolution /
adopted by the General Assembly
Organization |Session Details of resolution/ decision India’s
position
WHO World Health |[Health conditions in the occupied| In Favour
Assembly 77 |Palestinian territory, including east
(WHA77),  May-|Jerusalem
June 2024
World Health|Collaboration with the UN system and|In Favour
Assembly /7 |other inter-governmental
(WHA77),  May-|organization.
June 2024
World Health |WHO's work in Health Emergencies in|In Favour
Assembly 77 |0OPT, including East Jerusalem.
(WHA77), May-
June 2024
Human 55" Session of|Human Rights Situation in the|Abstain
Rights HRC, April 2024 Occupied Palestinian Territory,
Council including East Jerusalem, and the
(HRC) obligation to ensure accountability
and justice
55" Session  of Right of the Palestinian people to self-|In Favour
HRC, April 2024 determination
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55" Session of|lsraeli Settlements in the Occupied |In Favour
HRC, April 2024 Palestinian Territory, including East
Jerusalem, and in the occupied Syrian
Golan.
ILO 352nd Session  of |Decision concerning the status of|Adopted
Governing Palestine and its participation rights in |without a
Body, October ILO meetings vote.
2024
UNESCO 42 General Agenda item: Impact and |Abstained
Conference consequences of the current situation
UNESCO (Nov in the Gaza Strip/Palestine in all
2023) aspects of UNESCO’s mandate
219 Executive Agenda item: Impact and With
Board (March consequences of the current situation |Consensus.
2024) in the Gaza Strip/Palestine in all The Draft
aspects of UNESCO’s mandate Decision
was

approved by

consensus.
220 Executive Agenda item: Impact and With
Board (October  [consequences of the current situation |Consensus.
2024) in the Gaza Strip/Palestine in all The Draft
aspects of UNESCO’s mandate Decision
was

approved by

consensus.
217 Executive Agenda item: Occupied Palestine With
Board (Oct 2023) consensus.
219 Executive
Board (March
2024)
220 Executive
Board (Oct 2024)
217 Executive Agenda item: Implementation of 42 With
Board (Oct 2023) |C/Resolution 49 and 219 EX/Decision |consensus.
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23 concerning educational and
cultural institutions in the occupied
Arab territories.

gth Special Session
of Executive Board
(ExB) of UNESCO
(25 November
2024)

Agenda item:  Supporting

territory.

the

continuity of UNRWA's educational
activities in the occupied Palestinian

In favour

India’s aid to Palestine

Annexure-I/

India’s developmental assistance to Palestine through various forms amounts

close to USD 160 million over the years. Currently, we are actively engaged in
developmental projects worth USD 40 million to improve the lives of the Palestinian
people, in addition we have also provided a total of USD 39.53 million as assistance

to UNRWA since 2002.

In response to the humanitarian crisis in Gaza, India has also sent 70 tonnes of

humanitarian assistance including 16.5 tonnes of medicines and medical supplies in
two tranches on 22 October and 19 November 2023. In October and November 2024,
we also sent close to 65 tonnes of life-saving medicines to UNRWA and Palestinian

Ministry of Health.

India’s contribution to UNRWA

2020-21 5 million
2022-23 5 million
2023-24 5 million
2024- 25 5 million
Total (2002 to 2024) 39.53 million
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SHRI P. P. SUNEER: Sir, what is the amount of exports to Israel, since the beginning
of the conflict, including equipments that aid in manufacturing weapons.

SHRI S. JAISHANKAR: Sir, the supplementary asked by the hon. Member is not
directly related to the question because the question focuses on our position on
Palestine, our voting in the UN the aid sent to Palestine, which | will be very happy to
share with the House. With regard to our exports to Israel, in particular, any export
which is related, directly or indirectly, to munitions or militarisation is not the
information that is in the public domain.

SHRI P.P. SUNEER: Sir, what is the position of the Government of India on the
International Court of Justice issuing warrants against Israeli Prime Minister, Benjamin
Netanyahu, former Israel Defence Minister, Yoav Gallant, and the Hamas leader for
war crimes, in accordance with international law and rule based on global order?

SHRI S. JAISHANKAR: Sir, the hon. Member would be aware that India is not a
Member of the International Criminal Court. When the International Criminal Court was
constituted, the question of our membership was considered for very good reasons.
But, after a great deal of deliberations, India decided not to become a Member. So
with regard to any decision passed by the ICC, it is not binding on us. So, it is not a
matter on which we have taken any formal position.

SHRI TIRUCHI SIVA: Sir, the hon. Minister is aware that India extends humanitarian
assistance to the people of Palestine, both bilaterally and through United Nations.
But, a Resolution has come up on 27th of October, 2023, in the UN, that is,
protection of civilians and upholding legal and humanitarian obligations, on which
India abstained. Both are contradictory. Why should India abstain from such a
genuine resolution?

SHRI S. JAISHANKAR: Sir, India has given assistance to the people of Palestine at
this particular time. Through you, | would like to bring to the notice of the House that
we make an annual contribution of five million dollars to the UNRWA, which is the
main assistance providing agency. In recent times, in terms of the conflict, we have
provided 70 metric tonnes of aid, of which 16.5 metric tonnes was of medicines in
2023. We have given 65 metric tonnes of medicines to Palestenian authority and to
UNRWA in 2024. We have provided 33 metric tonnes of medicines to Lebanon.
Now, with regard to the particular Resolutions, which the hon. Member referred to,
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we abstained. In fact, during this period, there have been in the General Assembly a
number of Resolutions. We have voted in favour of many; we have abstained on
some. Generally, when we abstain, there are reasons; say, the
Resolution is not balanced, the Resolution is more divisive, the Resolution can set a
precedent which has consequences for us or the Resolution has larger implications.
In this particular case, Sir, we felt that the Resolution was not well drafted; it was not
well considered. We had reservations on the language; our concerns were not
accommodated; and, that is why we abstained.

MR. CHAIRMAN: And, as a matter of fact, | think, the entire House knows, India has
been virtually first responder when there are issues of earthquake or requirement of
medicines, even during COVID. That soothing input | get from foreign dignitaries
calling on me or | calling on them. So, that, | think, goes to the credit of this House
and the Government.

As a matter of fact, when it comes to evacuation, when it comes to security on
high seas, when it comes to supplying medicines during COVID, these are the inputs.
| am not saying this on my own, people have expressed their gratitude to me.
Therefore, | am sharing with the House.

SHRI TIRUCHI SIVA: Sir, we ...

MR. CHAIRMAN: Shri Saket Gokhale, supplementary no. 4. ...(Interruptions)...
Tiruchiji, | am sure, you will appreciate with your experience, the hon. Minister has
given a very exhaustive answer, that being abstention on a resolution is driven by
several circumstances — the script of the resolution, the consequence of the
resolution and its long-term impact. It is not simpliciter that it expresses what you
indicated. That, as a matter of fact, is driven by our civilization. Wherever there is a
need for humanity, we have been supplying and, sometimes, in toughest of situations
diplomatic also. Now, Shri Saket Gokhale.

SHRI SAKET GOKHALE: Sir, let me express gratitude to the hon. Minister for the fact
that India has always, previous Governments included, been a supporter of a two
State solution in Israel and Palestine, and for the aid that is being sent by the Indian
Government. Because the question pertains to India’s position on Palestine, | have
two very specific questions on which | would like to know the Government of India’s
position. Number one, the hon. Minister just said that we will be providing five million
dollars of aid to the UNRWA. The UNRWA has now been banned by the lIsraeli
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Government. So, what is our position on the UNRWA being banned and how are we
sending aid? The second point on which | want to know the position is that India has,
traditionally, always, including this Government, supported a two State solution. In
the United Nations, we abstained on a resolution against Israeli illegal settlements in
the West Bank. What is India’s position on the illegal settlements made by Israel in the
West Bank and Palestine?

MR. CHAIRMAN: Before the hon. Minister responds, the little | gathered in
diplomacy, if you win a battle by argument, you lose it. Now, hon. Minister.

SHRI S. JAISHANKAR: Sir, regarding our support and contribution to the UNRWA,
this is a decision which we took as a Government; we continue to stand by that
decision. We have, in fact, just released the latest tranche of support to the UNRWA.
So, | hope the Member is reassured on that score. Regarding the two State solution,
we supported two State solution and we have been public and unambiguous about
that. So, | think there should be no cause for confusion regarding two State solution.
Regarding resolutions, both what the hon. Member asked and what the previous hon.
Member also asked, again, it depends. Resolutions have implications as you noted.
Their wording is important, for example, in the Resolution, which the previous
Member too had referred to, Sir. There was no reference to terrorism. There was no
reference to hostage-taking. So, in our mind, a resolution which does not reflect the
entirety of the situation is not a balanced resolution. And a country like India, which is
itself a victim of terrorism, if we countenance the fact that terrorism is underplayed
and ignored, it is not in our interest that we do so. So, when we look at any
resolution, we look at the wording, we take a very, very mature view about it, and |
want to say, as a matter of principle, we condemn terrorism, we condemn hostage-
taking, we do believe countries have a right to respond to these situations but
countries should be mindful of civilian casualties, they must observe humanitarian
law, and we would like a ceasefire and an early end to violence. So, our position has
been very, very clear but we would like this duly-reflected in well-worded resolutions
which are balanced. ... (Interruptions)...

SHRI SAKET GOKHALE: Sir, | asked about illegal settlements. ... (Interruptions)...

MR. CHAIRMAN: Last supplementary, Dr. John Britas. ...(/m‘errupz‘/ons)...
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DR. JOHN BRITTAS: Sir, the hon. Minister has got extensive experience and
expertise. He is hands-on on all these issues.

MR. CHAIRMAN: | think no one disputes that.
DR. JOHN BRITTAS: No one disputes that.
MR. CHAIRMAN: Okay, go ahead.

DR. JOHN BRITTAS: Sir, | would refer to the diplomatic facet of an issue which | hope
that the Minister would sincerely respond to. Is it a fact that Palestinian Authority’s
Minister of State on Foreign Affairs met our Ambassador, Ms. Renu Yadav,
requesting to reconsider arms sales to Israel due to their usage against Palestinian
civilians and also the need for international pressure on Israel to stop their violence on
Gaza? If so, what has been the response of the Ministry ?

MR. CHAIRMAN: Hon. Minister, the hon. Member seeks sincere response.

SHRI S. JAISHANKAR: Sir, the issue of India's exports, including India's exports of
anything, which directly or indirectly has any military implications, is guided by our
national interest and by our commitments to various regimes. So we are very
responsible members of various international regimes, including the Wassenaar
Arrangement. We have an export control and licensing process and we take decisions
regarding any exports which is based on what we consider to be our national interest.
Where Israel is concerned, it is a country with which we have a strong record of
cooperation in national security. It is also a country that has stood by us at different
moments when our national security was under threat. So, when we take any
decision, we will bear in mind, obviously, the larger circumstances but we will,
definitely, be driven by our national interest in this matter.

MR. CHAIRMAN: Q. No. 109.
Retirement age of Judges

*109. SHRI RAGHAV CHADHA: Will the Minister of LAW AND JUSTICE be pleased to
state:

Contents Page t



[ 05 December, 2024 ] 39

(a) whether Government has considered increasing the retirement age of Judges in
High Courts and the Supreme Court to address the rising pendency of cases in the
judiciary;

(b) the current number of pending cases across various courts in the country and its
impact on access to justice;

(C) the measures taken by Government to fill judicial vacancies and improve case
disposal rates;

(d) whether increasing the retirement age of Judges would help retain experienced
legal minds and reduce the backlog of cases; and

(e) the timeline for implementing reforms to improve judicial efficiency and reduce
pendency ?

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE (SHRI ARJUN
RAM MEGHWAL): (a) to(e) A statement is laid on the Table of the House.

Statement

(a) There is no such proposal for increasing the retirement age of Judges of the
Supreme Court and High Courts.

(b) to (e) As per information available on National Judicial Data Grid (NJDG), the
number of pending cases in courts across the country, as on 28.11.2024, is as under:

S. No. Name of court No. of pending cases
1. Supreme Court of India 82,396
High Courts 61,11,165
District and Subordinate Courts 4,55,98,240

Judges of the Supreme Court and High Courts are appointed under Article
124, 217 and 224 of the Constitution of India and according to the procedure laid
down in the Memorandum of Procedure (MoP) prepared in 1998 pursuant to the
Supreme Court Judgment of October 6, 1993 (Second Judges case) read with their
Advisory Opinion of October 28, 1998 (Third Judges case). As per MoP, initiation of
proposal for appointment of Judges in the High Courts vests with the Chief Justice of
the concerned High Court. Chief Justice of the High Court is required to initiate the
proposal to fill up vacancy of a High Court Judge six months prior to the occurrence
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of vacancy. However, this timeline is often not adhered to by the High Courts. All the
names recommended by High Court Collegium are sent with the views of the
Government to the Supreme Court Collegium (SCC) for advice. Only those persons
who are recommended by the SCC are appointed as Judges of the High Courts.
Filling up of vacant positions in the case of District and Subordinate courts is the
responsibility of the High Courts and State Governments concerned. In exercise of
powers conferred under proviso to Article 309 of the Constitution read with Articles
233 and 234, the respective State Governments, in consultation with the concerned
High Courts frame the rules and regulations regarding the appointment and
recruitment of Judicial Officers in their respective State Judicial Services. The
Supreme Court, vide order passed in January 2007, in the Malik Mazhar Sultan case,
has, inter-alia, stipulated certain timelines, which are to be followed by the States and
the respective High Courts for recruitment of judges for District and Subordinate
Courts.

Disposal of cases in courts is within the exclusive domain of the judiciary.
Timely disposal of cases is affected by several factors which, inter-alia, include
availability of physical infrastructure and supporting court staff, complexity of facts
involved, nature of evidence, co-operation of stake-holders viz. bar, investigation
agencies, witnesses and litigants and proper application of rules and procedures as
also frequent adjournments. The Government is, however, fully committed to speedy
disposal of cases. The Government has taken several initiatives to provide an
ecosystem for faster disposal of cases by the judiciary. The National Mission for
Justice Delivery and Legal Reforms established by the Government has adopted a
coordinated approach for phased liquidation of arrears and pendency of judicial
administration through various strategic initiatives, including improving infrastructure
for courts, leveraging Information and Communication Technology for better justice
delivery, and filling up of vacant positions of Judges in High Courts and Supreme
Court.

Y ITEG TSN R, 39 S P T I T 3BT Sicel! oft, R a1er A)1 afkpad
Rear PV E@T-fﬁa Ngl %\', J HET BRd U & Pre-retirement judgements get
influenced by post-retirement jobs.’ ﬂ?{ ST © fb e § 93 ®s aR anelt 39 e
A 3T FEAfT g9 HA| WX, fUBet &8 Aral A, Uh o I9I | Uh Il defal 1
8T & &b Sioll &1 ReEIRAT & 918 S WoliRyfed a1 ifdtfeadd jIed ey 9Id &
O AN TAR Fa 1 Iog T ST TTIHR 3T 91 & IR B AN REIRHS & 919
D5 GaI b TGRS ST | §9Y ST & A9 H dbs TDR I FaTel 3 2| Conflict of
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interest dl HdTel JATAT %\', executive interference in judicial process T ddTlel ATl %\',
independence of Judiciary T HdTel ATl gl

T AYBR A I8 FaTd & [ o G Sl AR By Gl & dA1eqd J 9
Teh Hlel 3% GIRTS BIFT AMBY fh BRIG-DBIg a1 ATl Tb bl 9 ST Bl
RERIRHT & 918 BIs Woilagfed I1 Wifdfcdd U 7 faar S iR fadt afif @1
IRAARM ff 7 < 1Y .. (FAH)... SH GIE R IRER G T HE1 87 W17

MR. CHAIRMAN: Well, to satisfy my very dear friend, Shri Jairam Ramesh, in the
United States, they brought in a serious issue, conflict of interest of advocates. They
wanted to keep lawyers away from the Congress and the Senate. It was severely
debated. Ultimately, it was found that if the conflict of interest issue has to dominate,
then the House will be empty because someone will always have a conflict of interest.

SHRI JAIRAM RAMESH: Sir, | was referring to Justice Hidayatullah.

MR. CHAIRMAN: Justice Hidayatullah, hon. Members, for your benefit, happens to
be the only one in the country who was Chief Justice of India, Vice-President of India
and also discharged the functions of President of India without being Vice-President
or elected President, something very rare.

SHRI JAIRAM RAMESH: Sir, we wish you the best.

IR I CANBERSIRCIEECEEICERCE RS (K

i} g TTEn: R, T H R A IE F0? (FIHM)... IR, H FATT HR TR

1} |UTIRT: ITIT U 1T o1, eI 3TSi1d 1| 3MTU BT [ B0 SIcell Sl I 3AMIh
Gg-HIc R 1 i1 W1 g Wg-HIs Red g1 39 We-His Redi ®I 319 3y
Bifey, % 1S Red 1 IRau|

it e ST WX, MUY ol Hio Red &1 WR, § Fardd O @eH PR o) W¥, A Al
95 HIg R &1 IRATHT B MY g4I R #IS I8, Wg 7 &l
AR, WRT Sl [T o1, 98 I AT foh Sl I G IR THR AR &

AIETH W A¥HN P RN 317 8, 99 IR IRBR BT T HE-1 &2 Ul fb SToll bl
RERRACT & 915 S8 &I AT BT cooling-off period <1 1Y, I fb RerR#e &
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31 9Tl % AT executive AT political role # I FRIRA &1 B9 =MfeQl ERT
GeITd, D! YA DI g1 F1 a1 Sy b SToii 1 3mfres fRar fobedt W post
retirement jobs IR 9 &, 7 3 A H B g0 Bl [ & RCITHT b 41§ TRDR A
Eﬁé QIoier of of| TRT SELCH ST SR 3T Y81 & fh merit-based appointment
BT U process BT A1BY, FTIH T8 SToll Bl RSRIRAT & a1 [geh a1 g, =
foh WR®R BT whims and fancies & &l

#Y 3G IM HEATel: IIRAT IR, A G 7 Sl AT BT 8, IGH §o 1
political angle S T 7T fhar Bl ?f[&ﬁj:[ PpIc H Sls's BIc & STl Eﬁﬁ'ﬁ%ﬁﬂﬁﬂ'ﬁ%
MEHA 124, 217, 224 TAAT UM BT & 1993 Second Judge case 3R 1998 Third
Judge case & YR YR 1Y Y Memorandum of Procedure & SNEIN CARSINIRS
T 3P W UdT &1 A H BTS DIC & SToil Dl retirement age 62 years &, GIH BIC
& STl I retirement age 65 years %\* 3R S district courts %\;, I STSTl I retirement
age 60 81 A F59aT f7h o1 2 € fd U&p 91% SIReH H19h4 gs oI, S9H Uh

resolution foTIT AT b STOIST &1 retirement age El_c-?l_fﬁ HF%QI Y 2010 bl Uh
Parliamentary Standing Committee T SEGR ?% %\;, I A} 379+ 39" RUIE | E!Tr;’
PIC P SToll bl IH 62 F 65 BT DI recommendation S| SHD] STS\H SERERI
Il g8+ SHDI 37eh 81 BRb Udh GART [AdWA cooling period T XTI H JATh]

I8 AT IS § 1 IiHT H A1 TSIl D! Sl retirement age &, SAD! T Bl BIs

TR ORGR & U foaRef= 981 8

it uTfer: 921 ST, 319 g8l I 918V b I8 'cooling period' TRITE? I BT THsT
H 8! 3T B

Y 3SJT XM HEETer: R, 3779 A1 AWAgr & =ar & AR <3 Aiagr 3 & Feldn 8
FfIem™ 5 BI$ 'cooling period" word © B a1 S84 HIT St &Y SMTeli=dT B+ & fofw
¥ SIS 53 B, 3R &I vy 781 ©1 H§ I8 FHe11 J1edl g (% el d& G| dIe
Gﬁ?@gaﬁé%ﬁﬁaﬂéwaﬁaﬁ%,ﬁﬁﬁﬁsmtutory bodiesﬂ‘*ﬁ%,ﬂﬁﬁﬁ
= g3 €; 3 tribunals &1 8, 991 3 AT St 4 991 87 U <97 H Ugt 9 & 1 3
expert ATEHI & oI AFIATY TF B §s & [ BTs I BT RIS SIoT 84T AT AT
8IS BT B A SRS BHT1 AMY AT YU DIC BT RSITS ST 841 AMRYI 3R &4
STD] WA Bl 81, A1 714 D1H B BII?

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link httos ://sansad.in/rs/debates/officials |
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MR. CHAIRMAN: The House stands adjourned to meet at 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. CHAIRMAN in the Chair.

GOVERNMENT BILL
The Bharatiya Vayuyan Vidheyak, 2024
MR. CHAIRMAN: Now, we shall take up further consideration of the motion moved by
Shri Kinjarapu Rammohan Naidu on the 3™ of December, 2024. On the 3 of
December, 2024, Shri Raghav Chadha had concluded his speech while participating

in the discussion. | now call upon the Members whose names have been received for
participation in the discussion. Shri Shambhu Sharan Patel.

it IR W (FACH): T, ! SN HBl 3! ... (FGEM). ..

1 9 IROT g (AER): W3 Sl Al &1 ... (FaeH ). ..

it STIRTH A L, S~ #Al BBl ! ... (FaHH). ..
it [Ty : o g Irarad oft i @ €41 ... (e, ..

it SR e W), U fafaa vfages # 781 €1 ... (sgaum)...

MR. CHAIRMAN: The Government has collective responsibility. ...(Interruptions)...
Oh my God! What a scene! That is great. The Minister has come from behind.

gsft gferan <a (afeadt darer): R, SRS iR el # fevwefS 81 7% 2
...(SFF)....

$ Further discussion continued on a motion moved on 3rd December, 2024.

Contents Page t



44

[RAJYA SABHA]

it |UTAR: IMTST T 3 97 Y 21 ST ST e fAfReR ST, o= 8
P SR A %ﬁ, that was remarkable. And, now, of course, we have smiling Mr.

Naidu. Now, Shri Shambhu Sharan Patel.

1 9 IRV gee: W), AN T 1 et g & &, ifep ga fadl H 317t ugell IR
T3l ATYh AT qler DI AT YT 31T 81 $fely 311eT 3 forg Y g fa= 2

MR. CHAIRMAN: So, your time is ten minutes.

31 1Y IRUT 9o : AHUTULT HEIG, U 3T AT (eI, 2024 UR qlef BT ATAR
f&=m, S fIQ # 3Ud! gy 9 g=ydIg <dl g, AR Ieh HRdl gl Helad, I8
faee dg WReR B fd Y fau a1 faue @t 9ot & forw s a9 &R fawm=
AT B YRET AT B BT ANHR a1 7l SHHT 3590 IR Bl fmdr ol
gdTs gUCl AT ISHT &I Sird R & ol ¥ 991 &1 AfHR <1 21 359 fadas 4
IR & FESTIg, AT SIRETT, DR, SYANT, Fare, !, Fid, A,
faferae ok fd=ror e s & ATHeli &1 U Bl

RIS, 2014 & 918, 59 Q AT TETTHA] e AR+ ATeT St <91 &1 81
R 43 &, I S Bl GHIAT &, HIRA 1T H Aol A 91 g SFIqaRT 99 78 ©
3R I B N 2 T gfauer Saex # +ff 9ga nayd faem gy 212014 & g
STEl QX IR H 74 QIRUICH 9, 9T 2024 H S97a! AT 9¢ A< 157 BT 1T 7 3M1% 2047
Ih, 99 TART HRA M1 & A faamfid g & w4 # @<l 811, 39 999 a6
QIRYICH B AT DI 350 | 400 TP I BT e 2| {Usel Tob e H 8V ga1s
A1 T WA SR ¥ SAMH B T8 § AAT AR QIRATSHST 7 39 81 H BT}
R fo5aT 81 39 918 31 3R MRd TRER & Mifrdl iR ugat 81 30 €1 v ugd
'AAT TGP AT B 'S < BT M ANRE - IRATH SSH', DT 89 TRBR
7 2016 ¥ A B o1, e e gars ufsdl ok gaT8 378 & ToER & A
I 91 P SUTAT 3R HH FdT dTcl BATS ST Bl FID ST HRAT &

HBIGY, 35T YR ¥ 15 UfIerd yRiee dfeen &, o fb dftas ofa 3 5
ORrerd 1fdd 21 I8 BRI IRDHR BT ARI FeRhHR0T BT Udh 9gd I91 ST fawd
& A B

ABISY, HIST URBR BT TG Tdex TR HBihd bl SISl 59 91d I T
ST BT & b WIRA g1 BT TART A I$1 8¢ YIRS Alhe 9 171 5| [Uwel
19 TEER, 2024 D1 < H RBIS Tab & | 4,56,910 A1 7 TR feam Aram] &, i
DRI BT B FT A T 7.4% &b 21 YA Adex H U &2 H §s Aoigd
Y & HROT 3G HRA AT BT JART G 91 YAV Haex a9 1 21 AISEl
T ¥ Ufquer ddex § R Rih e/mRer 3R T4 o fasRra <o o 1w Bl
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RIS, ATl STl & 1A, 3T, 2024 H AR 1.56 PRI HICT B &7 &
A1 GIFRIT BT TERT TST 8N TIRATSH IISTR 81 1T 51 379 Tb 583 IRUATTH AN
R GRS 3% 81 gl 81 d 13 TllUICH 3iR &1 STe] 8T g1 Aled 86 BATS NI DI
Sired 1 9 TSI BT ol ST 1.43 HRle W 3iftre Il =4 S/ 21 S
AT &b A& 319 T 2.8 ARG ¥ AH IS FAIAd DI ST bl &1 3H ISl b
ded <3 § BdTs 3131 & fadrd & {17 4,500 BRI U 3rrdfed foy v 8, w4
ST 3,751 HRIS TUY BT SUANT SHS! B3N 3 o M Ih [HT ST el 2

qeI5d, H 98RO/ fThiel 15T F 1dT g1 aod 99d 9 & TRws Aial ot
SR 9 T 737 TIRUIE SRUT H a7 8, T SR f[98R & 9T 9 RIS ANl &l
T4 Yl T8T 8 3R o7 aTel 99y 3 AiHiad &1 Sl g &3 8, SR IR DI
AT 2 b g8 9l STog &1 Gab 70 YIRUIC Bl Y31 DI S|

ABIGY, YR H fUser 10 ATl § HISh B AT 6.9% dqTd a% F 981 81 59
SR, I B 8 UIReATSH ATl Bl gl T 6.3% Va1 51 ARSI AR SRR &
TN UARATS Y IISTR 1 HI T g8 [RART 8T 21 IS 5.3 b dll=d dI GIyor favg
ST, 2024 F IgTeT & JTIR W Bl s 21 10T, ATHT AR ATaATR—ID faH7=
d®b el 59 BIRIHH &I A9 "SMdbid § HRd bl AT F Siiel 3R 2047 H
TR ARG 35T & Folv 79 IR Hx=1" ol

(Suarafa wE1ed #Iar17 §71)

TEIgd, M 1, St {6 90 auf & et o7 37 €, S7H $B uRadT e I
FHYTRY ST ST &1 AIID] &, SI 599 [del & A1 | 81 Sff Y81 2| A8,
T Srfarfera™ 1934 3 ofram 121 o1, e fUse $ aul § &y |y fby T gy
gl fl B IR SH FINEA 1S enfiet fhy U &1 S Fenei ° ARTR® g3+
BTN (SISIRIY) 3R RS I YR&T <RI S AR FISH1 &
BB H g 3T el AR fRIgr UeT fhar 2, gafelt IR argamH
fErreh 31 ST 3 98 1 9H1 Bl R DR H Aag Aol

qeled, AR H A el § guR oA Ju1 fafewrare= argam
3ITEIH,1934 BT IR B & [l AR argAT (980, 2024 57 F 4
UeT fR T T B S 19l T Se=d 9| & H e Ud MR 9@, [aahrareian
SRRl DI ORI B 3R SRR TGl & Haeri $l 991d a9 & foy &g
RBR DI AT ARBAT YS™ HIAT 81 H8Ied, ¢ 9 § WReR 7 faqe &
R 98l §F 2, T e @ik Targe’ & gal fear a2l

HBIqY, ¢ e # o= dF &1 gRen & fory SRy, AMRe Iga e
RI Ud AT geie S &R & AHRI H gig B 15 51 59 [9d & d8d [9qe §
ST TR SYBHRTT F SYINT IR SMATIT GRIETT Bl SISIIT & SRR H o &l
T4 TR T 21 HEIGd, WRBR -1 Udh Rl delrst |l U2l fan &, Sl g8 giread
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AN b faaT a9, 1937 |fed fUoe a9 vl Us XY™, Sil o fby U 9, ¢
et & TEd SIRY by Y R4l & SR Feldd a1, e d 7Y S & A1y
foRTem T S 9 B

A8IeY, 39 9 § sex-ea fRifae ufaues ok Rifae vfawem RrREr &
S T ARl A HeSd B DI AR B b (oY R I 7 e ARBR Bl
IRKAT UG BI 78 &, S RIS B, 1944; AT TREAR G, 1932;
Afgs, 2022 & THFTH FeNaH Snf|

T8IGd, 90 AT B rafdy H fawr orfSrfam, 1934 7 arft I 21 IR Fener foby
T g1 39 HNEAl & Fold RAaBRST & oy IO $© 99 3R Ruarsil &f g3
B & ol 1aeId Aol ®l ge™ 3R fau &= 7 fafe+ior vd <gvrar § st
3R $91 3% g7 459 & oy 59 [ &l 89RT AR&R + Fa= | Uz b 2|
eIy, fUee 10 auf § AR A= dIal Sl & g H 9T &85 3l gee 3
31T T 9TIT 71T 81 BARY ORGR 7 A 39 ST 3R AR IRdT &t
Tgel BT gHIN G T 8 3R 3Hd! STHIH IR SARI &

HEIGd, 37 91 & A1 H G: 39 f9a &1 WTa dxd §Y 319t aroft & favm
<d1 g1 519 -fawg, S-9Rd | g=yare|

MR. DEPUTY CHAIRMAN: Now, Shrimati Sagarika Ghose. You have 11 minutes.

SHRIMATI SAGARIKA GHOSE (West Bengal): Mr. Deputy Chairman, Sir, this
Government has a penchant for changing names. The Indian Penal Code has been
changed to Bharatiya Nyaya Sanhita. Now, the Indian Aircraft Act has been changed
to Bhartiya Vayuyan Vidheyak, 2024. But there is nothing much that is new in the Bill.
There is a change in name but nothing much that is new. That is because this
Government likes to think of itself as a game-changer Government. But it is only a
name-changer Government. Sir, why do so many laws have Hindi names? This is
imposition of Hindi. The mandate of the people in 2024 was for the diversity dividend
and for the federal principle. But the Government is persisting in the hindification of
laws. This is Hindi imposition. ...(Interruptions)... Sir, | refer to Article 348 of the
Constitution. ...(/m‘erru,oz‘/ons)... ‘Any law made by Parliament or the Legislature of
a State shall be in the English language.” The Bill is actually a little too late. The
Government has delayed in bringing the Bill. On 21%' June, 2024, the TMC had
pointed out the archaic nature of the Aircraft Act of 1934. When it comes to outdated
legislation, actually, here, | have to say something good about the Government, | am
glad the Government is thinking about modernizing outdated legislation. There are at
least 10 to 15 Acts that need to be similarly updated. However, the delay in bringing
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this legislation has led to outdated regulatory frameworks, potentially jeopardized
safety of passengers and stunted the industry's growth.

Sir, the first big problem with the Bill is that there is no provision for reasonable
tariff in this Bill. Airfares are literally sky high. What protection is there for the common
people against relentless price rise of tickets? There is no provision for making tariff
reasonable. The holiday season is coming. Invariably, prices of tickets will go up.
What provision is there in the Bill to protect passengers from Surge Pricing and huge
spike in fares? | would like to know what modalities exist in this Bill to stop airlines
from using their dominant market share to fleece common passengers. Today
vegetable prices are at a 57-month high. Retail inflation has surged by six per cent.
Household budgets are under strain. How can common citizens afford these
exorbitant airfares? | would also like to say that the tendering process for airports and
bidding must be made transparent. The process must not be hostage to this
Government's characteristic of crony capitalism. One of the top e-tendering States in
the country today is Bengal. The Government should follow the Bengal model. From
ground to sky, there should be no monopolies. Today, in aviation, a state-owned
monopoly has become a private-owned duopoly. Is this to the benefit of the
passengers? We must ask this question. Aviation must serve the common people,
not just the maharaja class, not just the zamindar class.

Sir, this Bill gives overarching powers to the Union Government. The
Government has installed itself as the overseeing authority over three regulators, the
Directorate General of Civil Aviation (DGCA), the Bureau of Civil Aviation Security
(BCAS) and the Aircraft Accident Investigation Bureau (AAIB).

The Minister said that the Bill has changed the appeal system. Appeals
against an order of the DGCA or the BCAS will lie before the Central Government. No
further appeals will be allowed against the Central Government's orders. Therefore,
the Government has the final word. If all control is with the Government, who will
check the Government's mistakes? ...(Interruptions)..

S STUTIT: wileT, 319 §¢ SISy

SHRIMATI SAGARIKA GHOSE: These amendments should not be used as a tool by
the Central Government to illegitimately expand the scope of its executive powers.
The concentration of power raises grave concerns about potential misuse. The young
Minister comes from a party which is strong in his State. He will understand when
States are deprived ..(Interruptions).. When States are deprived of a voice
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..(Interruptions )... When the Central Government is not mindful of the claims of a
State ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't disturb. ..(Interruptions)... | will name you. Please
sit down.

SHRIMATI SAGARIKA GHOSE: Stop depriving States who oppose you politically.
it SUUTUfY : STID! BIg 917 Rpls TR &1 ST 2 B

SHRIMATI SAGARIKA GHOSE: Sir, the practice of this Government is not to send
Bills for scrutiny to Standing Committees. The privatisation of Air India, leading to the
transfer of its ownership in 2022, was not sent to a committee for wider deliberations.
Within private airlines, are safety norms being maintained? Cabin crews are made to
share rooms on layovers and thus are not well rested for flights. This poses huge
dangers for passenger security.

Sir, there are inadequate provisions in this Bill for new technology. New
technology like drones and issues involving the use of drones, such as aircraft
targeting and surveillance, have not been provided in this Bill. We cannot leave
regulation of new technology to delegated legislation. It is important to expand the
scope of the parent Act itself. This year, there have been 999 bomb threats, hoax
bomb threats on Indian carriers. What provision is there in this Bill to deal with these
kinds of technological threats”? The Minister spoke of pilot training. But every year in
winter, hundreds of flights are delayed due to fog.

oY STFUTIT: wieT, e IR ISHN 7 il

SHRIMATI SAGARIKA GHOSE: The main reason for flight diversion is that pilots are
not trained for operating CAT-Ill navigation control system. What technology has
been provided for in this Bill so that CAT-Ill can be adequately upgraded so that pilots
can land in fog-bound airports? Sir, there are some infrastructure issues. More than
56 accidents have taken place in the airline sector in the last five years until 2023.
There have been around 11 cases of structural collapse and 10 cases of rainwater
leakage across airports in India from 2019 to 2024. For the Airports Authority of India,
civil works maintenance spending dropped from 11.9 per cent in financial year 2021 to
8.5 per cent in financial year 2023. In GMR-led Delhi International Airport, funding on
airport maintenance dropped from 4.9 per cent in financial year 2022 to 4.4 per cent
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in financial year 2023. This comes at a time when User Development Fee being
charged from passengers is on the rise. There are 164 aeroplanes lying idle at airports
of 15 major cities as of December 2023. This has been stated by the Government itself
in Parliament. The Minister said that there are 74 airports. But how many of these
airports are functional? And how many airlines do actually fly to these airports? We
have to ask that question. How many airports under UDAN scheme have been
completed?

Sir, | want to make a point here. This is important. It is about the moral
economy of our country. Airlines have a public responsibilty and a social
responsibility. They must be encouraged to practise their corporate social
responsibility. When people need to be moved for medical emergencies or for other
emergencies, we must have flights on standby. For example, there have been 244
consequential train accidents between 2017 and 2022. When there are train accidents
or there are floods, airlines could operate more airlines at reasonable rates to fly
people to the spot. Airlines should not seek to profit from disaster. ...(Interruptions)...

St STUTAfS : i, 319 98 S U|

SHRIMATI SAGARIKA GHOSE: Airlines should not seek to make profit from the
suffering of people by charging more rates, by charging higher fares, and by reducing
capacity during a disaster. Sir, this is the moral, social, corporate and public
responsibility of airlines.

Sir, | would like to say that safety and accessibility for all must be the
buzzwords. Air travel must be accessible to all and possess the highest safety
standards as possibly as can be met. Civil aviation must be people's aviation. Not all
of us can fly in Maharaja class. Civil aviation must be the people's aviation; civil
aviation must not just be for the billionaires. Thank you.

MR. DEPUTY CHAIRMAN: Now, Dr. Kanimozhi NVN Somu; nine minutes.

1l STQUARE: AT SN AT Sl Gd 377 AR Aa<d, H 319 94T & e
HRAT A1 § [ e &I (R I8 § {6 38”9 9ied &, A1 SE- | &1 84T B,
SER A WS BId &, ol SR A EHT BIT1 &, AT H 31 G4 A DRag T HRal g
3 39 Uh-GER B! I1d DI T 4 G|

SHRI DEREK O' BRIEN (West Bengal): Sir, please give me only one minute. | need
only one minute to make two quick points. We want the Chair to protect all of us, this
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side and that side. Please protect us. We want the Chair to protect us. Sitting at the
desk, sitting in your Chair, and screaming is one. We are getting used to some new
rules. When Zero Hour is three minutes, it is becoming six minutes. Protect us.

MR. DEPUTY CHAIRMAN: Nothing is going on record now. aXd 3sTSH Sil, 319
Igd ARG SR &, H 31U HE1 AR AR § G AT Al A W e e
g [P SR U Eg B &, A1 SeR A dleid o, TR ¥ TS 84 &, dl 38R H JIeld &l 3D
fore o_7 oy 9t & e B A TRRAE Ared i aRd B, § 9 3 aR-IR
3TRIY R E1 Il U8 & fob Ueb <fth W1 BIAT &, ol g1 &fth glerl b foly AR
g1 U B e F? IR Redve &R Gl & and the Chair is doing that. You
please speak. There is provision of translation. Now, Dr. Kanimozhi.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Mr. Deputy Chairman, Sir, | require back
my eleven minutes or whatever time it is. The Bharatiya Vayuyan Vidheyak, 2024
seeks to replace the Aircraft Act 1934, which has been amended 21 times and is 90
years old. Before | start, | would like the Union Government to change the title of the
Bill as Aircraft Bill, 2024. Don't try to impose Hindi on people who don't speak Hindli. |
request the Union Government to refrain from naming the Bills in Hindi and Sanskrit.
Sir, coming to the Bill, we do not manufacture aircrafts; we do not own airports; we
only own the Bill. The Bill seeks to promote aircraft manufacturing in India by
regulating design, assembly technology and other related aspects. Unfortunately,
India has not manufactured aircrafts on its own. The slogan ‘Make in India’ remains a
slogan and ‘Stand-up India’ looks like a stand-up comedy. The last ten years of
Modi-BJP rule has produced a lot of slogans, but a lot of them remains slogans only.
Empty vessels make the most noise. Whatever was promised by the Union
Government has not happened. India is still depending heavily on the USA or France
for the aviation sector. The Bill gives the Union Government power to make rules for
aircraft, secure the safety of aircraft operations and investigate air accidents.

Sir, from the beginning, the aviation sector remains with the Union
Government. The Director General of Civil Aviation, the Airports Economic Regulatory
Authority of India, the Bureau of Civil Aviation Security, the Airport Accident
Investigation Bureau, the Airport Authority of India, the Pawan Hans Helicopter
Limited and the Rajiv Gandhi National Aviation University are already there with
definite rules and regulations to follow. This Bill is just an old wine in the new bottle.
The Ministry of Civil Aviation has lost its sheen due to the aggressive role given to
private players. Because of this privatization policy of the Government, we do not
have a single Government carrier even today. Air India was sold at a throwaway price
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and the airports are being given to the ‘A” company. This is very unfortunate.
Tomorrow, if there is a crisis to transport people from one destination to the other, the
Government will have to beg with the private airliners which have become the
monopoly in the aviation sector. At the moment, only the President of India and the
Prime Minister are the two people who have the luxury of travelling by their own
Government aircraft. All others are dependent on private carriers for their air travels.
Sir, drones have been included, but increased use of drones will raise new social
concerns about privacy and surveillance. The Bill does not provide sufficient
safeguards. Drones are being used in several other areas like medicine, disaster
management, land survey, surveillance as well as film and entertainment industry and
also for general documentation. The Ministry of Civil Aviation should be able to cater
to such a range of use of drones and technological advancements in the drone
technology in the coming years.

Sir, India does not have an international reputed flying school except the Rajiv
Gandhi National Aviation University which needs a complete overhauling. | don’t
mean the name of the university. The shortage of quality pilots in the country would
be on the rise. The Government is using the outdated age old training methods for
pilot training. Advanced countries are using Virtual Reality and Simulative Technology
to impart excellent training to pilots to know finer details of the functioning of aircraft
and aviation technology. But India lags very much behind in this area. | would
request the hon. Minister to look into this matter of pilot training as he belongs to the
young blood. High-density cameras can be fixed on the sensors of aircraft for
smooth landing and take-off during foggy season. This proposed Bill must
incorporate a provision for regulated air eco-system to monitor and prevent the
tendency of profit-making. At the moment, we need more airports and more airlines.
But the worrisome fact is that the monopoly is going into the hands of only two or
three people and 80 per cent of the total air passenger traffic is only with the three
companies. We all know what the ill effects of monopoly are. | think the Minister
should look into this.

Another important issue is the dynamic airfare of the airlines which makes life
miserable for the common people who want to book air ticket for an urgent work.
While booking tickets, it shows one fare, by the time we go, we get another fare.
Such is the design of the companies in the systems. This does not happen with the
railways. It is not like a betting game that you fix airfares. So, this betting should be
curbed.

Another important problem with Indian airports is the exorbitant prices of food
items including water bottles. | request the hon. Minister to look into this issue. One
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litre water bottle costs nearly Rs.20 outside but inside the airport the same one costs
around Rs.100 or Rs.150 at some airports. One plate of idli costs around Rs.50
outside and inside the airport, it is Rs.250 or Rs.300. The food courts inside airports
charge exorbitant prices where the common people are not able to reach. They have
to think twice or thrice even before they have to quench their thirst and their hunger.

Sir, as far as the State of Tamil Nadu is concerned, the Aviation Minister has
not provided the due attention in spite of our repeated requests. Tamil Nadu is the
most developed State in the country which attracts international and domestic
passengers for multi varied reasons, from business, trade and commerce, medical
treatment, pilgrimage and tourist interests. At the moment, we have international
airports operational in Chennai, Madurai, Tiruchirapalli and Coimbatore. Domestic
airports at Thoothukudi, the airports at Salem, Vellore, Neyveli are not utilized
properly by the Civil Aviation Ministry to its potential. At Tiruchirapalli, Madurai and
Coimbatore, more connectivity is required. More so, Tiruchirapalli, which was
recently inaugurated with such a huge space, we require direct flights from Trichy to
Delhi to connect many people.

Our hon. Chief Minister of Tamil Nadu, Thalapathy M.K. Stalin has announced
the desire of Tamil Nadu Government to establish an International Airport at Hosur.
The Union Government should take up the matter immediately to take all possible
steps to establish an International Airport at Hosur.

There is a huge potential in Tamil Nadu for the introduction of air taxies
connecting the Tier 2 and 3 cities as well as with Chennai. Therefore, | request the
Union Minister for Aviation to take necessary steps to operate the air taxi services in
Tamil Nadu. Thank you, Sir, for giving me this opportunity.

1 STAHTIRT: AR SRV, &l A GRS el &1 a7 8 fdh I= dHfd
®I 8% & foIy ST 81 A AR 3 o1t <1 2, 3afoy ugel | S8 gard gl
AR 2™ ATt STt 3fTads uT 15 e

3l TTI TSt (TSR : AFFIR SUHIIT He8led, WIRAT Jiga [qe-i,
2024 YR FISAT JRH B A TS, H SR AFIY H3] ABI6d Bl g=gdTs I & d
W I WY & IR I AR IIgIT faees yer fhar 81 g9 ol S 9gd-
98 gaTg|

§ O3 910 IT HEAT ATSd1 g [ Ig A [l H 3771 bl ThR | fndt |
DI AT BT IS 81 21 SR Afder & g4 | vraer € & &l 3 @®1 brg
31T 3R ITPT 3ifeRTgvS STeTel Iuid 7, d S S JHR AT SIe, i gaR |
g% f2<) 9 81 3R g8 IS § 3T 3R STHT 3ieRTgss fadl aoi §, dl 99 9t S
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SHRI S. NIRANJAN REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, before |
commence my address, | want to congratulate the entire House because | find this
very fruitful that we are able to sit here and discuss this important Bill. | want to
compliment each and every Member for enabling the House to continue. Sir, | then
want to start congratulating the hon. Minister who comes from the same State that |
represent. He is a dear friend and he is a young dynamic person. | wish him the best.
| want him to contribute the best to the country and particularly to our State. Sir, |
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have limited time, | have only seven minutes to speak today. But, | wanted to touch
upon one very important issue. Sir, | want to make a distinction with regard to the
nomenclature of the Act, not on the basis that this is an imposition of Hindi language.

[THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK) in the Chair.]

| want all my friends from the Treasury Benches to be kindly attentive, | am making a
very constructive suggestion. Please do not treat this as an opposition to Hindi or an
imposition of Hindi. | like Hindi, | can speak a bit of Hindi, but | have a very important
point to make. Madam, the point | am making is Article 348(1)(b) continues to exist
in the Constitution of India, if | may just refer to it. | thought | will start with this book,
but, | thought my friends in the Treasury Benches might have a problem with this
book. So, | have kept this aside. | have brought a different Constitution. Sir, | have
brought a different book. | think the hon. Minister like the color of this book better.
Please understand that | am coming from a very constructive space; this is not
criticism. | just want my friends to be open to listen to a legal point. | am a lawyer by
profession. Sir, Article 348 deals with the language to be used for Acts and Bills, in
Supreme Court and High Courts, and Article 348 (1) says, ‘Notwithstanding anything
in the foregoing provisions of this Part, until Parliament by law otherwise provides’-
Clause (b) says ‘the authoritative texts- (i) of all Bills to be introduced or
amendments thereto to be moved in either House of the Parliament or in the House of
either House of the Legislature of a State’.

The last part says, ‘shall be in English language’. Sir, this issue came up when
we passed the criminal law Bills. In fact, | had supported the criminal law Bills. The
only suggestion | had was that the titles -- Bharatiya Nyaya Samhita, Bharatiya
Nagarik Suraksha Samhita and Bharatiya Sakshya Adhiniyam — should be in English,
along with Hindi because the Constitution requires the authoritative text to be in
English. The Government was advised. And, the reason given to the House was that
they had obtained an opinion. And, the opinion says, the authoritative text can be in
English language, ‘title” will not be a part of the authoritative text, therefore, title can
be in Sanskrit or Hindi.

Madam, | have verified thereafter. | have done a lot of research. Now,
‘authoritative text’ has been understood, both under the Constitution and subsequent
laws made by this Parliament, to mean not what the title is. ‘Authoritative text’” means
whatever is contained in the Bill. An English Bill will have everything in English.
Constitution provides that this can be translated in Hindi. It specifically provides that it
shall be translated in Hindi. Article 394A says every act, gX dg dI], S gTferamdie |
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NIRIBSIS %\', please excuse my Hindi. | am trying to speak; | am trying to convince
the maximum number of people that | am not anti-Hindi. | can speak Hindi and | will
try to speak Hindi. Every law that is brought before the Parliament, that needs to be
translated in an authoritative text in Hindi. If the criminal law Bills retained IBC, or in

this case, if the law retained the word ‘Aircraft Act’, al mfedol 394A | ST Q'Rq@? N
BT, IHH " AR IIgIT ST =714 31 Fehdll 81 FIR, STd b DI~ cy2 H
IE IffChdl 8, 3T S e &) A1 W gs4 IS HAl, we are now going to

have the possibility of a constitutional court, a High Court or the Supreme Court,

striking down this part, saying that this part is unconstitutional because Article
348(i)B requires authoritative text to be in English. Yes, the Parliament can have an
authoritative text in Hindi also. Entirety of that authoritative text can be in Hindi. In the
‘title’, every single word, every single syllable can be in Hindi. Madam, if | may just
show this Bill, in the preliminary section, it says, this Bill shall be called ‘Bharatiya
Vayuyan Vidheyak’. So, it uses Hindi words. Now, this is a mistake we have made in
the criminal laws. Now, apart from these two articles that | have brought, originally, it
was contemplated in the Constitution that this will be an arrangement that will be
made only for 15 years. 15 Tl # &<} &1 39 AT #§ amam 5o fo yRd § 2
HY AN 2T ST P BN ... (FHI DI €9el)... §$H, Ig (S gulcc I ©, 3R
31T GIei o J31 91 2, A1 H 98 ST g, AR H 709 [aei] el

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): You have thirty
seconds. ...(Interruptions)...

SHRI S. NIRANJAN REDDY: Madam, | have waited for two days, | am making a very
important contribution, but | am in your hands. If you want me to stop, | can stop, but
| think | may be able to assist the House. | am not trying to speak for myself; | am
trying to speak for 56 per cent of the Indian population which does not have Hindi as a
mother tongue; of course, not to oppose. Please give me four or five minutes more, |
will not waste even one minute.

THE VICE- CHAIRPERSON (SHRII\/IATI S. PHANGNON KONYAK): Please conclude
within one minute.

SHRI S. NIRANJAN REDDY: Now, 15 years was the original time stipulated. The
Parliament realised that in 15 years, we have not been able to elevate Hindi to that
level. Now that is our fault, if we have not been able to elevate Hindi to that level
where everybody can understand it. The Parliament then said, “We recognise this
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fact”. In 1963, we brought the Official Languages Act. Very importantly, two years
prior to 15 years coming to an end because we understood that we are not in that
position. This Act, Madam, comes into force on 26™M of January, 1965, exactly 15
years after the Constitution. In this, it was written that until law were to be made
otherwise, the provisions with regard to the Bills in English, being in English, will
continue. This provided, -- apart from Hindi, which is there in 394A, that is a separate
clause that every Bill will be translated into Hindi-- that it will also be translated into
all the official languages which are a part of the Schedule. So, Madam, the point that
| am making is, 1§ ¥ I, we made one Authoritative Texts (Central Laws) Act.
Simple converse example 39 CEC| AT |

THE VICE- CHAIRPERSON (SHRII\/IATI S. PHANGNON KONYAK): Thank you, hon.
Member.

SHRI S. NIRANJAN REDDY: Madam, | will just say one last sentence.

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Hon. Member,
Shri Brij Lal.

SN JO AT (SR YaW): STFHIEIET H IS, MU Gl WIRA argAT [Jereh, 2024
UR qlef T a1, SHfefg § et SvRT g1 89N IeRA! 9T #31 IXs Al
S ST HElcqd D YOATT BRe AHY el AT, AAATRIIT DI AT & o1 feh
AT Tt & freme 2, S99 [ardt & e ot fier 91 S F | 9e gl 164
Y QRIS BT JATSUIIT, 1872 BT UfdSH Tac 3R 1898 T Sl HISTRUIAT o1, Ieh!
IS PR HRTT AT ST, WRATT AR GREAT W1 3R IR e 7=+
TG 7Y, ST 1 S[eTS, 2024 1 AR 81 1 &1 314} 3 fawaR, 2024 &1 g9 ge #3i1 Sff
31X [ 3] ST TSIG 1Y U, S8l S8+ 91 BTl Bl dlgd Ha2+ <l

SUGHIEIE HE1edT, I IR U I8 Sl 8HRT TIARGBIUC Ve &, I8 1934 I &,
I8 90 99 YTl BT B &l HRIGT, 90 Y QR 3USH & BT o, ITH 314 qh g
HeNe 81 b A1 AT, I YHR B A Yeb Atha YRISIHT 1T, I Y8+, I8
TBTcTd 2, Afh= STH s et, Urel IR B YT o1 U T udr =t fb a8
g olIh of 8] V&l 21 98 dl bhg & SIhy Bl a¥g &l A7l 9! e A I8 1934
BT S Y AT, STEl 21 Y=IST oFT 1Y A, d1 IHHB! g8o1 9gd STo)! ATl I§ AR
AT 480 BT I Bl BH 1934 & Yo b WA IR WK argaT [qerae &l o
T 8, e 969e MRS S5 &3 § S [AFEHT 1 |-e 3R JHTa! a1
21 31U BrIDIel H AT ST 7 2000 W AfD AT P DIl Dl FHA [T 8 3R
S Tl H g S ARG aRgaT faSgds, 2024 371 I8 &, S 3 & 91§ I8 YRIAT
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EaGIEIREIN & T § IefT STl "By streamlining the  regulatory landscape, this
Bill seeks to ensure effective and efficient regulation while promoting safety, security,
and that is better suited to meet the current and future growth of aviation industry."

IUFUTETe] HelIedT, ) it Si ¥ waT 47 fb g9 I18d & f&b S9N gdTs 9w 98-+
arelT SRErT A1 BaTs ITAT B S BT SN AW ANRD §, IAD] DB
TEATHIE Bl 81 EaT8 I ¥ S I9H! T faarg gkt off o ag gRféa g
eI 2, T FRM-BIA 21 A1 I8 Sl {98 311 T81 3, T8 I G181 DI G B

SUGHIEIE HEIS ], B SN H T8I I8 Hehcl| 84 IATST YAV S 4
THT SRR FRISAAT H, NSIegeM ¥, ST bl RIGIR & FTAR 3R
RT3 & I e &, IqP AJAR &H I AR AR ICSest Bl ol
HRAT 21 TART I8 (A8 gaTg WaT3ll B YRelT, AT, H HIHBTS bl Gead
B P To1Q o g1 iR fAFfHa = & forg eItk UaT Rar 81 Suwreds
RIS, Sl 94 I1 YB3 &, S Al S 71 DI T - I8 T FART THMURAT &R &8
¥ ST g9 SATATTHR 81 8 €, A1 a1foTd 8 1o 89 a1 &1 3 4} aTcA iR 2l

3.00 P.M.

Ugel T §¥d H BT & T H Hddl 74 TIRUICH 9 2, 3791 149 TIRUICH &l
31T ST AT 84Ts WaTe 8 3iR 72t St I8f vdh-3l fad ugel awhad < 38 o T 3
YN U ST Felle 8, S99 SfST, TN sfedr 3R S UTsde g™ i 81 89T
TFolle 1,500 TIRBIFS BT B ST V& B, STb [olU S SIHRTFN &, SIh! I8 faa
SHD] AT YT BH S 4 (AT b [IfHT0T, FRATT &7 3 AR BT =18 o
STy AIEY S 9 20 B9R BRIe $U BT Tbot fear, e wesh fafetor g 4
fereema Ut foarm ST | f4HT & HAYSll & YT IR SIUAST bl 5 URAS HR &
TS &, SII 15[, 2024 4 @R &1 gl 2

IUFHIEE HeIdT, B9 8 &F H, fShd & &F H Aolqd 8l X8 &l 4l &7 H,
ST AT ST & BrIbT H Yo G, B BIgex ©i SR SHSD A-A1Y ST qre! faaT
g, S9% HTr & & § oft o 9¢ <2 81 oY TeIexT H C-295 WA & AT @
IEICH HIGT Sfl 7 28 37acar, 2024 Bl 81 AT 81 T8 W DI CASA HU! g T
3R 3T TIPB! TIRGH 1 X8T 2l Al Sft 4 WH & JI= d3) Ugl Aidsl & A1
TR, 2022 H TSIGRT H HIgTA AAFICl ATgd DI YRR T 3R 379 28
3TFCIR DI SHBT IGIC 8l 11 2

IUHTETE] HBISYT, 379 TINEY 3R <reT vsaiy Rved fafies fiarax ¢ 295
gdTs STETol 91 38 &) S8 Clcel 56 Wi g9+ &1 = H 16 994 & 31X A 3 sfSd]
T & T 910! i YRA | §911 I8 VAT @i 8, Sl Bic 394 IR Al IR Fhdl 2l
IE AP 39 ST 3R AT S B AR 9919 &1 FIfd & d8d I8 8 &7 Bl
SUFATIE] HEIed, Ul 89 AN-12, AN-32, IL-76 391 WX 4R 21, <ifhd o1 C-295
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HI G& 91 32 &1 T IAB] TRUIC B, AT BF AMAMTH U € 3R I S =1
T &, I8 39 AP A2 TG

SUFHTEIE AT, BH <o QHb-1 138 ol 3MTST 59! g9 I3 g1 H B
B ST TSI goiv doi THd-17 §91 I8 &1 S 8HRT doid UHeb-1 8, I8 99 &
SUH 17, FTGHT qfhedT W) S97dT1 2, SU9 hal R &1 396! WS 2,200 fheldiex
R 3ffeR 8, STafdh S0 17 B TS had 717 1,960 fhaiiiex R 3ffar 81 89 @l
STeatl 81 5.5 SRS & foAT 99799, RT9ehT 918 AMCA &1 84 fau= & &5 & s/Ie
P U AR BT b BRIBIA H I8 glerd Al fob 519 @¥ies o1 91 1mah o, a1 Hid
IRBR Bl ot fh 5aR U 3 21 €1 T BT MaegehdT ot 3R 519 bl BT oy
B3I, Al B = YT gl fhaT b j1het, e, IMhd| S b HI -RIeq Holl
g1, 9% VAT bl g3l fb iUy W1 el 81 g1 31191 Sil OCCRP W¥AT 8, I8 dlftexe
HeRIT ST H RA & RIaTh Sl S0 W TH &, S99 IS §s &l 3ol &1 89N 9eRI o
ST A ISTAT 3R I F81 a18d ¥ o YR JMHUR BT 3R SI9 YR e aiR
BT, FIgd 81T, @ fodd ATl ol 8R $UR ToR oM & fewaa T8l grftl st
g %o W AU B, SUBT Usaid Hdd goid Y off X 8, oifeT S s8R
manufacturing sector %,W@W%Wg,ﬁl@ﬁﬁﬁﬁwméﬁm
&A1 ¥, dfcth BIgey ©i=d H Al 31 9¢ V2 & 3R 89R BISey Wi B g1 H A B
9P TolU |e T8 VTN WS B fh IRd s9hI S ¢ <

AEIGY, I S f9eT 81 39 91 7 ThIU 9e1I7 B1 S99 ThIT § Uh ST Penalties
and Dispute Resolution aﬁ%\'l W%ﬁﬁ%ﬂéﬁ%ﬁﬁ&‘l% qulé & I Hol dnlé
fafes™ 1T — Ugol 8W Uleaid Biail ot b is 3rett $al fafess 7 991 o, <ife
TART <11 RRCH 8, 39 31191 Uah SR & dad &9 I8 W giread 3 & afs
TIRUIC Bl HIs W[ A B, Al TP [HIR $H 999 Ihd 2

TEISYT, SUD Al I 9 YRd RGN Bl fecd H= & graR ) <dT1 2
IR ART IRBR T8 FHI © T I8 i TiwTd & forv @axT &, a1 39 IR &
d8d — U8l 9N IT I8 AfTBR &1 o1, <ifth1 319 89 S @i Bl f$SH - Adhd &
fop oY, M A 1 3 FeASC Bl A8l TG Uge! I8 AR AR U 7Tl o,
I 319 I8 AMfreR B4 e R Bl

IUFHIEE HBIGT, I8 Sl [ &, I8 comprehensive Gﬁ?qﬂ_eﬁﬁlﬂ%\rl BN
HIRT BT 2047 T U JUT fAmRId AR &1 aRW% o ST I8 51 H 39 f9a & fog A
H3T Sl Dl 3R I b YGTHA] STl bl WigdTs ol §, 9975 ol gl HBIG T, S7o1 Yeal
& 1T AU I FHI Bl g, T AR

THE VICE-CHAIRPERSON (SHRIMATI S. PHANGNON KONYAK): Now, hon.
Member, Shrimati Sulata Deo. You have six minutes.
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Sl Geral od  (3ifSem): S & S, O g argd IR #ed b rae g9t
"YRAR arga IS, 2024" WR Sl &1 Hiwl {1 g1 AEIGdn, 9 918 o6 W
g1, I 9o A B ATST ga ol Il &1 HSIS AT, BTH e daoldl, Rifd 31T <7 Bl
Ud 984 I1 IETE], Sl YIRGTHE ol dcll 8, I8 399 I Hdferd 21 g 3!
RIAT FITY AT I8 AT Fifelq I1 I$T BaTs SIETSl dIfery, aTe Sl $© 4T 9ifely,
CIfhT WIgTell 89 AN SHB! STalol &l dleiil, TIRGIUE & dlel 3R $ T8 el
AR S TSI STETRT, ST 37T QIREBIUC bl M-S & foIY Iof B & &, 37Tl
I W IS JMETSI, S A I1 MGG B, I8 IMa1a] 98 8, FOoIaH 31 el 81 8
Pl @ =81 Bl & 16 # W ol 7ars o, |l B warse | 98, § W
TINhTIE § STy Hed, I8 BT 9 91T, ifh TR I3 P ULTHAT St 5 Th g
i1 T, TP TS dicll o7 fob BaTs I 8= aTcll &l ff 89 ga1s STeTol § fYard
1) BaTS STBTST BT o7 3fihel 8, BdTs IWel Ug-- dTel fhd= oI 8dTs STeTS § 3¢
27 ...(dUH)... Al S 99 &, 98 99 gl 14 g9 ardl Sif 7 91 (b gars I
g+ el B BT SISl § f9aTgH - VAT Wem=w=t 9iel | S$77 98 a9 &7 379
TR %, oifesT Bl s I8 'S Whiq'? fhd= 3 AR s9H IS e 27 oad
DI T8l IS TE1 5| HEIG T, H SNFST &= A 317l §1 H 37TUeh! Yab Toedt el g, Sl
fp e ¢ thae 81 H7 o HIfET 4, Sf8i Wk BWR Afear] 931 off, v IR I guT 6
AT H I B 8, DB Fege § i g fhar 8, 37U+1 819 SR Solsul JsH,
2,000 HfEET3 § ¥ Pacl U &1 Al - 81 IorAT H YT, 319 Bei T3 Af? 34
AT 1 T I, MY g8 G| S7BI+ iell fb BHDI T USR-S SIf  THGIS,
Sl o Ao g4 U BIdT 8, STH ¥ Helde HIdh g Woll AT I8 8 &R 741, Sl &
IeIdT FTE1 81 ST glofdl 8, I8 dl el Brdl, dfed I8 el aicTh) ¥l HRdT 81 STP]
HEd & 8dls I Ug dlell Afaell B BTy Sfalol H SSMHT TR 8dTs a9l g+
qTet A1 311 BTg STTSl H 98 T8l UT T &

[SuquTeae (sfirh foheor =ierd) Florefi7 5571

fohehT T Sloiil ? Rifh TS Bl -1 IR & {5 d 7SS P AR TSI BI R &2, 99
59 21T &1 3Tl <RI, TS SRy, Tl IRIY, §U SRaY| ...(EeT™). .

THE VICE- CHAIRPERSON (SHRIMATI KIRAN CHOUDHRY): Please speak on the
Bill.

SN Gera1 39 : I8 © 2 fedhe &1 91t ...(@aem™)... H gdifely et 21 g, # feae
DT 1 TR M & ...(aE™)... M9 frae i Siferg f =<1 81 3871 2, 7R 2R,
S8l db 8dTs fede &l 91 8, dl STBT 5] Usdelguied o) foar a1 & f 7a
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AT {0 H STeT ¥TH €, IR @RI H T XS &, BIoe IR 3T vy §, oifd St
YT T, I W PIg I1d 78 3

§ I8 Gg g1 I8! ¢ & H Ya-ear ¥ faoell T U AHel shAMl Fofrg 3
31Tl g, oI fofg 22 ARG &1 H 19,000 FAOAT fARmT faam 3iR 16 ARG Bl
16,000 FHRRT fohvran feam 599 B9 TR Tddl B Ahdl 82 VFT 2] 81 IhdT 2
$UH T 3R 910 71 SIT8Y § Ud B BIaT 2 3R A 3iR a0 7 81 R BT &,
TS 3TT-3TTT BAR I ©1 3R W[ ST, A1 IS HY B Tl 82 VAT 781 81 Fhell
21 I8 I 8] 21 T HUR Dheld T MR, Td SThY 3 MSHT I, 8! al
B IS? $HD HUR (B! Uoid] BT dgld Tal ol 74, {1 3T 2 & U 989 9R
claThel $2go1 31 &1 H Y -WY 91 A ¢ 1 519 §H N Felse dIs d_d o, dfh
gH 3Tl ATl €, A1 BI Hieeld el Bl &, 81 HIRMSUHUT dTel Weidhld | of S &,
3R TSI ol Wt 81 7Y, 1 WY TeldT §, A9R I 314 3MEH! §, 98 21T o 81 STy, ol
SN §IS B BT HipT W 81 Ferdr 81 98 Bal 2fthd § B9 Fhdl 7, fhdl e
B FHdT 21 MY Fellse fool ISIBT, I8 T, TR oI UHoR &, 98 S 781 &1
Hehll Bl ATTD! Fellge T &l €T oI 81 V&l &, I Follsc H 84 Y- &l Ao & fd
IR BR T f$ell 89 W IR} dicl Gdhd 81 RIT SPh A1 3R R GRI H Bl fehed
2?2 919 IS B Ud @, Al ISP oY 37T ¥ 22 HeH, BT Fdd ol SRIER BT
Ul S9d forT ff 3R 8RR forr ff sRTaR 8T 912Ul S TR Fellse Siegl
Tel SSIdll 8, ST AT R HIAT ATRT?

3R FARIIRE! & @ige 3 ] 9 9w, d1 AR NS & T Yo THY 3R
HIfSaT TrIH, TANT Haedl St 7 26 3R, 2024 B TdIC BT fh TIRUIC &b rex
ﬁ@WGﬂTﬁWtraCKerWﬁﬂT%\’,Wwaﬁﬁwa’ﬁ-ﬁ\?ﬁ%ﬁmm
g, 99 ST H 80 fhell Wi T, 200 fhell i RicaR ST galT| 98 dal ¥ 317 TaT
AT BRI Sf YT AT, TADT Bl Ul Tal Falll

THE VICE-CHAIRPERSON (SHRIMATI KIRAN CHOUDHRY): Please speak on the
Bill, Madam.

Sl gerar <a: feH, 98 80 fhall AMT Ty 35 fdhall 81 AT 89 AN $9M &,
AT 89 ¢ 79 3R BH B 8, AR A9 BT IS $ HH &1 -1, Ig 4 8! udTl
ST 3MTST I el Il & g1 | A1 G& dIel [ STl Sit Bl T HSR Gl ©
3R I HSR Bl Al +ff 72 g3 ...(wwa dt €Y)... A<, § ol Foearels IR I
S AR TIRUICH €, 31T S9HT UTSACIZoe &R X8 8| I8 UIgdeTSoleT Rl &f I&T
g, foras forg 81 w81 22 diS] U@ Seveel TIRuIe & WY uTsdersst faar 1
21 EH N & I § U 91 8l & fob S A-919 BY FulRy 8l 8, 3R S 9¢ FqTd
B UTd &, A1 S8 AT diaid &1 89 9% 38 § (& < & FHRT BT YIsdergoie
g1 Y81 81 VT ST81 BIF7 91faV| S 89 97€ 379 dTefl el B, 89 S0 T @i S
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fow@m & forv Rt I8) el f5 I8 81 731, 98 81 771 3R Ud B 3NSH! & 81 H
AR AR Tl STUt, a1 3119 89 UISdCTSoIe &l il 93TdT S Vg 87

THE VICE-CHAIRPERSON (SHRIMATI KIRAN CHOUDHRY): Please conclude,
Madam.

St GeraT 2a: MY TIRBIIE T SSSA ol IR I8 7, I8 MY BTy, Afdh 34
oS B o A AN Bl Glagr TEl Ferh 81 3R HaReT & Wige i o | <l
SV, 39 foe HIRMEuaus aral &l ¢ <1 a1feul S8l IR Foliged 3ifdt dax
s T8l BR UT B 8, S UR &I AT V| VAT B F HH-I-HH <l 3R e
P TS H BT B BT HIbT T VT BTg a9 o<t 81, 1 70T 7T, g=Jdig|

THE VICE-CHAIRPERSON (SHRIMATI KIRAN CHOUDHRY): Dr. M. Thambidurai;
not present. Shri H.D. Devegowda.

SHRI H.D. DEVEGOWDA (Karnataka): Respected Madam, with your kind
permission, | would like to sit and speak.

THE VICE-CHAIRPERSON (SHRIMATI KIRAN CHOUDHRY): Yes, please.

SHRI H.D. DEVEGOWDA (Karnataka): Madam, | will confine my entire speech to
Hassan Airport. This airport was sanctioned during my period as Chief Minister of
Karnataka. At that time, the present airport, which has been named after late
Kempegowda, was sanctioned by late Prime Minister Narasimha Rao and it was
sanctioned only to carry cargo. It is not for passengers. It is only to carry cargo. Shri
Ghulam Nabi Azad was Civil Aviation Minister then. At that time, | tried my best to
alter it so that it can be operated as a civil airport. But, unfortunately, it could not be
done. Only when | became Prime Minister, the present Kempegowda Airport was
cleared by me. This airport was also cleared by me. But, unfortunately, during this
period, five Chief Ministers came and left. | don’t want to name those Chief Ministers.
My son was also Chief Minister with two coalitions — one with BJP and one with
Congress. What had happened then, | don’t want to narrate those stories. Today, |
am happy to say that hon. Minister’s father, who was my friend, had worked with me.
| remember his father. He was one of the best Ministers who held the portfolio of Rural
Development. You are my friend’s son. | congratulate you. You are a youngster. You
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have got bright future. You are going to come up in life. | can understand it. In this
short tenure of five months, you have given your best.

Madam, this was the background. | would like to come back to Hassan
Airport. During this period, five Chief Ministers came. | don’t want to bring politics
here. They went on playing their own politics. Unfortunately, the people are suffering.
Hassan today has got all the facilities. | would like to quote them here. Hassan today
has got all educational institutions, except an IIT. In fact, for that, | tried in the last 15
years. But what had happened, | don’t want to speak on that. Except that, all
educational institutions are there. In addition to that, Hassan is economically one of
the important players. It is important for textiles also. Hassan is in between Mangalore
and Chennai. Two major ports are there. A lot of traffic is there.

Some portion of Chennai-Bengaluru has been declared as industrial corridor
and work is going on. Another new decision was taken by the present Government to
declare Hyderabad-Bengaluru as industrial corridor. With these developments, so
many activities are going on there. Except IIT, Hassan has all other institutions like
medical institutions, engineering institutions, law colleges, etc. It has all institutions
except IIT. Now, Hassan is one of the important places with Master Controlling
Facility, MCF, controlling all the orbiting satellites launched by the Department of
Space, Government of India. It is located in Hassan city. | am speaking about the
importance and the background. Hassan has got various areas producing coffee,
tea, gherkin, etc. and we are exporting outside, bringing in a lot of foreign exchange.
| thought that this airport is going to help the farmers. There are tourist areas of Belur,
Halebidu and Shravanabelagola, which are world-known tourist areas. Foreign
visitors are coming there. It will not only facilitate them but also help the farmers who
are growing commercial crops. They are also producing milk in my own district. Every
month, farmers are earning Rs.200 crore from milk and milk products. We want to
export. We are providing milk and milk products to Defence. A lot of activities are
going on there. With this background, | thought that this airport is going to be helpful
not only to the farming community but also to the people who come from all over the
world to visit three important tourist places of Belur, Halebidu and Shravanabelagola.

Madam, | had also sanctioned Light Combat Aircraft. During my own period, it
was produced by HAL in Bengaluru. | also took a decision of sanctioning 65-seater
small aircraft. | would like to bring to your kind notice what all had happened.
Unfortunately, five Chief Ministers changed; they went on to play politics to suit their
own convenience. | don’t want to drag the name of any political party.
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(MR. CHAIRMAN in the Chair.)

Sir, today, in the last leg of my life, sitting in this House, | pray. You are a youngster. |
have written all the details and | will hand over this paper to you, with the permission
of the Chair. Sir, you speak so much about the farmers. Yesterday, | saw, your
passing remarks on the issue of the farming community. ... (/m‘errupz‘/ons)... You are
so much concerned about the farming community. | am a farmer. The people have
elected me seven times to Lok Sabha and seven times to the Assembly. | am in
public life for 66 years. | am in the last leg of my life. This Airport, which was
sanctioned by me, has been named as Kempegowda Airport. | do not want to have
any difference of opinion on that. | am happy. The Prime Minister has come and
named it after late Kempegowda, who ruled as a Palegar, or whatever you call, as a
ruler.

Now, | come to the point which | would like to impress upon this House and
also the hon. Minister to see that this Airport, Hassan Airport, must be completed and
see that the farmers and the people, who are coming from all over the world for Belur,
Halebidu and Shravanabelagola, are helped, which is going to be the need of the
hour. | would give all particulars about the whole issue. Even Air Show was first
started during my period in Karnataka. Now, there is a demand all over the country. |
do not want to go into all these details because people think that Devegowda has not
done anything. It is because people forgot what | have done about 28 years back. |
can quote so many issues about what | have done. | do not want to take much time
of the House. | do not want to go on listing what | have done during the short tenure
of time. The hon. Prime Minister had come to Bengaluru to name the airport in the
name of late Kempegowda. Some people also commented that it has been done by
Devegowda. Devegowda has sanctioned this Airport. It is on record today and | do
not want to say anything beyond that. | appeal to him, through you, you have come. |
am so happy that you here in the Chair. | have given all the details in my
representation to the hon. Minister. He is a youngster, an upcoming leader. His father
Shri Yerran Naidu has worked with me. He was a Rural Development Minister.

MR. CHAIRMAN: Yes.

SHRI H.D. DEVEGOWDA: | am supremely happy. The Prime Minister has selected
him. Shri Chandrababu Naidu has given a good portfolio with the Prime Minister’s
consent. | am happy. With your permission, if you ask me to handover, through you,
| would send the particulars pertaining to Hassan Airport.
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MR. CHAIRMAN: Yes.

SHRI H.D. DEVEGOWDA: Please see that during your period, Hassan Airport should
come through, that all facilities are given. It should connect Mangalore, Bengaluru
and Chennai. It is worth doing. Economically also, it will be feasible. Please see to it
that this work is done. With these words, Sir, | am grateful that you have come and
you allowed me to speak today on this particular issue. | am grateful to you. Thank
you very much.

MR. CHAIRMAN: Well, for the hon. Minister, these are words of blessing, the words
of encouragement emanating from one of the tallest leaders of this country, reflecting
on your lineage as well. And, | am sure; this will help him go a long way. Reflections
made by Devegowdayi about farmers, it is true, the issue of farmer has been put on
centre stage, by the Prime Minister, Narendra Modiji; every walk of life, whether
affordable housing, whether solar house, whether ‘Har Ghar Jal” and technology to
farmers. Therefore, our expectations are bound to be high. It is time when there is
convergence to take farmer to a greater height. And, when the former Prime Minister,
Shri H.D. Devegowda, makes his presence felt, whenever there is an occasion, we
take it as a blessing. So, | have no doubt what is being done at the moment, it will
get a greater momentum, and all agencies are converging. Our expectations are high,
but our accomplishments are also historic. Our achievements are also splendid, and
this will go a long way for the nation. Your sentiments value greatly to us. Now, Dr.
Fauzia Khan.

DR. FAUZIA KHAN (Maharashtra): Sir, the oak fought the wind and was broken, the
willow bent when it must and survived. The intent of the young and dynamic Minister
to bend to times is necessary and appreciated. The modernity of yesterday is the
tradition of today and the modernity of today is the tradition of tomorrow. But, is this
Bill as modern as it should be? That is the question. | would like to punctuate a few
concerns that have remained unaddressed in the Bill. Number one, Sir, the Bill does
not explicitly address advanced air mortality technologies such as vertical takeoff and
landing, aircraft or drones. Governance for unmanned aviation continues under Drone
Rules 2021, which are not integrated into the Bill. | understand. But, while attempting
to modernize the existing Act, a framework for the safe and efficient integration of
emerging technologies must not be missed. Number two, sustainability remains a
significant gap in the Bill. The Bill does not include provisions to address carbon
emissions, promote sustainable aviation fuels, or set environmental targets for the
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aviation sector. A research team at the Norwegian University of Science and
Technology has found that the share of India in global CO2 emissions from domestic
aviation was the third highest at 1.5 per cent! As per a DGCA Report, the carbon
footprint of Indian Airlines on both domestic and international operations is the
seventh highest in the world with an approximate value of 127 lakh tonnes.
Emphasizing sustainable practices such as implementing stricter environmental
regulations, promoting the use of sustainable aviation fuels can reduce the carbon
footprint of the sector.

[THE VICE-CHAIRPERSON (SHRIMATI P.T. USHA) in the Chair.]

Madam, yesterday, the Minister replied to my same point in the Boilers Bill that
there is another Department for this environment sector. But again, | would like to
emphasize that unless this Bill contains the emphasis on carbon emissions, people
will not take it seriously in the sector.

Number three is related to cyber security. This remains a glaring omission.
With our increasing reliance on digital systems, the absence of explicit protocols for
countering cyber threats in this sector, leaves the sector vulnerable ...(T/‘me-Be//
rings).. Madam, could you give me half a minute”? | would only like to relate a
personal incident. | will leave out all this. This is important. | was at the Nanded airport
and | was in the check-in queue when | overheard a man requesting the obliging
person at the counter to allot him a seat next to a woman. He said, 'Any age, but let it
be a woman.' | got angry at this and when | asked that man, "Why are you asking for
a seat next to a woman?', the man quietly slinked away. The person at the counter
also got embarrassed. Since then, | have been requesting the earlier Minister too that
just as you have in trains and buses, you must have some seats for women who travel
alone, seats reserved, particularly, for women. | am requesting the hon. Minister once
again, you must look into this issue when you have this kind of tendency at airports
and aircraft. Since my time is over, | would not be able to deliberate more on this.
Thank you very much.

THE VICE-CHAIRPERSON (SHRIMATI P. T. USHA): Now Shri Sandosh Kumar P.

SHRI SANDOSH KUMAR P (Kerala): Madam, as pointed out by quite a number of
learned speakers in this House, the title of this Bill needs to be amended. It is in
contravention to the provisions of the Constitution, Article 348. So | also demand the
same. It is quite surprising to note that not even a single speaker from the Treasury
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side mentioned about the sorry plight of our passengers. The passengers are the
main stakeholders in this field. Let me give you one example citing a reply which was
furnished in this august House on 25" of this month by the same Ministry. Sir, 25,727
domestic operations were cancelled during a very short span of time, that is, between
2022, January, and 2024, September. This is such a big number that 25,727 flights
were cancelled and your Ministry says that 10,67,717 passengers were affected by
this cancellation. More importantly, one of the major players in this field, Indigo
awarded only Rs.18,000 as compensation to the passengers. This is one of the
important areas where you have to look into. Secondly, Sir, according to the Report
of the Airports Council International, India has the highest airfares compared to other
countries in Asia Pacific and Middle East region. The ACI studied airfares in around
36,000 routes in the region and came to the conclusion that Indian aviation market
has the highest increase with 41 percentage hike in prices. It is only 34 per cent in
UAE and 30 per cent in Singapore. Why is it happening? Again, let me quote from an
answer furnished in this august House on 18" July, 2022. The question was related to
airfare. The answer was, “It is market driven only. The Government is not establishing
or not regulating the airfares. It is completely market driven.” Sir, the Parliamentary
Standing Committee on Transport, Tourism and Culture has already stated that the
so-called self-regulating mechanisms of the current airline monitoring regime are
inadequate to address the financial burden of the passengers.

So, this is one area which you have to look into. So, instead of praising the
Government and instead of talking about one particular person and his achievements,
you have to address the serious concerns of the passengers. And, finally, Sir, you are
talking about starting new airports, and the demand for starting new airports is
increasing from various parts of the country. What is the status of our existing
airports? Even the former Prime Minister had to cry before you to get it established in
a proper way. | am from Kannur. | would like to request you once again. Quite a
number of times we made this plea regarding the Airport of Kannur, invested crores of
rupees of people's money. But, because of your political vendetta, you are not
allowing the Airport to operate properly. How many operations were canceled? From
the beginning, so far, 60 per cent of operations were cancelled. | don't know the
exact number! So, why is this happening? It is a district which -- actually there are a
number of passengers from other districts also — is a hub of many foreign passengers
and tourists. Even after repeated requests, nothing is happening. We don't know
what our fault is. Even the hon. Chief Minister of Kerala met you and requested
personally. And, almost all our MPs joined together to request you; | mean, including
Jyotiraditya Scindiaji. Nothing is coming out. So, airport should not be a center of
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your political vendetta. You must have political differences with our State and our
people. But, it should not be a point of quarrel with our passengers. So, | request
you to address the issue of Kannur Airport very seriously. And, let me know how
many airports are profitable in our country. You are talking about starting of new
airports, but most of our airports are not at all properly functioning, in the sense, that
less number of passengers are there. So, to run an airport, it is not that easy. Crores
of rupees are needed. So, this area also needs to be addressed. So, | think this Bill is
not at all comprehensive. The title of the Bill must be changed and the concerns of the
passengers must be addressed properly.

THE VICE-CHAIRPERSON (SHRIMATI P.T. USHA): Thank you Sandoshji. Now,
Dr. Bhim Singh.

S1. W9 fig (MER): A8ieyn, § IR arga g9, 2024 & F9F 4§ dieM &
T ST g3t g1 AT #3AT Sfl 3R WRbR 1 39 fA89gd Bl hR g7 81 ARIBA
BT BT 21 TR ARXBR S 3Th T BT PR VBl §, STH I U AT B I8 4l
& b g8 R BT DI g&d B Y &7 4, T GRYeT H, T3 GRIRART 3§ I /el
&1, 9 BT 91 X&! &1 YR Sl B AT, GRIAT SH AT o1, fomm siferfrm,
1934 T, g8 90 ATl QR 81 bl & AR IAH 21 IR FeNerd by 1 gob &l Aladl,
IS BUST Be ST &, 1 SH Udg M1 1T 8, I b1 ST 2, IR-9R, 3
IR X B IETIHAT BT 8, Wlfeb Ueh FHY VT 3T & b IPTR 91 I R G
BT H ST Th BY Sl 1 TBT BTeAd HIg[aT BT Bl &, S 374 Il 38T 21 39
A8 &b 99771 & 915 g8 FRANT gt SIUN| B9R S9 IR% & $© A3l 1 39 [99g®
& AH ) W 3MIRT I BT 2 3N AR o B B B 7 SThT FHAST BT TIT
forar 21 89 3roq B Al & w9 b 9 gase 9t T8 ©, 9 99sl T8l 9hd,
D! Al AT BT &1 51 WAl SI e, S Gieh, S UTeT dQHIIRH BT [AR1e HR bl
2, 98 BN IYAT &8 Bl faR1e 1 T2 x|

TR AR WRPR AT BT YRT H8 <, IS H o1 <, dI 51l IieT IR fora=
R W} 3ART BR Febell &, T8 UTST 3R I 1 ANT argam fofae R faRier i =
BT | 3GFTT B 31u+ =N bl Bl fob ITeh! AHSIH BT UATA 7 B, Rl T TS
aTel TE1 21 STl 391 IR -IR AT & HGTH H FH K21 8, olfh I FHSH Tl -Te
&1 YRT BIIA DI TEADR AT DI ATAT ST R8T &1 GRIAT DI 9T AT? YGRIAT BT
el foRaRT gar o1 IHH A1 19 Jerq U 3R d I 9 H 4¢ gy 7Tel oI Sl
HISTaT fA8de o1 AT &, S I g1+ aTell 8, SHH Wel Pl AR | et 7471 & 3R
TGIPR 43 IRTY SHH AMHA B T3 &1 9 BT BT I8 2 [SSI18, AT, 7@ -394,
HRAT 5l I8 Sl 35 B, §AP! | ATID [hT 11 51 U I Ugel & B 4 41 9,
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Qi1 S DI H [SSITg bl eMHS &1 fohan 11 ATl 37d FESITg= Bl i $99 DI
et o 1am 21 &9 feoie &1t FRIfE &k Y[oie &) |9&d &1 R B
fepeTT TR 2, I8 39 a1 A | FHSAT ST Fehell & b SH Bl &b d8< Uil bl
A1 IrgIT |/ES T AT, AR Bl T B b dad argA™ G AT A71 S
IIRIRTE 91 8, Sl Pl dl T8 &, STb] FART TRBR - B[ BT B BT 8
3R D! T, G IR ARG B BT B 61 31 TAR TWHR & G99 4
WWMWW@W%,WW@W@HOH seotor%,ﬁﬂﬁ?%ﬁ%,
IGHT W BIB! fIHrT 81 X81 §1 84 I8 9aTd gU T4 BIAT @ b 2014 H 519 gARNI
HRBR AR YT H3T AT SIl b << H 31T, IS4 T S8 H $Had 74 TS
J| BAR HIG! SIl P ARPR &b ~Igcd H I8 SN[ F Ul SATGT 81 b &1 ATl o H 8aTg
ST BY TAT 157 Bl 3R BH WIRITE &l RATT <, 1 Ugel TR TIRBIFE h 99
H {TH 400 TIRSGTHCH o, 3151 d 800 &1 Y 21 9™ & SR[, I TN Phalad o,
3 71T I BHIRT aviation sector ¢ ¥&T &1 39 AU &7 9 ff3d ok srfSfrafra &=
D1 JAraegDhdr Al I 48 AR 81 59 48 | i1 HIS[aT aviation sector H
<9 f1IT% UoiiTS € - DGCA, Directorate General of Civil Aviation, AAIB, Aircraft
Accident Investigation Bureau 3IR BCAS, Bureau of Civil Aviation Security - I
e ToiRTat, 3 e e dre 89, <ifhd U8l & 31Uell 39 I SUTeT
UreRGel 81 Y &1 SdT ARkeal # gig B < TS B U ot winat off, o9 S
TS GGIA™T Bl TS B TART AXBR GR&T Bl o Al farferd vl § 3R 381 2

TART WX 7 g9 ot # gReqr o1 Al Saoi fhar 81 S e Adi 6
I8 BRI TR T BT, S BT W Yae= 91 77 21 Hared, S fofedr g1 &,
ITD! aoTe A |l URITSSH BId &, s I8 (99 8 b ga1g 3 & 39-UT9 Dl
TISEMT 7IE] 81, DI el T2l 81 Al I [ TaTs g & 9-UN &I 8, a1 39
Ueft A YEd ¥ 3R 2aTS 31 & U Uit &1 Wkl 9¢ SiTll &

HEIGY, Ucl & BT H ¥l G DI UTGe AT, Al §9 BIH § FANI ARDBR
7 TS BT IGTHR 2 T he-U-1-H2dhd AR 1 RIS BT db & oS BT ) Yraem
G181 S0 U 317 iR oft U1aem= 79 17 8, 194 €< &1 811 T B

EISIT, B9 UHdRBT B el Il 3[R BT o foram Siar 8, ®ls << foan
ST &, A1 UIfSd ger &l 1 31del BT hl ADHR &l HBIGAT, U8l & I | 4
JTUTST BT UTGEN 2T, oifeh STH U2H offial & 91 fgehiy srdie 3iR fgehy sriier &
q18 I TS BT UTaeT el AT| 11 NS Ul 8, BHARI ARBR S9! |l G &,
37U g1 BT Bl HIDI & B! 81 $H DI H U 37dlel & d1g ga dTel IR gas
3T & 9T TRART 3TdYel B BT W UTaen= T 17 1 39 AR ASil &l 9@ge 4 I8
W Bl § b I8 Sl DI &, I8 98 o1 IARTh B 2| I8 B Rifdel gfeger
B 91T & & &

TG, § U 3R 91 VS HIAT AN 37 Sl {11 1 379 -3@1q B B,
TR BT BT BT B, 39 BIH Bl AfHaR faeeht dufai a=edt € ok g9RT U1
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SR & HY H 9T8% el ST 81 §9 BT &b g9 & 918 &9 AW 0 WY &7 o
aTel &1 Uah AT &, U e & b BTe1 81 & &A1 H R Sl #9F <! T & &,
I 39 B IR Al STer 81 ST aret 81 98 9 faferas Sfer faaer § =e o™
Tl &1 3R Y8 BT AT 81 1, S fb AR BT &1 B, ....(THI DY Gel)... T BARI
Ig IR faferd SR &1 wd 9 S|

ABIGYT, 39 f9cT & {7 I8 ORPGR 9818 & U & 3R § S9 9 S, Sl
AR TR I dldl &, STb Uil FeHlT @b Bl §l HBIG T, T8 984 &1 AT BT
g, B9 3961 G PR © 3R Aed I W) orfied axal & b s+ ores faggs &1
B, SHD DI a1 DT AT TR B |

SHRI HARIS BEERAN (Kerala): Thank you, Madam Vice-Chairman, for letting me
speak on this vital Bill. | was quite impressed with the hon. Minister in his introductory
speech, while he introduced the Bill. | wish him all the best. But, | was quite
disappointed. He had a great opportunity to revise the old Act. There was a basic
lacuna in the old Act. And, what was that basic lacuna? Virtually all functions and
powers were vested with the Union Government. And, they were further delegated to
another authority, called, the DGCA. Now, this was a tried and tested thing. Despite
all these authorities in place, you are a Ministry of paramount public interest because
public actually has straight intervention in your Ministry since a lot of people use the
airlines. And, tariffs are one of the fundamental things. The economic regulation was,
in fact, there in the old Act and Rules. But nothing was happening. No regulation was
happening. The new Act is actually like ‘old wine in new bottle’. In the new Bill also,
there are 13 or 14 clauses in which everything has further been delegated. Now,
instead of having a provision which delegates powers further, which is tried and
tested and which actually does not have any regulatory capping mechanism for
airfare, you should have actually included that as a legislative mechanism itself.

You should have got a provision in the new Bill saying that so and so authority
will have the authority to cap the air tariff. But that is missing in this particular new Bill.
Now, Madam, | travel from Thiruvananthapuram to Delhi for attending this Session.
Our dear friend, Minister, Shri Suresh Gopi, was also there in the same flight. | paid
Rs.78,000/- from Thiruvananthapuram to Delhi, which is criminal. Rs.78,000/- from
Thiruvananthapuram to Delhi! There is no logic in that. Last week, | had an
opportunity to go to Rome from Delhi, and from Delhi to Rome, | had to pay only
Rs.40,000/-. So, there is no logic in this. Many of our people are there in the Middle
East, in the Gulf Region. In the Gulf Region, the problem is that during holiday
season, it spikes up to Rs.75,000/- and during off-season, it comes down to
Rs.5,000/-. Therefore, this is something which has to be regulated, and the
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regulatory mechanism has to be there in the Act itself. It should not be delegated.
This is my first submission to you. My second submission is that there is this huge
problem about environment concerns -- the carbon emission as well as the noise
pollution. There is nothing in the Act to take care of these two things. (Time-bell
rings) | request you to please consider including these two. My third submission is,
there have been problems about the unruly passengers, disruptive passengers. Who
are the unruly passengers, disruptive passengers, how they can be dealt with, what
should be the penalty, that mechanism is not there in the Act. This is a huge problem
which is now happening — the pranksters and all.

Finally, | come to the MRO. The MRO thing is the future. You said about the
MRO. If the MRO has to come in, the business has to come in, you have to have an
arbitration system. There has to be an institutional arbitration, only then, foreign
companies like Boeing and the Airbus will come to India. That is also fundamentally
lacking in the new Bill. Therefore, please consider that also.

THE VICE-CHAIRPERSON (SHRIMATI P.T. USHA): Harisji, please conclude.

SHRI HARIS BEERAN: And, finally, there has to be a transparency on ‘point of call.’
You don’t give ‘point of call’ to airports with infrastructure like Kannur and Calicut.
You say, as a matter of policy, that you don’t give ‘point of call’, but you give point of
call to airports whichever you want. So, you have to have transparency on ‘point of
call.” These are my suggestions. | request you to please consider these suggestions.
Thank you.

S FaT Ih ASUHT (STR U_0) < FEIST, MU G WIR 1 argar fqeae, 2024
R lef D1 AGAR YaT BT, §9b (oY 9gd-agd AR

AT 9T AT S & GRS ~Tged H 31T <21 (49 Bl /ETeIh a9+ B 3R
YR 2| fUsel 59 aul H ¢ WRd & 707 8 ARBR g1 31d had I3V T 8,
T HIRT B AT B TRl b [RAG A R Bl bl FeNfA fbam 731 21 52!
¥ H, 39 fA9gd & AeIH A 90 9 R w1 i o1 denfa foan < <=1 3l
RG], AlG] WRGHR §RT WAl ¥ gd & F9I o Rl o ger gg Ui daed
Ja fby 7Q 81 59 fagge I SIS gRT 9y 1934 H ST Y B DI GRakT B,
IQ AR DI ATTLIHAIBN P MR UR Y a7 i &1 fFrfvr fan < a1 8
frsel 10 guf # AT weE @30 SN & A9 ¥ AFRe Sgae o | 9w ¥ gy
YATRT @1 315 21 2014 T T H §aTg ATAT BRI aTel AT D1 AT 31TST ST &
TS 212014 H S H BATS MEI DI WRAT 74 AV, S 319 SN[ H 4T AP TGBR ATHI
157 1 g B
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ABIGYT, § IR a9 9 3Tl g IR Ya¥ H 2014 H $Had ©: gdls 373 9,
ST ITAT H XToU H <3 §4TS 31F © JUT 15T &6 UTd ™) H gd1s 3151 & ({107 &1
DI YT IR =l VBT 21 AIUS] AR gaTg Mg BT YRETT Y& &I b I,
IR USIT SIT BT UhHT X5 g ST, STaT U RIS 1 §dTs 318 WI1fud B

4.00 P.M

Heled, sl 10 aul § IR U9l § W gaTs A1 D1 W1 SN[ I 3D g8 ol
3R IR U9l &I el < au | ol &l Sy, A1 59 9N §q1g Sfalel 9 AT
HA qTel AT B A # ft T 20 TRYE @t g g3 B HEIGl, AR B
SISTel B fde! WhIH TS & A8 U2l & SR &1 bl Bals TS I SISl 1T
2|

[Suurens (i g=eam farsh) Yisr+17 gvi]

H 3¢ oIy TR US¥ Bt ST Bf IR | AT T #31 IR AR #2341 S &1
Jgd-9gd AR &h BRIl gl A 3fibs [Uwel 10 a8l H Y Ter H2A1 S & g
H AR IgI &= | g8 YT Bl ST 81 ABIGY, 34! T [IH+ &3 4 Afrepier
9 1934 § 9917 710 vae & Harferd fhy SR8 91 39 Ude Bl fUset 90 auf § o919
21 R AT fohar a1 81 81T ANIR® SgIF &3 H 81 I&! YT Ud gad=
IRIRIFTIT 1 S T 90 TN YRIH $H B Bl GGl DI LDl ol 5 fAegd
& IEYH W hg RGN Bl fod) O famme a1 fauams o 9ot & fesirg=, o, fara
T T bl (AR TAT GRIT B b foly TR gaT foham T 5

HEIG, BITs WAT3ll & [IAR & BIRU gdTg &5 H GECISI Bl AHTI13 H Al
3fg B3 T 99T A qd SRl B e U1 S Adferd i 3 999 & fog 34
A8 & ATEH | Bals U II "SI B SIid & (oY ARBR Dl {199 g9 &1
PR g™ fhar T Bl 396 IR 59 f98Id & 9199 ¥ WReR Hdh g
SFeAT M & Sfaia foa== &= § <97 BT STHYR 99 &7 I HR I8! 81 39
fagrae ¥ fpu 11 X8 wraem= 0 <91 H {9 % 70 B gerar < & a1 fau e
ATIR BT IATEA a1 a1 81 9816, faers § fhy 17 Uraem=il & a1edq F IRBR
§RT YRd ® dfege faHm+ IR # wifdd ax9 &1 v R o7 @7 Bl
JITRRTENY ANR A 1 a1 AD] & IHY <20 H BaTs &F o Faiea Faai
& 0T R 9 131 a7 1 1S & H SIARRTSE I A & JTI0Y aeT3l 3 991
# el faam fator vd famme &= 9 Hdfed e nfafafert o1 giedares uret g
AT &3 T R1eT U1 R I8 <20 & gl Jarsll Dl 77 Tl I ISR UTd
=l

eI5d, 9ol faedr b 59 f9erge & areas | 4= o= i & 99
wiogaT faaioral o g fasam See e wfasy § o & AR 3l SR JgaR gars
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GraaT Iuctel 81 AhT AT <2 b AT &3 B YT di faem d oY 77 59
4T &1 § YRR {9 ddl §, 954 -98d g=gdIs|

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Shri Milind Murli Deora; not
present. Shri Dhairyashil Mohan Patil; not present. Shri A.A. Rahim.

SHRI A.A. RAHIM (Kerala): Thank you, Sir, for giving me this opportunity. Sir, first |
would like to talk about the title of this Bill. This is the reflection of their political,
narrow political motto, which is ‘One nation, One Language, and one Culture.” So,
don't undermine India's rich linguistic and cultural diversity. That is my request. So, |
urge the Minister to rename this Bill as the Indian Aircraft Act. Sir, while discussing
this Bill, | would like to ask, through you, from the hon. Minister as to who is the
custodian of the Indian aviation sector. Is it the Minister or the Ministry? No, Sir. The
Union Government has no control over the Indian aviation sector.

Our Indian aviation sector is controlled by a 3-men army, namely, Tata, Indigo
and Adani. This 3-men army controls the entire aviation sector of India. Sir, almost all
the major airports are in Adani’s hands, while the skies are dominated by Tata and
Indigo. While introducing this Bill, the hon. Minister proudly claimed that under the
Narendra Modi Government, the number of airports and domestic air passengers has
doubled but the hon. Minister conveniently forgot about the uncontrolled airfare hike.
Hon. Minister, do you have any control over it ?

Mr. Vice-Chairman, Sir, the private companies are dictating the ticket prices.
The 356" Report of the Department-related Parliamentary Standing Committee, of
which | was also a part, recommended controlling airfares and making air transport
accessible to the common man. This was a long-standing demand of the entire
country. Sir, do you have the courage to do this? As a young Minister, do you have
the courage to regulate the price mechanism? You cannot do that because de-
regulation is the fundamental mantra of neo-liberal policy. You are making policies for
the 3-man army. The hon. Minister claims that the number of new aircrafts purchased
by Indigo and Tata as Government’s achievement! How can it be considered as
Government’s achievement? If two companies decide to purchase new aircrafts, why
is the Government bringing this matter to the House? It should be discussed in their
own corporate board rooms. The hon. Minister was dreaming about making India the
largest domestic aviation market in the world, but what has the Government done for
common people! The Government has failed to control the sky-rocketing airfares and
they have no control over it. The NRIs who are working abroad face unbearable
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challenges. They cannot come home even if they get leave because airfares are
exorbitant. Think about the plight of domestic passengers also.

SUFUTEAE (37 T farh): $Ua1 FHI BN ..(AHT P €.

SHRI A.A. RAHIM: Just a minute, Sir. On festivals like Diwali, Onam and Pongal,
they are forced to take loan just to book tickets !

SUHTEE (S TTea frareh): A1 SR, 317U il BT Y FHTG ol

SHRI A.A. RAHIM: | have one last point to make. i

SuquTege (3ft avear farsh): ST, AR SREdg AIeHRTE| ... (aeT). .. 396
HHY GHTR AT I8 3Afha 81 81 I8 &, YDl FHI A 81 A1 ...(HAGEH)...
JATYhT FHY FHIE 37T ...(FIYTH)... SI. IRHAR STLEAE AT |

DR. PARMAR JASHVANTSINH SALAMSINH (Gujarat): Thank you, hon. Vice-
Chairman, Sir, for allowing me to speak on this important Bill, namely, the Bharatiya
Vayuyan Vidheyak, 2024. A new Bharat is being built and the Government is making
unparalleled efforts to connect citizens across different regions of the country. The air
services have played a pivotal role in this. Over the past few years, under the
leadership of our hon. Prime Minister, Modi ji, our Government has taken numerous
decisions to provide seamless air services to the citizens of the country. To make air
travel accessible and affordable for the common man, the UDAN scheme was
launched on 21st October, 2016. This scheme has played a crucial role in enhancing
the air network in tier 2 and tier 3 cities. Today, India has become the third-largest
domestic aviation market in the world. New airports are being constructed in every
State of the country. The total number of domestic air passengers in the country has
nearly doubled as compared to 2014.

Hon. Vice-Chairman, Sir, | represent the State of Gujarat in this House.
Several efforts have been made by our Government under the leadership of hon.
Prime Minister to provide better air services to the citizens of India and Guijarat too.
The Surat airport in Gujarat has been granted the status of an international airport.
On behalf of the citizens of Gujarat, | extend my heartfelt gratitude to hon. Prime
Minister and also the Minister of Civil Aviation.

i Not recorded.
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Sir, after Ahmedabad and Rajkot, Surat has become Guijarat's third
international airport. This will provide direct travel facilities to the traders, passengers
from Surat and the entire Gujarat region to the other countries. Through the UDAN
scheme, several cities in Gujarat have been connected via air routes. New air services
have been initiated to connect the cities of Gujarat with the major cities of the country.
Hon. Chairman, Sir, the Bharatiya Vayuyan Vidheyak, 2024 has been introduced to
enhance the security and oversight in the aviation sector and to meet the
developmental needs and implement provisions of international agreements
effectively. Some of our colleagues in the Opposition have raised the question as to
why this Bill is necessary. Sir, | would like to point out that the existing law in the
aviation sector is nearly 90 years old. Since independence, the law has been
amended 21 times. Our respected Minister has also mentioned such things.
Considering the facilities for air passengers, it is essential to simplify the regulations
with time. Due to the Government's proactive policies and schemes like UDAN,
citizens of the country are now increasingly able to travel by air. The 21 amendments
made since independence have created confusion regarding air services and related
rules for stakeholders in the aviation sector. To eliminate these ambiguities and
simplify the regulations, the Government has introduced this Bill in this House. |
extend my support to this Bill, which aims to enhance the facility for air passengers
and simplify regulations related to air travel.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, Shri Ramji; not present.
Shri Dhananjay Bhimrao Mahadik; not present. Shri Mission Ranjan Das.

SHRI MISSION RANJAN DAS (Assam): Respected Vice-Chairman, Sir, with your
permission, | rise to speak in support of the Bharatiya Vayuyan Vidheyak, 2024 and
one new airport which is under construction. This Bill is aimed to enlarge the scope of
civil aviation in multi dimensions. Our NDA Government, under the leadership of hon.
Prime Minister, Shri Narendra Modi, has increased the number of airports from 74 to
157 since 2014. Similarly, the number of fleets has also increased from 400 to 700.
This Bill will help it to increase further. Among the new airports undertaken, one is
Doloo Airport in Cachar District of Assam. Our area is called Barak Valley. In Barak
Valley, one airport is already there. This is called Silchar Airport. But it is a military
airport. This is why the need of one new airport was felt in the Barak Valley of Assam.
Land for this was identified at Doloo Tea Estate. By this time, compensation for land
and other things has been disbursed to the beneficiaries. In February 2024, the
Government of India granted site clearance approval to the Airports Authority of India.
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| request the hon. Minister, through you, to expedite the follow-up steps for its
completion. | hope we will get a new airport in the near future at Doloo. Sir, our area
needs it because many passengers are there. Considering this aspect, our new
Ministry, under the leadership of Narendra Modi ji, considered it.

Ultimately, land was identified at Doloo Tea Estate. For this cause, our hon.
Chief Minister of Assam, Dr. Himanta Biswa Sarma, and our former MP, Dr. Rajdeep
Roy, helped a lot in identifying the land and solving the issues of compensation, etc.
Now further work is about to start there. It is a greenfield airport. It requires
investment from both the Government and others under Public-Private Partnership. |
request hon. Minister to take the follow-up steps for its completion, so that we can
find a new airport in the near future at Doloo. Thank you, Sir.

1 IFEE SIS (SRATUM) : AGAR, MU G $99 AUl [J8Ieh IR dIef BT HIhT
fam, g% forg et awvrare | 3R fore et 9t @it o a1a g% & {3 ey f&dt oeft
IR TR IS §U 21 W 39 AV & WR H1H! T4l §8 21 THARI U AT |G dic]
I8! off foh Paat 915 91 g5 & folv I8 faeye oIram 17 81 394 3iUsi & a9y
fEt 9 & fagr T 2l

HIIER, ST B GHITY I8 Y8 &b JATSIE] & 918 M &1 6] dadl Y| 1977 qh
facell B Fshi & M W 39 YR o - IE BIST o &, I8 SIS 4od XIS &, I8
T IS 7, I8 [JaeIRYT e &, I8 dfeTre e & A1 g dfelfe giicd &, I8
oA BIed 81 <TaT & bl g &1 freran €1 721 11 3iR sfSTaa &1 uvra
TR 3T gl el foh ART RTa=t 41 a1s T[eral i, 9 9 &1 4R =il 81 7.,
ST oo™ 9, I TSIl 81 U] JAAd 89 997 § SFRTId T U9 a1 9T Y8l
AT St 7 FHET o1 fh 59 SIS Tet MY, AT SIS Il & S X8 87 HeTeHT et Sit
= d1 I8l db el AT [P S 918 g1 f7 918 Il 94, ifdh SIS g8l aell S
TS| |TET BT STHAT U1 < B Ueh ST 81 &t AR e 8, &l <91 &1 7Ikg
g, Phddl AT HINT T2l ¥l 3R &9 fhul SRIT & o8 & =1 HAIGHTHT #, 310 I
DI AT H, ISTHIT H g8eid &, A1 89 A9 oY I8 kg Bl A7y 81 39 PR &4
e R 3USH H SR ST G, g8 ST 81T, B! H U IQTER0T b §RT IT]
TS g1 U 118 Ud fewoht oig g8 off & <lie g3 &1 7el U= 3isi <l 14T, df
I D! Wel H B [T 3 SART g8 ANTRSDT °1Y Sff diet & &, 3R el
TR IIIRGT OY BT ST X, T U1 781 BIg SHDHT A1 AT IRe B 7 IT YT Fal,
T RIT I& e ST YRAR aretl +f foha= Gax =M @1 8 JRIRSGT "9y | ggd &1 MR
Y I ISt BRI B4 (2] | UH A1 A1feyl fEaT SR SATeHT B

IR, H 1 91 & 1 I8 bel I8l g (b 84 YRI G131 BT TR SR

N\

1Y, IHD! FHSH A1fq| 14 S MaTa STel § B9 BT SR T, T & a7
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SIS IER BT M Ia AP W UIeHd | &1 71 394 U e Wl 8! o, offdd
B 31T A ST b 78l Dl @I 31T I &l TAN R IFTTIA BT -1 U9TE 81 AT
feh el gaTl BUSI, FTHD! SRS ®B1 G AT STl AT, TS 89 §iots, IRIY Bl
AR Wl gs Ued I8l IR Usl Y% PR &l ol 9 I9D] Al 1Rg 714 foran 81 gl
T o 319 T3 UTH B |l BIe-HISHR YBaT Y6 B [Tl YT [Tl SuTaT Bl g5
2, I8 JISTR o 3GR IA-1 Bl SI1&T HE! e 81 Tl BT S8 7 1R Blg Uei b
g1 21 T AehdT, ifhT 3T Y o7 I AFRIG AT I d18% 314 B1 HIRTeT T81 B T2
&1 519 HepTel Bl T UfTATie B feae St M, G i, A1 98 d! G il
B, Fifp AehTel ¥ fafeer wiferamie & a8 werT o

SuquTee (3N g9 fErsh : v 9e, 31 fawy uR 31 5|
7 IFTTS SATST: AR, AT AT HBT AT 11 g1, 39 a7 2T i &

SuquTeae (sh aear foarsh) : g sa+=1 g1 U9 9 BRI, fav7 9= 311 STai|

SN} Mg STTST: SY8IH U 91d dal ol b 3R fhl <91 &l ST 991h X9+ &8,
I S A IHD! AT B9 Il R I8 39T HINT A BT SITQI, o T8 Y1 APl
I U de S IR U |t |t e SITUT 19 98 319! W, At 3R
AXHIT I e S, A1 Y a8 U1 IIar I 41 e SIY 3iR 99 I9 < Bl
T 991 H DIy gfaer T8f 8rfl, $alely Jad Ygel TSI AT BT ol

AR, BH TST 3TFT BIAT & fob AR SIDHAR AT S qler | 1R AegH
BN B 3R d Tl H 989 B, I § 989 B, h~Ig § 989 Y, AT H
989 DY, dI 98 D] BT oAl © 3R I Fddb! ST Tai IR el STt 21 58
37T HIJHTYT I U BRAT MY AR, 59 YT & a5 319 § 59 f[a899% U= AT
2l...(FEM). .

IUqHTEIE (31t aFTIr farsh) : I8 ! YHeT 5 7

Nt I SANTST: SRATOM BT ASH vy R 9 | ATSI-9T €89 of ofdT &
...(TILH)...

SUHTEE (31 T=eaT foarsh): JMues! YiHdT § &1 &9 IRT 81 AT 1 37TIhT 9gd-
EENEREIC]

it IS SATST: R, T 379 I 39 IR i & fory 1T 3iR S/8H 781 <i1? Qe H
EEEERICICIC IR
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Syaurens (sht geream fRrarsh) : v gat a1 YT 81 TS, I8 uai B

oA IEE SATST: IfeTY, 3MUd! Avil g1 oY fawg |

ST I ATEARTE MBS (FERTK): ISRV IUFHIEIE HEIGd, § Je #21 Alal
Sit gd AR A W31, g Sff iR {ReNeR AlBld Sff &1 JAfiEed $ear gl o
$IPT ST G BRal g, it I &1 ST [Hed, a1 39 ey 59
HATS I WS BY & 3R I TSI Aol 3R TS HRI-&HAT & A1 59 HATAT Bl <Icl
8 14 7T | 9 AU § IR 7 I 3fHa Wl Hra g

oI5, H R argar 48—, 2024 T 191 Yol GHT 2wh $HR & fofg
ST B3N g1 IE f4ee WRA & TR A=A @ Bl Mg a1 Bl fo=m H vap
IRETTHRT Hed 2l I8 [A8gd FHATIdd, graell 3R A Hefed Susu &
fSSITg foeior &R veR@re St Jecaqul gl &1 FH1ET HRAT1 21 379 garg
T Yg= Tl W) BATS STaTSl H AHR BN ABI, " T HAT JI<) ST & 59 B Bl
ATHR B B ST H WRER 7 Soolkg1I HSH SS1 B TSl gdTs ATAT hddl MR
T 21 AT 81 &, Ifcth 319 31T TGH! & JU! Bl Fdbidd H 9ad (G T2l "I
ST BT 3 ARTRS " IS & T8 BIC BRI AR GG & &A1 DI SISl AT B
S IS &b I TITHT 600 A 3 BaTs AN UR IS WA YW B o, (o774
Gl AR T <o, YRIG 3R Wi 131 o1 a1 el T87 21 <91 # =1 §aTs 3rgl @t
RAT 2014 9 74 1, ST 379 150 3 37f2reh 81 T &1 H Y& H1 Sff BT 7 4 AR G b
TN 297§ 9 R a9 H91e1d & q1e99 | g1 310 dRITR & Y8l 2l fiod
T SR H B gaTs 11 1 6T 60 el 9 9 350 i 4 ifdr 81
! B Y8 T hdel FHI DI g BT &, dicth JUSHIR, e iR Fgdrg & g
TR Y USTH HRAl 2l IJ§ GRBR & Ufddgdl bl Ja910T 21 I & 8% $ars )
31T 3MEH! B FRISRY &1, 39 I Bl IR A & oy Ea18 AT BT I8 faR
YR & MR 3R TG A BT 3R Yo ASIqd HSH 2

3R IUATEIs HEIed, IR & fag™ A=, Iga agr St il g9
JHTTE # T8 €1 B Ul TIRUIC Bl &9 TCIT HEl AT, Sl Jg! g0l 2 f i
®1 B R SIFIRGTRAT B S S8 oY, AR S b AHR TUT 379 ARIR S
1T IHB] SIS o <l & 3R TR MSHT Y TS STETST BT AHY B I8T B

3rexofi SudYTedet #eIed, 89R U fagH i Iraa agr o, <t or4l s
AT H &I &, S7Bi+ el AT fob FHT HET §AT 2, U Bl didel He 4l gs 21 d I8
Yol Y © b 31T 8% TIRUIC WR 1Y 8T, A1 Siea 2refl, Sl oTell, 399,
gell, ST, IuHI, fiele o) Reas!, SIel, I/, g9 e 100 B9Y H fyefdr 2
AR D B SicTel BT I G & IR § IT6T St deaw 3t 71 781 21 Al st 3
B1Y § ¢ SR IT IR A g SR Y[E STdd Gud § U & foly RO 3R HRd
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e B WIRUIC W ITAL HRIY &1 Y S BT WP H 18R 3 Bl IR & A8l
gl

3MERUTY IUHHTEIE] HE G, BRI U 98 4l $© Bs ol ATl IF 989 Bl A-1
a9 & f6 99 €HIP, TATS STETS SIuiih 3Mfe o/ Al S & WM | T
AHATR ©, Fifs 3l fEgwar &I gRen Uil &, T8l uR_1 Wl UR <T81 AR |,
IE A ST BT STHHT B

MUY IUFUTIET Heled, WX Aal-far fam 8, S8 ol dé ol
B o) B SR Sa= § H) a1 ST8TST & AT Hal Bl §, Rlfh d S U BT 6
ST | gdTs ST8Tol R ¥, e 9 S O ¥, A1 d 9ieid & {89 99 8dT8 STaTo]
H T8 931 9 85 AT & &1 F W H STHY SD! el IR S It farsty, Jrar siy
319 AIGT ST BT ST &, A1 S2i dhal [ I et I AT g 99101 8, I 81
SHBT I=IATE B b [V feoell MU I BaTS AT & fIT HI9 7171 §9R IR WRER
ST % Mg A8 S &l Ae@A Sl & foly Aigs ¥ faeell 311d &1 319 89 Aigs o
faoelt Rt |1 € # 1 81 8mexvfi SuwTeder AeIey, 9 9 TIRUIE R 1 &
gH R 318 89TR T9 H 3114 &, Fics ¥ facel d@ &1 fhran o8 89 39 81 a9
2014 % Ugel ST BRI & TRBR off, 79 Tics A faeel! 1 # &1 fad o &1 I8
ST g1 Ee ¥ faeell 31 &1 IRT 819 €, 98 A1l Sff 3l & 3R 89N g1 ey, (M
A AT St ! ARG 31 2

JBT AN 9gd IR g 3 €, 431 I8 qast T8 AT fd ITh! 2=l 9T |
FI ATURT 87 fewal SHRI MgV 8, AIGHIYT 2, fewal 89R) Al 991 &1 ...(ae ).
P g1 Bl ARY 9I9IRHT B S &, SART 411 81 3oy 39 fAgie &1 =M
aRgAT faere, 2024 3391 AT B

DR. V. SIVADASAN: Sir, | have a point of order. ...(Interruptions)..
SUqUTEE (# T foarsh): 989 § BT Wige i SieR?

S1. IR AR MIBS: A dlell GiSTT Bl FART FXBIT DI YTl T8l AMSTl
BHAR fRgI & Wbl BUIRI ATl YRI &1 U s Sif b S H qWeh fqHT
W G BRAT AT BFAM I, ORI doll BHR a1g 3 Heaid Al 89 3R fdbear fal
qd TSI DI AR H ST =Med 22 WX 31, sl o YA arell AFRTST |
qTER 3M3AT| TR W] WG BT SN 75 IRYIT AT, IHHBI A bR 918 b Q2 o
TS UIRATSH dd ¥GT 7| 37 BAR |78 = S e BUS] H Xg- BT AR TSI Bl
AFRISHAT § T8 & IR | 91T 21 7 341 § T8 H g9 G A 27 BIR Uy
A S, BHR 99 faW] 97T St qoieh [qH1 | 311T 21, 61 918+ 7158 |
HeIed, faed § gART WRGHT BT G 9gM & forg aX f9eg kg = Ael
Sil, ARG Sfl 3R BHR HERTE & GRellgR Al Sfl, NSlH I8 F31ed H9TIeT 8,
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ST § Igd-agd AT gl Wl BT g b g1 M “HRAI IR e,
2024’ @1 1 T2 foel 95 WY 2, Feh 21 I8 BN <2 B W $I U 78 U8
g, BAR TRIG, B, T1d BT HSIGR 3R AN AN 379 §aTg SIS § d3H 370 ST
B TATRT BT S I B BHR S BT ATIR §¢ 8T 8, FART fHA MM IoAdhx TR
qTEX 3MHR <9 & fIHrT H ...(FHT Bt °§Y)... 319+ faeg 7ikg 991 38T B

IUqHTEIE (3ft TTIr farsh) : HUAT Ul 91 A B

S1. T ATIARTE MBS H A AT Sl BT A1 W AR TIh DHRAT §, TS|

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Shri Praful Patel, not present.
Shrimati Priyanka Chaturvedi.

Sl BRI®T agdal (VERT): SUGYIEe H81ed, AU 31 59 g¥ice [9d TR
dIeT <1 AlepT fadT, I8 foTU H YT g=rare <=1 dre g1 g o &R 3 &,
Waﬁf{aﬁgcriticism Tel NN gfoh WW@H@W%\'I

TR, Ig SN 9T o1 I&T §, Ministry of Finance 31R It 3MART 51 2019 H <19
WIRYGITH &I privatization & I&T AT, SBI1 2019 & bidding process ®I HaT T
IFH Ig BIAAT 81 HIHAT 59 AR TR drelt A, Fifd ST 6 TIRUICH YIgdergst §U
o, d 99 TP &l S99 BT U o, Wﬁgqiﬁwﬁ, fST9h 9T DS prior experience
-Tel ATl The Department of Economic Affairs = I8 wer o1 fh Eﬁ_ﬁ | private player,
\_rﬁprivatizationﬁﬂ?ﬂﬂﬁﬁ@%,ﬁﬁﬁmﬁwqﬁﬁﬁm,w
gfcgperR IRV industrialist BT BRIT AT YIRUICY et 21, f94 9 88 TIRUieH
50 Tdd & fory el 81 & 8 TaRUle financially viable %\r, qTH! IR losses H & 3R 9
I %, dg George Soros gH Tl T, d2 Ministry of Finance I B yd1 9T YT &
fb T Adani airports 21519 macro-bill %\r, ST IR 9 airlines @ §Td ®X I8 %, airports
@1 910 B B 8, infrastructure BT 910 B 32 &1 781 BT fh 880 T TIRBIFCH
31T dTel &, UR IS G Yol MY fdh Ui airlines, S full service airlines Bl &Y, 17 AT
T 3rg Udh BB Tlg 2 3R g8 Air India & 3R fHdY a1 &7 fair competition, S|
PEd %\;, Eﬁé fair competition el 38 T %\r, Hacd monopoly and duopoly Y& 11?% gl gl
TIRATST X aviation sector I HHT RE1 &, fTH! aST8 ¥ high tariffs, STl 84 face
P 8, 98 T4 Jolg F B PR &l I, 880 YIRDHIUCH &, offdhl fhddh Uid
monopoly and duopoly %\’, 98 B9 99 SHd g1 I8 Indigo Airlines and Air India 2l
QUXT, dg del VIdI %\'ﬁf? ST passenger fare feiRa Eﬁ?ﬂ%, I9H 40 UfAeTd ATF fuel
BT 21 BT 81 99 TR 41 Sl 39 IR W d &, o axie 9 SS9 IR SN o' &,
I R Y fHt a1 Bl dRATs 81 &l Ts &, RTad S=dT &I 18 fFel| 520 ot 3
ISH WHI & IR | Bl A7 b S W1 I 8dTs I dTel gdls ATAT BN I8 2l
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¥ HERTSE & I T THYT gaThx U & o & IS "R 32 Bl WX, 870 Hcd
FeTRT forg 21, ST 3 19 A1t & 3SR 106 HSH discontinue R Y, T I8 Hal A
TH P8 I © [P B9 Y YIRUICY §91 B &, 9 YIRUicd I 991 32 &, olfdbd d
operational Bl 81 S9H 9 oY ¥ SITeT 9 81 7 B Eight airports under the UDAN
Scheme are not operational, @ &I I & — doT}, UREeY, 2R, g, ﬂgﬁ'\ﬁ,
USTPIC, TR 3R PR & 3iR A operationalize Bl &1 §Y & 59 19 HIGR F1
AT, I FHY 1T DI AT 95 AR direct flights F B ATl 16 I SATET o A =
ﬁﬁ@?%@ﬁﬁﬂﬂﬁ%lﬁﬁsohem% announce%ﬁ?ﬁ%\},aﬁ?ﬁ
implementation § fawat g1 Bl (g G| ‘Elﬁ) TR, TP last point &, i T8 AX
parliamentary question &Il ﬂ?{ NSEICREISIN \_YFIT‘!@, 2023 | B 1,700 hoax calls
31T &, hijack calls 31T &, TGS IoTg I TIRATST BT economic losses B 38 & 3K
AT B 3T S mental trauma passengers go through &R &1 ..(FTYT)...

IYRHTEIE (3 gea™ fErsh) : 37 FHATE B

gt iRt aqgda): 9%, § U Adbs €1 ofifll # 9am1 918 &1 § b I W 4as
3R faeell TIRUICH &I YA & 2, airline sector B JHIIA B &l IHDI
economic loss fordT %\T, e T 9 Rl B! handle Eﬁ%ﬁ, Y AR vt FgiRa
Rl SR 81 5781 Teal o A1 H HE b I8 48 e 8 3R gha! 3R Il

1T ST AhdT 2

'\j%ﬁ ?jf&ﬁl'l 29 (Tt 9TeT) : SUQHTETeT Aeiey, ¥ diird d Sl | congratulate
hon. Minister on this Bill. | am sorry to say it is not only illegal, but it is unconstitutional
for three reasons. One, it is in violation of the latest December 2024 Supreme Court
Judgment, which says the Government cannot appoint the arbitrator unilaterally.
Number two: How can you, through rules, bring in criminal offences? That is
legislature versus the executive. Policy confusion is there. Where you have done
privatization, how can you now control a regulatory body? Has it been done ever in
telecom or energy? Look at your own history of privatization. And, last but not the
least, this Ministry is not here only to regulate this sector. And, if you choose to do
that, what you need to regulate is the prices of flying across the country. Every single
Member here has raised that, Sir, and taken this opportunity. Today, you have two
options on this nation's policy issue. One is profit, which is on the left of me, and the
other is people, which is on the right of me.

As All India Trinamool Congress, a voice of the people, we urge upon you, 314
Ped ¥ fh aud J T ¥ tldj‘l; you will ensure security, you will ensure routes, but
make it possible for the poor person to get on to that aircraft first. That is most
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important. | urge upon the hon. Minister that do not pass a law against a Supreme
Court judgement, and Silchar & TIRYIC & IR H H3T TIT T STTHTIE S, H ®E
gradi _§’ b Q?R'Cﬁé a ﬂ?{ i ﬂT%Q, but this airport, the way the land acquisition has
been done, it has been on the blood, sweat and homes of tea garden labourers. 150
compensation 81 firer Bl So, we are for development, we are for good policy. We
are for the aviation industry to move ahead. Especially, coming from the North-East,
we want that the people should be able to travel from distant places into the
mainland. But whether it is possible is what you need to think. Subsidize the tickets. It
has been done before by DoNER and Aviation Ministry. It can be done again. We will
support every pro-people policy, but, today, | am sad to say, Sir, through the Chair
to the hon. Minister, there is every possibility of this Bill being struck down as ultra
vires of Article 14 for Government unilaterally appointing an arbitrator. This Bill will get
struck out for the grip you want on this regulatory body. And last but not the least, the
Legislature and the Executive- there is a difference. This is unconstitutional to,
through rules, make criminal offences. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now Shri  Kinjarapu
Rammohan Naidu to reply to the discussion.

THE MINISTER OF CIVIL AVIATION (SHRI KINJARAPU RAMMOHAN NAIDU): Sir, |
thank you very much for giving me the opportunity. In fact, | would like to start by
giving my thanks to all the speakers who have participated in this important Bill right
from Dr. Syed Naseer Hussain, Shri Raghav Chadha, Shri Shambhu Sharan Patel,
Shrimati Sagarika Ghose, Dr. Kanimozhi NVN Somu, Shri Ghanshyam Tiwari, Shri
Ramiji Lal Suman, Shri S Niranjan Reddy, Shri Brij Lal, Shrimati Sulata Deo, former
Prime Minister, who is also here, Shri H.D. Devegowda, Dr. Fauzia Khan, Shri
Sandosh Kumar P, Dr. Bhim Singh, Shri Haris Beeran, Shrimati Geeta alias
Chandraprabha, Shri A. A. Rahim, Dr. Parmar Jashvantsinh Salamsinh, Shri Mission
Ranjan Das, Shri Ram Chander Jangra, Dr. Ajeet Madhavrao Gopchade, Shrimati
Priyanka Chaturvedi and Ms. Sushmita Dev. | thank each and everyone who has
heartfully participated in this debate. Through this debate, many suggestions, which
are very, very important for us as a Ministry to know—some of the feedbacks are
very, very important for us to know—have come through all the speakers and, some
have, maybe, crossed the line a little bit and used this debate for their own political
purposes. | would not dwell too deep into that because that is something the
opposition--it has a right to do it -- keeps doing it all the time, but | will keep the
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debate very positive and | would like to comment on all the important suggestions that
have come in. | would like to start also by addressing the elephant in the room, which
is about the name of the Act, that is, the Bharatiya Vayuyan Vidheyak. | also
understand that it might be a little difficult thing to pronounce for a lot of people b
T el H TSHAT B, R 394 IATHST 81 & Ul Bis a1 T 8l This is something
that you have to know the intention with which the Government has put this name.
That is, I8 8 [ YR B Sl fIRIIA &, W1 8, U8 8, D! [G@M &I, S
BT T TI 21 3 A I a4 G B AT 51 SHH Dl IR W BIS DI ISR
Al el &1 1 4 ffched H3M fbU U 8, I Bl IR Al oo dis 81 fhar
AT 81 One of them is Article, 348(1) that has been mentioned, which is about the
authoritative text. That is definitely in English; it is there. Then they mentioned about

Article 120. But there also, there is no violation about it. Then about the Official
Language Act also, it is in accordance with it. So there is no point of Constitution, but
there might be a feeling that something has been imposed.
And, | am also a very proud Telugu person. | speak Telugu language. | write Telugu
language. And, | am proud of my culture and my upbringing. So, you might be
questioning, “You are a Telugu person’, how can you allow this kind of a thing? AR
?l?fl # ft YRT BT IR &) dield Bl “Vayu’is also a Telugu word. So, Bharatiya
Vayuyan Vidheyak becomes half Telugu for me also. So, it is a mixture of all the

languages here. It is like everyone coming together, we want this thing. With the
colonialization, there has been a small cocoon that has been developed. And it is,
..(Interruptions)... Let me reply, Sir. | have carefully listened to each and everyone.
No matter what the allegation is, whatever the suggestion is, | have listened to each
and every one. And, | will address the Chair.

(MR. DEPUTY CHAIRMAN in the Chair.)

So, when this whole colonization happened, we created a cocoon. Now, under the
leadership of hon. Prime Minister, Narendra Modiji, we want to break that cocoon and
bring the butterfly out and show the colors of true India. And, that is what we are
doing here. And, this name is a small indication towards it. The text is there in
English. So, there shouldn't be any problem for any English-speaking person to, in
fact, get afraid that there are three words here. 3d usT R HIRTHT o %\’, RS

for) & ol § Jcdhdr B, A FIT S el o2 HIURHH o9 a1 © 81 And, my name

is Kinjarapu Rammohan Naidu. When some people say Kinjarapu, there might be

some problem with them. They can't pronounce it the way | pronounce it. But that
doesn't mean | will change my name so that it becomes easier for them. I8 SIKE]
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U 21 ¥ TS 39 QI-dF IR die 9 AT gfedhd Bkt 8111 But, India has

gotten used to so many things. Sir, | think, they will get used to this one also.
Bharatiya Vayuyan Vidheyak is just to create the identity of the languages. On top of
that -- | have seen. -- you are mentioning about other languages also. | was not
understanding why Hindi was brought in. In fact ‘Vayuyan’ is also a Sanskrit word.
And, you really want to appreciate the languages and the culture of this country. |
would like the Opposition to also appreciate that on the 3" October of this year, the
Cabinet has declared five languages, Marathi, Assamese, Bengali, Pali, and Prakrit
as Classical Languages. If you really love the languages, you should appreciate the
decision of the Government. And, how much this NDA Government protects and
promotes the languages of India! We also recently celebrated the Constitution Day
on that day, we have proudly released the Constitution, not only in English and Hindi,
but we have also done it in Sanskrit and Maithili. So, you see that there is a whole
conscious effort that all the languages should be given their importance, all the
languages should be protected, and all the languages should be promoted. | think
this is one point that | want to make regarding the language debate that has been
going on, Sir.

And on top of that, | have already given the numbers on UDAN during my
opening speech also on how the numbers have been doubled from 2014 to 2024.
Now, we have gone through the numbers. We have seen all the airports coming up.
We have seen passenger traffic being increased. Sometimes when we go through it,
when it becomes a normality, we feel that it is just a regular thing that has been
happening, but if you have to compare it with other developing countries or
developed countries, then you would see that how doubling a number in 10 years is
very, very difficult. And, that is something which has been a challenge for India also
and that challenge has been successfully addressed. We have created, we have
doubled the number of airports, doubled the number of passenger traffic and doubled
the number of aircraft fleet. But, for us, | can proudly say, under the leadership of
Modiji, aviation is not just looked upon as how many number of passengers have
increased. | also agree to a certain point that it is not about just about the numbers.
Numbers | am giving to show you a picture on how much progress we have made.
But if you look at, in true sense, why we want to promote aviation, why we want to
make it one of the best sectors in the country, in the whole world, it is because when
we talk about aviation, we also talk about tourism. When we talk about aviation, we
talk about economic activity. When we talk about aviation, we talk about real estate
growth, we talk about job creation. When we talk about aviation, we talk about
industry. When we talk about aviation, we talk about commerce. We talk about trade.
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And when we talk about aviation, we talk about culture. And when we talk about
aviation, we talk about agriculture also. And that is why aviation is a very important
nodal sector that needs to be given that push. And, with this idea, the whole aviation
sector has been thoroughly and deeply understood on what the true potential India
has. And, we have seen that there are multiple gaps also.Now Rs.90,000 crores
CapEx has been put in to create airport infrastructure.

But, creating infrastructure itself is a challenge and when | took charge as the
Minister of Civil Aviation, | have promised to the people of this country. Sir, she has
always been so caring, like a mother; thank you Madam. When we look deeper, it is
just not about creating the infrastructure, but, it is about connecting them also. Now
you can spend a lot of money, you can create the infrastructure, you can create more
airports, but, the ultimate challenge is how do you connect? And, that is where by
bringing in all the aspects of the Government, we created the UDAN Scheme which is
‘Ude Desh ka Aam Naagrik’. This is a market-driven industry where the airlines feel
that there might be non-viability in running a route, the Government has taken the
responsibility, little bit on itself, through the UDAN scheme, and provided the viability
gap funding. It was the first time that it has been done at such a large scale through
the UDAN scheme. Now, we have started 609 routes in the country in a span of just
eight years. Sir, nowhere in the world you would have seen such a scheme which has
been run by the Government itself, so that the airlines can come and start the non-
viable routes and facilitate the routes. We have operationalized 86 airports under
UDAN. And out of these 86 airports, 20 were under-served, but 66 airports were
totally un-served. What | mean by ‘un-served’ is that not a single flight was going to
these airports. But, the Government has taken up that challenge. We have
constructed the airports, but, we have to start the airline connectivity also. Under
UDAN scheme, we have given the viability gap funding and we were able to run all
these airports. We were giving them those connections which were very much
required by the people of that State or that region or that airport. We have
operationalised 86 airports and we can proudly say that UDAN has been a real
success story of the Indian aviation which we are showcasing to the whole world
under the leadership of Shri Narendra Modi. Why | say the whole world? In
September, we had one conference--Asia Pacific Ministerial Conferenc--where 41
countries have participated and there were stakeholders from aviation across the
globe and 29 countries have sent the best of the people who represent aviation from
their countries. | have heard all of them speaking in that conference and they have
proudly said that the real thing that we can pick up from India today is how it has
improved the domestic connectivity within the country and how it has launched the
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RCS UDAN scheme so that it could facilitate their regional aviation in a very big way.
Sir, for most of the countries, aviation becomes more of an international affair. How
do you connect your country better to another country? But, a lot of them could not
crack the challenge of internal connectivity. Now, with this UDAN scheme, we are
showcasing it to the world that a little push, a little commitment from the Government,
can create wonders and that is what we have done through the UDAN scheme. And
now, through the UDAN scheme, we have addressed the issue of accessibility.

Now, the other thing that | have mentioned after taking charge as Minister was
that | want to bring in affordability also. | understand all the concerns that each and
every Member has raised regarding air fares. | am also a citizen of this country and |
was also a Member and, before Member, | was also a passenger. So, | know about
the challenges that the people of this country face while travelling. | also understand
the true spirit in which people would have spoken about air fares. But, you have to
understand about the procedure of air fares regulation. This debate has been there for
quite some time, and internationally also. The process that they follow is they keep
the aviation air ticket mechanism as a very de-regulated sector because that is how
the whole sector moves forward and that is how there is a win-win situation for
everyone. The market plays its game and everyone gets facilitated in the process and
this is an international procedure. Nowhere in the world, no country is regulating the
air prices and seeing progress in aviation. It is a de-regularized sector. At one point of
time, in our country also, there was a regulation on air fares through the Air
Corporations Act. When was this Air Corporations Act taken out? It was in the year
1994 that the then Government, the then leaders, thought that aviation needs a real
push so we have to deregulate and that is when the de-regularization happened. In
1994, the Air Corporations Act was taken away in which it was mentioned that air
fares need to be capped. After that it has been a free market. It has been a market
with a dynamic air fare mechanism. | have another report also. Many reports are
there. | have also been thoroughly studying the air fare mechanism. | would like to tell
the whole House and the people of this country that we, from the Ministry also
monitor the prices.

We have a Tariff Monitoring Unit under our DGCA, which thoroughly looks after
each and every fare that is happening in the country. And, there is a liability on the
airlines also. Before they decide on a price for a certain route or for a certain sector,
they have to send it to us in the DGCA. Now, there was a circular in 2010. When the
price mechanism has to be sent to the Ministry, they are given a one month time
period that for the next month what they are going to charge. On the first day of that
month, they have to tell the Ministry itself how much they are going to charge for, say,
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SO0 many seats in this bucket, so many seats in that bucket. It is a mechanism that
they follow. But in that very circular, which was released in 2010, there was also a
condition saying that within 24 hours, they can change the prices again, that seemed
to be a little bit favouring the airlines or favouring to dynamically change at a much
faster pace. Now, we in this Government, are committed to bring the affordability
factor. We want to see how best we can do. So, we are removing that clause; we are
just keeping it for one month. So, whatever fare is there, within one month, they have
to address it to us. And, we feel this kind of mechanism is going to address a little bit
about the irregularities that we see in the airfares. Many hon. Members have spoken
about airfares. And, | also want to mention here that the biggest chunk of the airfare
goes to the fuel price. | don't know how many people know that these are the fuel
prices, the taxes on that, the VAT on the fuel price, which is decided by the States
itself, is also responsible for high airfares. And, we, from the Ministry, are proactively
trying to address this airfare issue. We have constantly written to all the States. And,
some States have obliged too; some States realised it and have reduced it to even 1
per cent. They have kept it below 4 per cent. And, when they have done this, it is
ultimately going to -- even if they lose a little bit of revenue from this taxing --
promote the aviation. So, it is going to be a win-win situation. And, a lot of States
have done it. But, West Bengal, Delhi, Tamil Nadu, etc., are the States which carry
very high VAT percentage. So, to the hon. Members from these States, who might
have raised about this airfare issue, | would once again make a very proactive
approach that they speak to their respective State Governments. And, if they can get
the VAT reduced that is going to reduce the airfares because 45 per cent of the price
of a ticket is because of the fuel prices. So, if you cut down VAT, then, definitely, it is
going to bring down the airfares. So, that is one request that | would like to make to
all the MPs who represent these States and they speak to their respective State
Governments. And, as | have said, a Tariff Monitoring Unit is there. On one key
observation that we have found about this ‘24 hour’, we want to change, we want to
move into that direction and we are comparing all the airfares of the last year,
previous years because we also want to find a trend. Now, because it is a market-
orientated system, whenever you see a festival or whenever you see some kind of
huge event happening in a certain region or whenever there seems to be a huge inflow
and outflow of passengers because of some activity that is happening there, then
definitely the market seems to push it, the demand increases and suddenly because
of the demand, the airfares also try to creep up. When | was presenting this Bill in the
Lok Sabha, this issue had been flagged over there too. In fact, hon. Speaker of the
Lok Sabha also mentioned and suggested that we should speak with the airlines and

Contents Page t



92

[RAJYA SABHA]

do it. And, we have done that also in the month of August. We sat down with the
airlines; we sensitised them about this problem that this was not a Government’s
problem, this was a people's problem. Since hon. Speaker had also mentioned about
it, we met the airlines, we sensitised them. And, after the Diwali season, we observed
that two days prior to the previous Diwali and two days prior to this year’s Diwali, in
the major sectors between the metros and the major connectivity points where huge
traffic flows, the prices have reduced to the tune of 2 per cent to 42 per cent. This is
something done just by proactively reacting to the suggestions that you have given,
interacting with the airlines and sensitising them that we will be thoroughly monitoring
the airfares. We have the rules in place and if anything happens out of the rules, then
we can penalise them also. So, we are making the Tariff Monitoring Unit more and
more robust so that airlines can't act according to their whims and fancies and they
don’t feel that they are in a closed room and they can do whatever they want. We are
keeping a watchful eye on them and we are moving one step at a time and we want to
ensure BATs Il I BATS STETST BT STl IBR &, T8 Y] I ST a1 9 81 AT & 3R
R TRE W 39 AR AN Bl A B BT Sl B 8, 98 89 AN B Iail, I8
ROR & TR A SHART IS8T &

And, on top of this, air fares, there was also an issue on bomb threats also. If

you look at the bomb threats, it was during a specific period. There were multiple
instances before also. Once in a while these were happening. But, from 10" October
to 24" November, there was a sudden surge and so many threats were happening on
the social media, especially, on the Twitter, and some were through calls and all.
So, the first thing | want to tell the House is that, for us, as a Ministry, safety and
security is the topmost priority. Now, a threat can be a hoax threat, or it can be a
fake threat, but, for us, once a threat is received, we have to follow the protocol
because we cannot put any life at risk, just based on assumptions or based on what
we think the threat could be. So, during that time, we increased the security and the
overall surveillance. On the overall security measures that we need to take, we have
improved. We have kept that mechanism very, very dynamic. So, we learnt a lot while
addressing these threats. With whatever good feedback that came in through the
Ministry, through the BCAS, through the MHA, through MeiTY — all these
Departments combined together, we have tried to address this problem as a dynamic
situation. And, of the threats that were received, only 3.24 per cent of the flights got
diverted. This is how much of these things we were able to address. We were trying
to get down the inconvenience faced by the passengers to the very minimum. That
was one dynamic approach which we followed during the bomb threats. But, | agree
that this can’t keep happening all the time. Now, they can’t keep taking advantage of
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this situation that we are going to check each and every plane whenever a threat is
received, and they can’t do all these hoax threats, because all the threats we received
were hoax threats. We thoroughly followed the process and nowhere we found that
there was any real threat. But, as we move forward, we understand that this can’t be
followed. So, we are making some legislative changes also on this. We have Aircraft
Security Rules and through these Aircraft Security Rules, what we are trying to bring
in is a legislation change, where whoever found guilty of doing this will be put under
no-fly list. So, this is one approach that we are taking, so that it acts a deterrent. In
three instances, we have found out that there have been 11 different IDs that had been
used through social media and the police, especially, the Mumbai Police and the
Delhi Police have made some attempts to catch some people also. They have found
out that one person who was going after this had some kind of personal grudge
against the person who was flying on that flight. So, for that reason, he puts in a
threat on social media that there is a bomb on the plane. So, there are some who are
using it for very petty pranking styles, not understanding the whole seriousness about
the air travel and the security that we follow. We do not want people to step into the
direction of using the aviation sector for doing such pranksters. So, to put a
deterrent, we are changing the Aircraft Security Rules and making the no-fly list for
the people who do these kinds of activities. Also, there is another Act. Now, people
have mentioned: Why don’t you put it in this Act also? But, under the Civil Aviation,
we have another Act which is the Swaska Act, Suppression of Unlawful Acts against
Safety of Civil Aviation. This is another Act which specifically deals with these offences
and unlawful activities regarding the plane. We found that that can be strengthened a
little bit. So, we are going in to amend that law. We are bringing in slightly more
stringent laws into that Act itself, which will address the concern that has been raised
today. So, in very quick time, we would like to bring it to the House also, so that the
Amendment that is proposed in the Swaska Act can also get passed. That is
regarding the bomb threats that we are facing.

On top of that, there are some other issues. DigiYatra and privacy concerns
keep coming under questions also, but | have to say that as regards the DigiYatra,
almost three crore people have used it till now. They have found it very, very
convenient because it takes 20 to 25 seconds through the CISF security, with the
usage of this DigiYatra, it becomes five seconds for them to cross gate to gate. It has
been put at multiple points. One is at the entry of the airport, then, it is there at the
security check-in and also at the boarding gate. So, at these three points we are
using DigiYatra system. First and foremost, DigiYatra is a totally voluntary system. It is
not mandatory, that we are pushsing it on to the people or the passengers. Whoever
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feels that it is convenient for him or her to use the DigiYatra, only he gets to use it.
How do we address privacy issue ? There is a certain audit on this. There is a forensic
audit which has been done. Everyone has pointed out that no privacy threat is being
done by the DigiYatra.

5.00 P.M.

Whatever information is stored in the Digi Yatra system, it gets purged. Once you use
Digi Yatra, the whole information about the Aadhaar or whatever details you put in
gets stored on your phone itself. It doesn't go to any other place. Only when you put
in the boarding card, the airport gets notified that you are travelling through this
airport at this time. So, within a stipulated time, the information goes to the airport so
that when you reach the gate, the airport has that information. Once you cross it and
once you have travelled from that airport, the data gets purged in itself. So there is no
place which stores all your data, and if there is a data-threat that needs to happen,
then all the people who use Digi Yatra, all those phones need to be hacked. So many
phones whoever are using Digi Yatra, they all need to be hacked consistently;
otherwise, there is no one place where all the data of that Digi Yatra systems get
stored. So there is no privacy concern in that.

Other than that, there was a mention of ‘drones and advanced air mobility.” |
am very happy that people are also seeing that aviation has many other sectors.
Otherwise, people feel that we only deal with the airplanes. But whatever is there in
the space, whatever utilizes the space, any kind of vehicle that utilizes the space, it all
comes under the Ministry of Civil Aviation. We have defined this thoroughly in the Act
itself because this is a very robust industry. The rules need to be consistently
changed. You have the air spaces and it is an international affair. If all of these things
come together here, then, you need to have a very robust mechanism. Somewhere |
have said in the opening speech also that the International Civil Aviation Organization,
which has 193 member countries, continuously recommends us on what the
protocols need to be or what the requirements need to be. So, once they say that,
‘Aacha yeh karo,” then, every time | can't bring everything to the Parliament. So we
are bringing it in the principle Act. In the principle Act itself, we are saying, let us have
the authority to make these rules a little more stronger, and once we do that, the rules
can follow according to the recommendations that we receive. Just like how we have
rules for the passengers or rules for safety requirements for the aircraft, similarly, we
have made rules for the drones also, and we are stepping into making rules for
advanced air mobility vehicles. You will all be very surprised and excited also that
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within one year, this may happen because a lot of research is going into advanced air
mobility. This is something which is very exciting for a country like India where coming
from the airport into the city when you are in these metro cities, everywhere you find
this challenge. If there is a small traffic jam, you are stuck for one hour or two hours
while coming home from the airport itself and that is where this advanced air mobility
vehicle, which is the electric vertical take-off and landing vehicle, is going to be a new
invention which is happening across the world. The people are building these
prototypes and trying to form the rules around it; and India is not far behind. We have
already said, if you want to build a vertiport from where these vehicles need to take-
off, from the DGCA, we have already designed the rules for that; and for the
airworthiness of this aircraft that we are going to build, we have designed the rules.
So, step-by-step whatever needs to be done, we are consistently speaking with the
industry and forming the rules so that by 2026 in the beginning when the industry
says, we have the vehicle ready so that we can use it, we are ready with the rules
from the Ministry of Civil Aviation. So we are strongly pursuing that path. We have not
left it behind, and if you say that it is not present there in the Act itself, according to
the definition of the aircraft, it comes under this Act. We are forming the rules
subsequently so that all those things get addressed.

Sir, a lot of people have also mentioned about the local airports or the airports
of their regions. Some are new airports, some need to be developed, some need
capacity augmentation and there are so many other things. Now to address each and
every individual will be very difficult but | assure each and everyone that you can come
and see me, you can discuss about your airport with me. | will be available to meet
everyone across the tables. Our intention is not to do politics with any airport. Our
intention is to promote aviation and do the best to the people of this country so that
everyone who aspires to be on the plane has a very convenient, affordable and
accessible air travel. That is the thing.

Sir, out of my respect to our ex-Prime Minister who is also here -- | should
appreciate the commitment that at this age also, he is coming here and sitting for so
many hours for the reply and also mentioning about the airport that he is so
passionate about, the Hassan airport -- | would like to say that we are going to take it
seriously from our side. It is an airport which is being developed with the help of the
State Government of Karnataka, and | have got the details regarding it. The physical
progress of the Hassan Airport is up to 60.21 per cent today. The financial progress is
56.51 per cent, and the project completion date is April, 2025.

As a Minister, | would be constantly pursuing it with the State Governments, so
that it gets done within the stipulated time. We definitely want to make your dream of
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having a very good airport in Hassan a reality as early as possible, not just for your
vision but also for catering to the demands of the farmers there. From our side, we
will provide all the support. This goes without saying to all the Members who have
mentioned about airports. Our intention is to have as many airports as possible
because now we see that the aspirations have grown. Earlier, it used to be one
airport in the capital of a State. Wherever the Capital was there, people were
expecting one airport there, but now | am seeing that even though there is an airport
within a 100 or 150 kilometres radius, people feel that they are entitled to one airport in
their own district. ¥ A9 H ST 9Gel1d 31T &, 98 SAN AT Sif J 31T & foh & et
ﬁ, every district can afford their own airport. It is with this movement that we have
gone forward. We would surely continue with it. We would accept all the requests
that we are getting and we will do it. Now we have to also realize that in building an
airport, the ease with which we are doing it today, we might not be able to do it
tomorrow because land availability will not be so easy. So whoever wants to build an
airport, whoever wants to see an airport built in their space, they need to actively
pursue with the State Government. They need to get into discussion with them, they
need to pursue the land, they need to capture ... (Interruptions)...

SHRI SANDOSH KUMAR P: Kunoor !

SHRI KINJARAPU RAMMOHAN NAIDU: We are pursuing the Kunoor Airport.

DR. JOHN BRITTAS: We built the airport and we are in a soup.

SHRI KINJARAPU RAMMOHAN NAIDU: Why? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

SHRI KINJARAPU RAMMOHAN NAIDU: The Kerala State has fully utilized the aviation
sector like no other State. | appreciate all the efforts that they have made.

...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please take your seat. You have already spoken.
...(Interruptions )... He is not yielding.

SHRI KINDJARAPU RAMMOHAN NAIDU: No other State has three points of call. Only
Kerala has it. And it is with respect to the people there who travel abroad for many
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things that we have given three points of call. For Kunnur, we also have calls for
international flights. There is a strong request for points of call. And like you said, we
are not doing it by likes or dislikes. No points of call are being given like that, but we
are thoroughly moving into that direction to see where else we have to do points of
call. And, definitely, Kunnur is a very important airport for us too. Whatever best
needs to be done there, we will provide all the support based on what the State
Government is asking and consider the people's demands also. We would definitely
do the best from our side also so that the aspirations of the people are met.
...(/nterrupt/ons)... | know it is a very important demand, but we have to collectively
look at all these things. There are these kinds of demands originating from other
States also and we are looking at the country as a whole and also at how we connect
it with international sectors because a lot of the airports that we have built now have
international status also. They want international flights to be started. We would
collectively look at all those things, create India as one big aviation hub and see how
to promote all these places. We will take a considered view on that. If any of you feels
that | have not addressed any issue in particular, let me say that my team and myself
have noted down all the points, and | am going to reach out individually to all the
people who have spoken here. We would definitely make sure that each and every
issue that has been mentioned through the Bill gets addressed. We are really, really
committed to taking aviation to another level.

One important closing comment that we want to make is, we have been talking
a lot about air traffic connectivity and how we bring more people into the air travel
network, but what we are really trying to address through the Act is to improve job
creation and economic activity also. The multiplier effect that we have in this is, one
rupee spent creates three rupees of economic activity. One job that we create in the
aviation sector creates six to 15 times jobs in the direct and indirect sectors involved in
aviation. That is the potential we have. And how do we tap into it? We create India as
a State of design; we create India as a State of maintenance, as a State of
manufacture. Once we get these terms flowing, once you get that mindset flowing,
we will become a country where we can produce our own aircraft, not only for the
domestic demands of the country, but also promote it so that other countries also
come to us and buy aircraft which are made in India. That is the real Atmanirbhar
Bharat that we want to become and, by that, we want to create more jobs in this
sector. That is where the core ideology of this Bill lies. | am sure that each one of us
appreciates this kind of mindset. And | would like to thank each and every Member for
all the support that they have given to this Bill. | am sure once this Bill becomes an
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Act, it is going to let us really fly high and touch the skies in aviation that India wants
to achieve. Thank you very much, sir.

MR. DEPUTY CHAIRMAN: The question is:

"That the Bill to provide for regulation and control of the design, manufacture,
maintenance, possession, use, operation, sale, export and import of aircraft and for
matter connected therewith or incidental thereto, as passed by Lok Sabha, be taken
into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.
Clauses 2 and 3 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there is one Amendment (No.5) by Dr. John
Brittas. Are you moving the Amendment ?

DR. JOHN BRITTAS (Kerala): Sir, under protest, | am moving the Amendment. |
move:
5. That at page 3, forlines 13 and 14, the following be substituted, namely :-

'(2) The Director General of Civil Aviation shall have the power to issue directions,
consistent with the provisions of the Act and the rules made thereunder, to regulate
the tariff and shall direct every air transport undertaking to:-

(a) establish tariff having regard to all relevant factors, including the cost of
operation, characteristics of service, reasonable profit and the generally prevailing
tariff;

(b )cause to be published the tariff established by it under clause (a) on its website or
two daily newspapers, and display such tariff in a conspicuous part of its office and in

the office of its agent, if any, containing therein the following particulars, namely, -

(1) the total amount payable by a passenger; and
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(i) a complete break-up of the total amount, indicating the fare, tax, fees or any
other charge, if any, separately.
Explanation. —For the purposes of this clause, —
(1) 'tax' means the amount payable to the Government; and

(ii) 'fees' means the amount payable to the service providers for provision of any
service or facility to the passengers;

(c) mention the particulars mentioned in clause (b) in every passenger ticket; and

(d) maintain all records relating to tariff established by it under clause(a) in such
manner and in such form as may be specified by the Director General, and on
demand by the Director General, produce such records before the Director-General
for inspection.

(3) Where the Director-General is satisfied that any air transport undertaking has
established excessive or predatory tariff under clause(a) of sub-section (2) or has
indulged in oligopolistic practice, he may, by order, issue such directions to such air

transport undertaking as may be necessary to ensure fair tariff.

(4) Every order passed under the sub-sections(7), (2) and (3) shall be complied
with by the person to whom such order is issued.'

The question was put and the motion was negatived.
Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 5, there is one Amendment ( No.10 ) by
Dr. V. Sivadasan. Are you moving the Amendment?

DR. V. SIVADASAN (Kerala): Sir, | move:-

10.  That at page 3, line 29, afterthe words, ''by any other officer or authority ", the
words, "with proven expertise in managing aviation'", be inserted.

The question was put and the motion was negatived.
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Clause 5 was added to the Bill.
Clauses 6 to 8 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 9, there is one Amendment ( No.11) by
Dr. V. Sivadasan. Are you moving the Amendment?

DR. V. SIVADASAN (Kerala): Sir, | move:-
1. That at page 4, lines 15 to 24, be deleted.

The question was put and the motion was negatived.
Clause 9 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 10, there are three Amendments (Nos.2 and 3)
by Dr. Fauzia Khan and Amendment (No.6) by Dr. John Brittas. Dr. Fauzia Khan,
are you moving the Amendments ?

DR. FAUZIA KHAN (Maharashtra): Sir, | move:-

2. That at page 5, line 29, after the word, "interference", the words, " ,including
physical and cyber security threats or breaches, with provisions for mandatory
reporting, risk mitigation strategies, and penalties for hoax threats or cyber-
related offenses;", be inserted.

3. That at page 6, line 35, affer clause (Z/), the following new clauses, be

inserted, namely :-

"(z) the measures to reduce aviation-related carbon emissions, including
setting policy targets, issuing advisories, promoting and incentivising use of
sustainable aviation fuels and other policy measures to promote sustainability
and support energy-efficient operations in aviation.

(zk) the rules to regulate Advanced Air Mobility (AAM), including Unmanned
Aerial Vehicles (UAVs) and Electric Vertical Take-Off and Landing (eVTOL)
aircraft, with provisions for safety standards, certification, and airspace
integration.”
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MR. DEPUTY CHAIRMAN: Dr. John Brittas, are you moving the Amendment ?
DR. JOHN BRITTAS: Sir, | move:-
6. That at page 6, afterline 36, the following new clause be inserted, namely :i—

"10A. Notwithstanding anything contained in this Act Duties of the
or any other law or rules in force, a foreign airline Central
designated under a bilateral Air Services Agreement Government.
with India may operate to and from a point of call

designated airport in India, and the Central

Government shall confer such point of call status upon

the recommendation of the State Government where

the airport is situated.

Provided that the airport is classified as an
international airport, and such recommendation shall
not be denied arbitrarily or without recorded reasons.

Provided further that the Central Government shall
permit the airline to transfer operations from a
designated point of call airport to another non-
designated airport within the same State, upon the
recommendation of the State Government and subject
to adherence to the prescribed safety, security, and
operational standards."

MR. DEPUTY CHAIRMAN: | shall first put Amendment (Nos.2 and 3) moved by
Dr. Fauzia Khan to vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put Amendment (No.6) moved by Dr. John
Brittas to vote.
The motion was negatived.
Clause 10 was added to the Bill.
Clauses 11 to 19 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 20, there is one Amendment (No.7) by
Dr. John Brittas. Are you moving the Amendment?
DR. JOHN BRITTAS: Sir, | move:-
7. That at page 10, lines 22 to 26, be deleted.

The question was put and the motion was negatived.
Clause 20 was added to the Bill.
Clauses 21 and 22 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 23, there are two Amendments (Nos. 12 and 13)
by Dr. V.Sivadasan. Are you moving the Amendments ?

DR. V. SIVADASAN: Sir, | move:-

12.  That at page 11, line 34, for the words, "within thirty days", the words, " within
sixty days'', be substituted.

13.  That at page 11, line 37, for the words, "within thirty days" , the words, "within
sixty days'', be substituted.

The question was put and the motion was negatived.
Clause 23 was added to the Bill.

Clause 24 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 25, there is one Amendment (No.14) by Dr. V.
Sivadasan. Are you moving the Amendment?

DR. V. SIVADASAN: Sir, | move:-

14.  That at page 12, line 13, for the words, ''prohibiting the slaughter" , the words,
"prohibiting illegal slaughter", be substituted.

The question was put and the motion was negatived.

Clause 25 was added to the Bill.
Clauses 26 to 43 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 1, there are five Amendments; Amendment
(No.1) by Shri S. Niranjan Reddy, Amendment (No.4) by Dr. John Brittas,
Amendment (No.8) by Shri A.A. Rahim, Amendment (No.9) by Dr. V. Sivadasan,
and Amendment (No.15) by Shri Sandosh Kumar P. Amendment (No.1) by
Shri S. Niranjan Reddy? Are you moving the Amendment ?

SHRI'S. NIRANJAN REDDY (Andhra Pradesh): Sir, | move:-

1.  That at page 1, line 5, for the words, "Bharatiya Vayuyan Adhiniyam, 2024",
the words, "Indian Aircraft Act, 2024", be substituted.

MR. DEPUTY CHAIRMAN: Then, Amendment (No.4) by Dr. John Brittas. Are you
moving the Amendment ?

DR. JOHN BRITTAS: Sir, | move:-

4. That at page 1, line 5, for the words, ''Bharatiya Vayuyan Adhiniyam, 2024",
the words, ''The Aircraft Act, 2024", be substituted.

MR. DEPUTY CHAIRMAN: Then, Amendment (No.8) by Shri A.A. Rahim Are you
moving the Amendment?

SHRI A.A. RAHIM (Kerala): Sir, | move:-

8.  That at page 1, line 5, for the words, "Bharatiya Vayuyan Adhiniyam, 2024",
the words, "Indian Aircraft Act, 2024", be substituted.

MR. DEPUTY CHAIRMAN: Then, Amendment (No.9) by Dr. V. Sivadasan. Are you
moving the Amendment?

DR. V. SIVADASAN: Sir, | move:-
9.  That at page 1, line 5, for the words, ''Bharatiya Vayuyan Adhiniyam, 2024",

the words, '"'Indian Aircraft Act, 2024", be substituted.

MR. DEPUTY CHAIRMAN: Then, there is Amendment (No.15) by Shri Sandosh
Kumar P. Are you moving the Amendment ?
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SHRI SANDOSH KUMAR P. (Kerala): Sir, | move:-

15. That at page 1, line 5, for the words, 'Bharatiya Vayuyan Adhiniyam, 2024', the
words, 'Indian Aircraft Act, 2024, be substituted.

MR. DEPUTY CHAIRMAN: | shall first put Amendment (No.1) by Shri S. Niranjan
Reddy to vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put Amendment (No.4) by Dr. John Brittas to
vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put Amendment (No.8) by Shri A.A. Rahim to
vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put Amendment (No.9) by Dr. V. Sivadasan
to vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put Amendment (No.15) by Shri Sandosh
Kumar P. to vote.

The motion was negatived.
Clause 1 was added to the Bill.
The Enacting Formula and the Title were added to the Bill.
MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be passed.

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, | move:

"That the Bill be passed" .
The question was put and the motion was adopted.
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SPECIAL MENTIONS
MR. DEPUTY CHAIRMAN: Hon. Members, please go back to your seats.
...(/m‘errupz‘/ons)... Now, Special Mentions. Shri Satham Singh Sandhu. Demand for

Restoration of Sikh Reference Library. Hon. Member to speak in Punjabi.

Demand for restoration of Sikh reference library

SHRI SATNAM SINGH SANDHU (Nominated): ® #eled, # RRg VHd drgsil,
) SRR WI2d, SFITER I ISl T Hecayul JeT Fa & FHeT g1 area gl 1391
F1 H BRYT SfTERIBR fgrst 31el-RIRTST + ATeial fARaemes uR ai&aR Raefsi!
b BHel b IR H foran 2, "Sg ATeial Sierg g Y, I | Bl Ueh GRT URURT Bl W)
TR X B [T 1T AT, S AY0f AT T ARG e et 2"

S 1984 H, 3 SRR AZd IR §Hel & SR R VBV ATgsR] &1 URIgTi®
gRIBY I GICTIRT B T 7| AT sk H R T2 A1iear, Fdi AR Wbl Bl e
TG, &1 % U A1fed St dh1 sxdfTRad, Wwudiad, e, gmifes iRk |z
GSTHT AT, ST 8H b ST &I g7l AT ST bR [T 17|

SFSTT URIY 3IR THSIYT & HaTlddh, ATSs™l H 12,613 GoiH Y& 3iR 512
SRIfTRIT 4R A1 1984 I 319 Teb TSI Afzd Ridl &1 9@ GRATY 39 qe, Bl
IO TET 7, AT T T IqHOTH 1 g1l 2| HEIG, H AT Bl § b ATSsRI &
Repred & FTfde AR SIS Dl ATgaR! H R I 1 fhar g

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves
with the Special Mention made by hon. Member, Shri Satnam Singh Sandhu:
Shri M. Mohamed Abdulla (Tamil Nadu), Dr. Sasmit Patra (Odisha), and Dr.
Kanimozhi NVN Somu (Tamil Nadu).

Thank you. Now, Shri Sanjeev Arora. Not present. Now, Shri Babubhai
Jesangbhai Desai.

Concern over widespread use of substandard and adulterated materials in
construction projects

31l qIGHTE SIATHTS QTS (POIRT): HBled, 1o Il | fHarae & aois 9 31sl
BHR <% & gIATET &9 &1 g1TS Bl GaR] Ugd el &l JAferead FHior gRITST8
# gfear iR fomead) Al &1 e STIRT THR gROME 97 21 T AWeIR—R ST ¥d

% Hindi translation of the original speech delivered in Punjabi.
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TS IR 2 8, 98 CHTs &Ik woigqa 7 g1 ¥ fFfoneds avg &1 osw ge <@ Bl
X 37eTdl, Fretrae | kT 31 Jhar Bl &, it afear Al A - gARdl
BT IR-GR A AR 37T GAFHAT B} Saeadrar Bl 81 S99 7 had BRaramil
UR I U1 8, Ifeth SR Q2 &I IRIRT Y g91fad gt 2

U ARG, Jall 3R Ted! d GR&T AR Wi $1 a1 S 81 3T 2,
TR SR ST ! ST SIRgH | g &l 81 gARAl iR Yl & R | SI-41ed
1 BT AT B &1 8, 3HS AI-9I, Bs AGH, 19 A0 D1 g BT Fre=
HRAT Il 2

§ TRHR ¥ 39 qe Bl 8 DA & (ol Tchldl HIRATs HRA BT AUT B gl
foTY BoR &S B DI IMATIHT 81 I8 FHRad BT & [ SHAR I T gmar
ST Iurayul, GRIEE &iR fears, smarR w i 81 g=are |

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves
with the Special Mention made by hon. Member, Shri Babubhai Jesangbhai Desai:
Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Dr. Fauzia Khan
(Maharashtra) and Dr. John Brittas (Kerala).

Need for more trains in North Kerala

SHRI SANDOSH KUMAR P (Kerala): Sir, | invite your kind and urgent attention
regarding the need to allot a new Vande Bharat train service connecting Ernakulam
and Mangalore, and new MEMU services in North Kerala, considering overcrowding
in the existing trains. The existing train services in North Kerala are insufficient to meet
the travel demands of the commuters. Although more people in the North Kerala
region have taken to rail travel, there has not been a concurrent rise in the number of
trains or coaches. Since the trains are always overcrowded, passengers often
complain that sometimes they can’t get into the compartments. Passengers are often
forced to get down at nearby stations due to overcrowded compartments. There are
also cases of passengers getting seriously injured and losing their lives after falling
from running trains. The problem can be addressed only through the allotment of
more train services and an increase in the number of general and sleeper coaches in
the existing trains. | demand that, since there is no Vande Bharat train between
Ernakulam and Mangalore, allotting a new Vande Bharat train on this route would
immensely benefit the passengers in North Kerala. Introducing a new MEMU service
between Palakkad and Kasaragod would also address the overcrowding in the
existing train services. Thank you, Sir.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by hon. Member, Shri Sandosh Kumar P: Shri M.
Mohamed Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. V.
Sivadasan (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha),
Shri Haris Beeran (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri A.A. Rahim
(Kerala) and Dr. John Brittas (Kerala).

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair. ]

Request to increase the frequency of 16861/62 Puducherry-Kanyakumari Weekly
Express to a daily service

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | rise today to draw the attention
of the House to an important issue concerning Pudukottai Railway Station located in
Tamil Nadu. It has achieved remarkable revenue of Rs. 5.21 crores in the last financial
year, reflecting its growing importance as a transportation hub for both passengers
and freight. Despite this, the station still does not have a stop for many long-distance
Northern State trains that bypass Pudukottai, and continue to neglect its strategic
position. For instance, the train no. 22535, Rameswaram-Banaras train, which was
started in 2010, has been a crucial lifeline for spiritual devotees from the Pudukottai
district, offering them a direct connection to "'Kasi'". Initially, this train had a stop at
Pudukottai, but this was later removed during Covid. Train numbers 22613 and 22614
Rameswaram-Ayodhya Cantonment-Rameswaram Weekly have yet to include
Pudukottai as a regular halt. Since its inception in 2017, this train has not had a stop
at Pudukottai. The absence of a stop at Pudukottai station concerns devotees from
the region on pilgrimages. In view of the station's revenue potential and the needs of
the local population, | urge the Government to consider providing Pudukottai Railway
Station with experimental stoppages for these long-distance trains, especially the
aforementioned services. Such a step would not only benefit the people of Pudukottai
but also facilitate better connectivity to Northern India, promoting both travel and
trade.

| request the Government to look into this matter and ensure that necessary
steps are taken to provide these stops at the earliest. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by hon. Member,
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Shri M. Mohamed Abdulla: Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. V.
Sivadasan (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha),
Shri M. Shanmugam (Tamil Nadu), Shrimati Jebi Mather Hisham (Kerala), Shri A.A.
Rahim (Kerala) and Dr. John Brittas (Kerala).

Demand for Bharat Ratna for Veer Savarkar and Rash Behari Bose

SHRI SAMIK BHATTACHARYA (West Bengal): Sir, the Bharat Ratna, India’s highest
civilian award, honours exceptional contributions to the nation. Two great freedom
fighters, Veer Savarkar and Rash Behari Bose, deserve this recognition for their role in
India’s struggle for independence. Veer Savarkar was a fearless revolutionary and a
nationalist thinker. His book, ‘Hindutva: Who is a Hindu?’, introduced the idea of
cultural nationalism. Savarkar spent 27 years in prison, including the harsh Cellular
Jail in Andaman, for his fight against British rule. Despite immense suffering, he
remained committed to India’s freedom. His efforts to unite Indians against colonial
oppression deserve the nation’s highest award.

Rash Behari Bose was another remarkable leader who fought for India’s
independence. He played a key role in the Ghadar Movement and later worked with
Indian revolutionaries in Japan. He founded the Indian National Army (INA) paving the
way for Subhas Chandra Bose to lead it in its campaigns against the British. Bose’s
efforts built international support for India’s freedom and showed his dedication to the
cause.

Both leaders demonstrated unmatched courage and vision in their fight for
India’s independence. Recognizing them with the Bharat Ratna would honor their
sacrifices and inspire future generations to follow their ideals of patriotism and nation
building. It is time to acknowledge their invaluable contributions and give them the
honour they truly deserve. | urge the Government to look into it.

Demand for setting up a dedicated cell to assist Indian citizens abroad facing medical
emergencies or serious illness

SHRI P.P. SUNEER (Kerala): Many Indian citizens live and work overseas, far from
their home country. A large number of these citizens belong to my home State of
Kerala. Myself and many of my colleagues here receive many requests to intervene in
cases of medical emergencies abroad. Our citizens abroad are vulnerable to health
emergencies and illnesses that may require immediate medical attention and to
address this, institutional effort is needed. Availing healthcare systems in foreign
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countries can be complicated, especially if language barriers or unfamiliarity with local
healthcare procedures come into play. In these critical moments, a dedicated cell by
the Government of India, specifically tasked with assisting citizens facing health crises
abroad, would prove to be of great value.

This cell could offer guidance, facilitate communication with medical facilities
and ensure that citizens receive proper treatment without the added stress of
unfamiliar processes. Such a specialized cell should also play a role in coordinating
medical evacuations when necessary, ensuring that citizens who require urgent
treatment or specialized care that is unavailable locally can be transported back to
India or to another suitable healthcare facility. It could also provide critical information
on health insurance, legal matters, and financial assistance in case of emergencies.
Given the growing number of Indian expatriates and the increasing frequency of global
mobility, establishing this kind of support system would not only provide peace of
mind for Indian citizens living or travelling abroad but also reaffirm the Government of
India's commitment to the welfare of its citizens.

| urge the Government to look into it.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shri P.P. Suneer: Dr. John Brittas (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu),
Shri M. Mohamed Abdulla (Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Dr. Sasmit
Patra (Odisha), Shri R. Girirajan (Tamil Nadu), Dr. V. Sivadasan (Kerala), Shri Haris
Beeran (Kerala), Shri A. A. Rahim (Kerala), Shrimati Jebi Mather Hisham (Kerala)
and Shri Sandosh Kumar P (Kerala).
Shri Niranjan Bishi. Not present. Shri Pramod Tiwari.

Demand to declare lightning strike as a natural calamity

1l g frarY (JTSTReI): Jeied, fastell R | 814 d1eil |idl &l W1 [Usd o
Y W 98 V1 B 3R I§ qd1F AMYG131 Bl gl H S 81 SR 2, o difed 15y
3fTaeT wfcrfshar Y | Janmast & ghaR e, o A 75 ufierd bs gR1 fa< aiva
2| A H T ST WREGRI GRT ISl & URSHT Bl ST ST arer e
J8S T 71 fastell R | 81N aTefl 920 g S% 1 <@l §U, 31d 9HY 37 T §
e s AXPR g S AT HINT HR|

I JURTE RIS &RT & AR 1967 AR 2020 & d19 fdsiel fRT 4
1,01,309 HidI S &, STdfd 2010 3R 2020 & I TATEA! B! HE&dT H I gfg g8 T
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3ifehel | T Ieiell B fb 1967-2002 b SR A A1 Jg &< 38 W 9¢ B
2003-2020 % 9 6181 75 &1 TRTay 3iRIa 1,876 Hid g1 B SITch B

fgotel fRA @ tfte I Fag=3iial srfdrwier Iral 7 1t I I JmueT
Jdg YIHR0 & SRR SRIFSH daR T8l &1 gl o 4 fJofell R #1
ST JITRAT BT TG & 3R 59 IR H R1err &1 41 391d 21 fastell R @) g
¥ g a1 DI BHeTg, STl (BRI B B ST S BRI A JS! 6

I8 €T H ¥ gY fob MMUST 4 wU A BN i 3R 18% B B drel
HOIGRT WR Sl 2, H 59 & & A1&H 4 WRBR Y [do7ell TR &1 S aiuar
YT B BT AT HIAT Z

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by hon. Member,
Shri Pramod Tiwari: Shri A.A. Rahim (Kerala), Shri M. Mohamed Abdulla (Tamil
Nadu), Shri Haris Beeran (Kerala), Shrimati Jebi Mather Hisham (Kerala), Dr. John
Brittas (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shri Anil
Kumar Yadav Mandadi (Telangana), Shri Ashok Singh (Madhya Pradesh), Dr.
Fauzia Khan (Maharashtra), Shri Ajit Kumar Bhuyan (Assam), Dr. Kanimozhi NVN
Somu (Tamil Nadu), Dr. V. Sivadasan (Kerala), Shri Sandosh Kumar P (Kerala),
Shri Akhilesh Prasad Singh (Bihar), Shri Shaktisinh Gohil (Gujarat) and Shri Neeraj
Dangi (Rajasthan).

Demand for conferment of Bharat Ratna on Maharaja Jagaddipendra Narayan Bhup
Bahadur of Cooch Behar

SHRI NAGENDRA RAY (West Bengal): Sir, | want to bring to notice that the valiant
freedom fighter, Jagadipendra Narayan Bhup Bahadur, 24" Maharaja of Cooch
Behar, was born on 15" December, 1915 in Cooch Behar. His father was Maharaja
Jitendra Narayan and mother Maharani Indira Devi of Baroda.

Maharaja Jagaddipendra Narayan was honoured with 2" |jeutenant and took
the charge of Army General of India. Besides this, he was also awarded with several
medals, that is, Burma Star, Africa Star, Pacific Star, War Medal, India Service
medal, Indian Independence medal, etc., presented by the Dominion India for Indian
Independence.

Moreover, Maharaja Jagaddipendra Narayan unified India through accession of
the Cooch Behar State on 9" August, 1947 and also advised many of his
contemporary rulers to agree accession to India. The letter on 12 August, 1947 from
Maharaja Jagaddipendra Narayan to Sardar Vallabhbhai Patel proves this fact.
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|, therefore, request the Union Government to honour this great and inspiring
leader, Maharaja Jagadipendra Narayan Bhup Bahadur, by bestowing upon him the
Bharat Ratna. For this token of appreciation, the people of India will remain indebted
and his contribution would be taken note of by the countrymen. Thank you.

Demand for stoppage of trains at Rishabhdev and Bichiwada railway stations situated
on Udaipur-Asarwa (Ahmedabad) railway route

it FelelTe TRIRTAT (TSRYT): HEIGd, A1 Ue H31 Sl 3R ¥t /A1 S &
I ¥ SSAYR -3TARA] (JEHGEIG ) T Vel A YRETT B Vel A1 YR BRardl
AT 39 X A IR 63 o1 6 A1 D1 T8, FTH ¢ 7. 12981, STIYR-IRAT; ¢ .
12982, STARAT-STIYR; ¢ . 19821, BICI-IFARET; ¢ . 19822, HRAI-DHICT W
T B

HBIGY, 39 Yol AN WX G T Yold T2 USd &1 394 Ugell HUHQd &, I8l
ORYg AT RYHQd &b HIGR ST &b [T <21 4R 4 Il 3Tl 81 g [9tareT €, St
ORI 1Y ¥ T 3Tl 8 3R ~Teel §19d AT 48 X1 SUWUS Y Yokl 2| J&l
gfaay g9RI &1 EReg1 § 131 B rarora! gt g1 [SeareT ts svsiReae uRar
A1 & 3R ORI ST A YA DR &1 U8l 91 Vold WA &, U] HIHd 3R
ATt Vold W99 TR o AT 12981, 12982, 19821 31X 19822 BT SExId Tl fadT
a7 B, e gfifed 89RT & W1 § wdics, AoTgR 9, IR i 3R el
BT-BTATT BIH] IR V& B
H TRBR I AT DHRAT g b ¢ WRAT 12981 SIAYR -3RARAT, &+ H&AT 12982 AAR -
SRIYR, o THIR 19821 BICI-SFFRAT 3R ¢ TR 19822 ARAI-DHIC] Dl S
FYAQd U4 fqelars] Yofd T uR 3Afcreiier fhar Sy, sy 31 STar &l gRd
TEd el I 3R YeTd & IO | g iast 4l 81 A |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon. Member
associated himself with the Special Mention made by hon. Member, Shri Chunnilal
Garasiya: Dr. Sasmit Patra (Odisha).

Shrimati Darshana Singh, "Demand to establish a Central Agricultural
University in Chandauli district, Uttar Pradesh."

Demand to establish a Central Agricultural University in Chandauli District, Uttar
Pradesh

$feh SRR (STR UQ9D): 9E1ed, dglell SiFug WRd IReGR gIRT JTdhielt forati
¥ 2§ F<iel U SV UG f7el 8, STal BN & &3 | 3RiH FH1a] 7, ol
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121 & $o gAaal W g1 IS 39 AR &1 g1 foear Sy, 1 g8 e o,
ST 3R AMIS fAHTT & Al # U 3MEY SIS &9 FHdT 21 T8l BT T E
3Nt MR Sy 8, Afes frami § 78 Y da-iel, Sfde Wt @ik Jsnfie
e @1 SR HIRd g1 T<iel § SV JIdrT R AT Bl ddb-ia! w0
g I 3T AL &1 FSIell b STHUTH P JRI BRI H IR0, AR 3R
AAYS 2R 2, <ifh qateret | 14l I Dls T =g Y [Azafdenad Ta1 2|
SAfely, § MUP 1M ¥ WWHR ¥ MUT Pl g [$ dglell § F=a Hfy
fereafdene™ o WU &1 S1Y, T 59 &5 § BN AL, TR AR AYTh
Sy &1 DI geTar firet A |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The hon. Member, Dr.
Sasmit Patra (Odisha) associated himself with the Special Mention made by hon.
Member, Shrimati Darshana Singh.

Shri Mohammed Nadimul Haque, "'Concern over low utilisation of funds under
Project Tiger and Elephant".

Concern over low utilisation of funds under Project Tiger and Project Elephant

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, | rise to raise an issue that
demands immediate attention of the Government. There is an urgent need to address
the critical issue of under utilisation of funds under Project Tiger and Project Elephant,
which are pivotal for the conservation of India’s wildlife heritage.

Following the abysmally low utilization, there have been no significant
developments as one-third of funds still remain under-utilized in 2023-24. This lack of
fund utilization is particularly concerning given the recent mass deaths of elephants in
Madhya Pradesh and Odisha. Such incidents highlight the urgent need for
strengthening conservation measures and enhancing wildlife management practices.
While Project Tiger has consistently received higher funding, the limited scope and
resources under Project Elephant have significantly hampered efforts to manage and
protect our elephant population effectively. This is concerning in light of the recent
statistics that India has lost 528 elephants in the last five years due to unnatural
causes. Thus, the merger of schemes is proving to be a poorly planned move. The
situation demands for a speedy response by the Ministry. This includes an immediate
action plan addressing gaps in habitat management, anti-poaching measures, and
human-wildlife conflict mitigation.

Therefore, | urge the Government to take decisive steps to strengthen these
programs and safeguard our wildlife. Thank you, Sir.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by hon. Member,
Shri Mohammed Nadimul Haque: Dr. Sasmit Patra (Odisha) and Shri M. Mohamed
Abdulla (Tamil Nadu).

Now, Shrimati Sumitra Balmik-request to increase the number of direct flights
and air routes from Jabalpur.

Request to increase the number of direct flights and air routes from Jabalpur

SN R STt (90 UQen) ¢ SUGHIEdE Heled, § 37Tl 59 e &b A |
SR F oIy =1 B8 YD B FMALIDHAT TR & ATHNT HAT A8l gl
SR HEg IR Bl 55 AR FAR I BT g 7, ASDIS & BT Y9 &R ¢ 3R
ST P FI GIGR YIS Wl BT bg W &1 SFTAYR b 300 fheariiex & v
4-5 TG I FHT 3eh YIS Wil BT I & 3D 3R ARBIId efte |
AR HHIGAY Il Bl SgegR oI AUl eER & oY sfedaEE, ST,
PIIdTdl, T 3R Bifed o &l & fory el SSEI &7 99 81 A1 8,
eexETe, faoefl, Hag, IS iR g0 S U weRi & fog g e gl @
3Mfeyeps, 2ifere iR wie &Har R Uikigpd I9Td STd I8! Bl

SIAYR & UfIHTRITel gar <21 & fAfi=T fedi 3 ot Jam] @ 3= € eiR
frafird ©U 9§ 319 I8N JATT-SIT &1 T 3TolTdT, BT BT e 3R ATITR G & A
TS HaT137f BT HHT | 1T 81 & 8

§ AR IgIT HATAIT A RIY B! g [P 98 TIRASH, MRS AR
ARG e vd dg 3R IS URIRIA &1 A1 o Udh WX 98d SMAford
BN AR Y gGTg AN b1 AT 3R AT IS DI G T WX B9 Had IS
g8 Pacl &A1 HUD P HH T8I 2, I8 STIYR DI AMRD AR 31 qET DI
U & [I9g 21 o7d: § IRBHR ¥ 3MMUT B ¢ [P 98 39 g W HIRATs B

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by hon. Member,
Shrimati Sumitra Balmik: Dr. Sasmit Patra (Odisha), Dr. Kanimozhi NVN Somu
(Tamil Nadu), and Shri M. Mohamed Abdulla (Tamil Nadu).

The House stands adjourned to meet at 11 a.m. on Friday, the 6™ December
2024.

The House then adjourned at forty-nine minutes past five of the clock till eleven of the
clock on Friday, the 8" December 2024.
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